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LEGISLA1'IVE ASSEMBLY. 
Wednuda.y, 8th 8eptwmbef', 1937. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
.Mr. President (The Honourable Sir Abdur Rahim) in the Chair . 

• 
STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 
, .. 

CoNTRACT FOB. P ABJUNG OF Ekkas OUTSIDE THB BENABBS CANTONMENT 
RAILWAY STATION. 

360. -Mr. Sri Prakasa : Will the Honourable Member· for Commerce 
and Railways state : 

(a) what rules, if any, are there for giving.of oontract for per-
mi88ion to ekkawalas to park their ekkGB for hire on l ~  
land outside railway stations on the ·El8t Indian Railway ; 

(b) what are the"conditions under which ekkawrilas can park their 
Bkkas on l'8ilway· land oatside ·the . BeJiarea Cantonment 
8tation jand whether it is a fact that formerly no charp 
was made from them ; 

(c) if 80, since when was a charge introduced and what have been 
the rates at which contracts have been given per year since 
the inception of the charge ; 

(d) what is the figure for the current year j 

(e) ""'-ether it is a fact that the ekkawala. have been oDatrike 
refusing to park their ekkas on raUway land outside the 
Benares Cantonment railway station premises, and instead 
keeping them on the Grand Trunk &ad a little fu.rther 
away; and 

(f) whether Government are aware that this has been C8IIJaing a 
great deal of inconvenience to the travelling public, and 
if so, what steps are the Railway taking to eue the 
situation T 

The Honourable Sir Saipci Sultan Abmad : (a) At NtatioDB of 
importance on the East Indian RailwaY', a contractor is employed to 
regulate the supply of ekkas Rnd tongas. 

(b), (c) and ( d) . I am ('.ailing fol' the information and will Jay 
a reply on the table in due course. 

(e) Ekka and tonra drivers who are members·of the Ekka and Tonga 
Union at Benares have been boycotting the Railway stand at Benarel 
Oantonment. 

1295 ) 
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1296 LBGI8LATIVE ASSEMBLY. [STH SEP. 1937. 

(f) I understand that Railway passengers are not greatly incon-
venieneed. The tongu and ekkas stay outside ~ railway boundaries 
about 60 yards from' the Railway . ; stand. : Tlie-lWilway contractor 
providea buses for passengers to go to. the ~ , . 

lIIr. Sri Prakua : Wit.h l'eterehceto the ~ ~ l  Member'l:! reply 
to part (e) of the question, may I know if the District Magistrate has 
1it'.ri.tten .to; ~  railway authorities to try to· settle this matter because 
great hVdehip.is being ~  by pallSengers T 

The Honourable Sir Saiyid Sultan Ahmad : I have no informaion 
of that, but the COllector of the ~ . has ~lII I  the Railway 
asking that the contract might be given to the Ekka 'and Tonga UniOll 
whom he now recommends. . The .. matter is being considered now and 
it is quite possible that it will be settled soon. 

lIIr. Sri Pr&ka.sa : Am I to take it that the men are still on strike' 
011 the day I left Benares they were. 

The Honourable Sir 8aiJid Sultan A.hmad : I :haveno . information 
on that. 

Mr. Sri Pruasa : With J'efercnce to his reply to part (f) of the 
question, will the Honoul'able Member find out the exact distance from 
the Jlortieo' to the place where the ekko,s are now parked, which is at 
.least ~  yards, not as the crow tlies but 88 the road wiDda , 

file Honourable Sir Ba.iyicl 8altau Ahmad : The information I have 
1rOt.is that it is 60 yards, .but I will make further enquiries in view of 
the statement made by the Honourable Member. 

111'. 1Ioha.n Lal 8akIeDa : Do the Government charge any contract 
'money. for the parking of the ekka.s and tongas within the railway com-
pound' 

The Honourable Sir Batyid Sultan Abmad': I have no information. 
Xr. Mohan LIl Sabena : Will the Honourable Member kindly make 

enquiries relating to Benares as well as Lucknow , 
The Honourable Sir S&iyid 8altan Ahmad: Lucknow does not come 

into the question. 
1Ir. IIoha.n LaJ. BakJena. : The Honourable Member said that there 

were certain stations on the East Indian Railway where the contract 
system is in vogue, and I would like the Honourable Member to make 
enquiries about those other stations also. 

!'he Honourable Sir Baiyid Sultan 4Junad : I would like .the Hon-
ourableMember 'to put down a question.. 

Qui Kuh"",mad, Ahmad Jtumi : May I know since when this con-
tract system has been started T 

The Hon01lrable Bir .. 8a.tyid B1Iltan Alnnad : it has been in existence 
f01' a long time. 

Qui Jl'nhammad Ahmad Kumi : Was it for the convenience of the 
passengers or for the realisation of money from the people who go to 
the. railway station , • . 



STABBED QUIlB'I'IONS AND ANSWBB8. 1M 

T , ~.  IJaiJid Salta A.hmad .: , ~, ~  of 
passengerll. 

Qui Muhammad 'Ahinad Kazmi: What particular con:venien,e,e of 
the passengers is consulted by 'the regulation of these ll .~ who, 
ha"e got to pay a further sum of money if they want to stand within 
the railway cOnlpound , " 

The Honourable Sir Sain,d Sultan Abmad :l\4.y H ~ l  friend 
might put down a question, and I will gt't all the details. 

CoNSTRUCTION OF AIR-CONDITIONED CoACHES. 

361. ·Mr. Sri Prakua : Will the Honourable Member for Commerce 
and Railways state: I 

(a) What progress has been made in the construction of ait'-
conditioned first class coaches; 

(b) what is the cost of each coach according to the final estimates; 
and how many compartments has each coach and what is the 
sitting and sleeping accommodation provided in each coach ; 
and 

(c) whether it is possihle to instal the necessary apparatus in the 
already existing coaches or whether it is necessary that 
a new coach must be built for air-conditioning purposes ? 

The Honourable Sir Sayid Sultan Ahmad: (a) Five air-conditioned 
('oaches are expected to be placed in service next montll. 

(b) The estimated cost of each coach is Rs. 95,000. Each coaeh 
has six compurtments. Seating and sleeping llccommodation is provid-
ed for 14 passenger!l. 

(c) Yes, but under certuin conditions the provision of a new body 
is the more economical course to follow. Mueh depends upon whethel' 
all or only a part of the accommodation ill th{' cOlleh is to bc air-condi-
tioned and upon whether the ' corridor ' type of construct.ion is to he 
substitued for t.h{' , compartment' lYPI' now in general USl'. 

Mr. Sri Prakaaa : Has the Honourable Memher made sure that ~ 
health of the passen(l'ers who travel in these compartments will not 
Huffer in view (\f the fact that Pandit .Tawahar Lal Nehru, President 
of the Congress, while travelling in Malaya. was given such a compart-
ment and the result was t.hat his spcecheR were often punctuated with 
t!neezes , (Laughter.) 

The Honourable Sir Saiyid Sultan Ahmad: J have no information 
about t.he experience of Pandit Jawahar Lal Nehru, but aU enquiries 
have been made by the Department, alld they are satisfied that the 
health will not suffer. ~ 

Mr. Sri Prakasa : Have any health officers heen consulted in the 
matter' 

The Honourable Sir S&tyid Sultan Ahmad : I do not know. 
L294LAD A2 
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,1&.' •• ILleUi 'I lIay I'ut lM ~ ( ~ 1 : are 
aware that when this air-conditioned coaeh is attached to a train the 
train is delayoed at those places ~  it 1~  ~ , 
, , The IIOnourable Sir 8a.t7ld Sultan ~ !' i have DO ~  informa-

tion. 
111'. H ... Joabi : May I ask whether the Government of India wilt 

enquire into the matter T 
Ifte Honourable Sir Saiyid 8ultau Ahmad : Always ready to en-

quire, 
Seth Govind Du : As the Honourable Member is\ the hellu of th,. 

Railway Board in India, will he hiBlllelf travel by that route and see 
what his experience ie Y , 

The Honourable Sir Saiyid Sultan Ahmad : I ",hall be quite ready 
if questions are not put to me the whole of next week and tht' w(,I')' 
after. (Laughter,) , 

84Rh OoviDd Du : After the Session ill over. 

R.usING 011' TRB STATUS bF OPFICE AND SALARY OF THE HIGH COMMIS8IONKR 
FOR INDIA. 

362. -Mr. Badri Dutt Pede: Will the Honourable Member for Com· 
merce aDd Railways state : 

(a) whether Sir Feroz Khan Noon, the IndiaJl High Commis· 
sioner in London, has recently made representation to th(' 
Government of India for the status of his office and salary 
to be raised until they correspond with those of the Domi· 
nion High Commissioner; if so, what action has been taken 
by the Government of T ndin j 

(b) what is his status at present; 
(c) whether the pay haR been raised, if 80, by 'how 'much ; what 

was the pay formerly given; what increase has been given ; 
(d) whether he has been supplied with a free house in London; 
(e) whether he gets motor nnd i'lumptuary allowances, if so, what 

is the total additional <'ORt incurred now' 
The JIonovable Sir Baiyid Sultan Abmad: (a) No such repre' 

lIentation haR been received, 

(b) It is not dEiill' what the Honourable Member exactly ~  
status but if the reference is to precedence, I may state for his infor-
mation that the High Commissioner for India ranks with the Dominion 
High Commissioners in London on ceremonial occasions. 

(c) The salary ~ the High Commissioner fer'India has always been 
£3,000 per annum. No increase in this salary hal'! been sanctioned, .. 

Cd) No. 
(e) A grant of £800 per annum hi made for the upkeep of the High 

Commissioner's motor cat' which is provided at GoveJlnmeJdJ expenst>. 
He is not granted any ~  allowance. 



STABBED QUUTION.S AJlD USWBRS. 

Beth GoriDd Du : Will .the Honourable Member ,copsider the dellif'-
ability of reducinR the salary in the pl'eHnt state 0If tIiia,. , 

The Honourable Sir Baiyid Sultan Ahmad : I am afraid it is impos-
l ~l . 

C"NTROJ, OI!' THE RADIO DEPARTMENT ANI> Apl'OIN'I'MENT OF 'rRE NEWS 
EDITOR. 

:163. ·ltfr. Badri· Dutt Pancle : Will the Honourable Member for COln-
1Ilf'I'('(' alld Railways inform the House as to : 

(a) who MlltrolR the Radio Departments; 
(II) who appoints the musicians and singoers ; and 
(c) whrtht'r the NewR Editorship of All-India Radio IV-,s beeu 

IDled up; and if so, who has been appointed , 
The Honourable Sir Saiyid lultan Ahmad : With your permission, 

8il', I l~  to answer (IUestions Nos, 363 and 365 together. 

Thest· question." do not cOJlcel'll Illf'. 'J'hey should have been address-
ed to DIY colleague in the Department of IndUfltries and Labour" who 
will, J 11m IilIrf', answer tll,)se questions in du(' eourlle. 

ApPOINTMENT 010' AN ACTUARY FOB INHUBANCE WORK. 

364. ·Mr, Badri Dutt Pude : Will the Honourable Member for Com-
meJ'ce lind Railways state: 

(a) whethf'r Government haw appointed an Actuary for insurance 
work, 01' if it ~ under contemplation to appoint. one j 

(II) whrre will his headquarters be located; 

(c) whether the Honourable Member haE! seen the recommendationa 
made bv thp J<\'ueration of Indian Chambers of Commerce 
and Tn(lu8try in this connection T 

The Bonourable Sir Saiyid Sultan Ahmad: (a) and (b) : The 
Honourablf' Member apparently is r('ferring to the post of Superin-
telulf'nt of I H ll ~, proposod to he created by t.he 'Insurance Bill 
now beforf' 1h(, Housp. No df'cision elin be taken all to how this post 
is t(, he filled until the Bill has hf'f'n pasRf'd into law. 

(r) Yes. 
Mr. S. 8&'Y&IDul1i : HilS the attention of the Government been 

drawn to one of the recommendations of the Federation of Indian 
Chambers of Commerce and Industry, namely, that the propofleti 
appointment. should go to an Indian , 

The Honourable 8ir 8aiyid lultan Ahmad : Representation has been 
received and therf' is a statement to that effect. 

Mr. I. 8aty&murti : Will Government take that into their very 
f'areful consideration, before they make up their mind as to how to fill 
Llp this appointment. after the Insurance Bill becomes law' 

The BOD01lrable Sir Ba.tyid hlt&n Ahmad : CertainlY'_ 
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Pues, ,TBL8CHi.o 'RAms; AnIDBBlOlf OP NtwIi, PBrNT ;iJm" '!mW. '1I'JIIi:E OF 
DUTY, UJ)' ,lU.l'Bs' 'OJ" POITAGJ: .urn TIlUlGMMB'lmTWBBN BUlUIA AND 
INDIA. ""\' ,)!; "',) " .... ,.; 

t365 .••. B&dri Dutt Panda : With reference to the reply to quei-
tioJls in the House of OommOD.B in June, 1937, regarding (i) lowering 
pre. telegraph rates, which were increased in 1983, (ii) admitting newl 
print into India free of duty, and (iii) mcrease of postal and telegraphic 
rates imposed by the Burma Government, will the Hon.ourable Member 
in charge of Commerce and Railways inform the HOUse what action 
Go'vernment have taken on these matters' 

BRITISH CoWNIE8 BBCBIVlNG IIIPBBlAL PBBPEBBNOB IN TRADE. 

366 .••• 'G. V. Delhm.1Ikh: Will the Honourable Member for COIn-
merce and Railways be'pleased to state iftlie Crown colonies and, territories 
in Mriea under the mandate 6£ the:' self..governmfJ Britisll' e'61omes re-
ceived imperial preference in t.racre Y If 80, which of them' Are they 
enjoying it still T 

--. ", 

The HODourable Sir Saiyid 8ultan Ahmad : It is assumed that the 
, Honourable Member refers to the grant of preferences by India. Under 
Articles 9 and 12 of the Ottawa Trade Agreement between India and 
the United Kingdom reciprocal tariff preferences have been granted by 
India to the Br:itish Colonies ~  ,in ~  ,First 89bedu}e to the 
-ottawa Trade Agrf'ement Ru19. 1932. andtltce ~ . Coples of the 
Ottawa 1'rade A~  and of the Rules referred to are in the 
Library. The reply to the last part of the ll ~ is in the l ~. 

Mr. G. V. Deahmukh: May I know if the p'references are being 
enjoyed still , . 

'I'he Honourable Sir Ba.iyid Sultan Ahmad : I do not know whether 
they are ~ enjoyed, but they do exist. 

RAlLWAY Ao<imJ:NT AT BiBTA OK THE EAsT INDIAN RAitWAY. 

36'Z. "'Mr. S. Bat7&murti : Will the Honourable Member for 00111-
merce and Railways be pleased to state : 

<a) whether, ill regard to the tragic train disaster to the Punjah 
ExpreSl> on the 17th of July near Bihta, he proposes t-o 
appoint an ~  committee to enqttire . intO ' the 
causes of the accident, and if not why not ; 

(b) whether Government proposes to offer, without waiting for 
formal applications" relief to , ~ ~  ~  been wounded 

. 'in the ~ , and to the 'sutviv01'8 of' ~ 1  b\+e' 'been 
killed ; and ' 

( ~ wbetlher Government will 'f1lece a>full ~  the'eauses 
of theciisaster on the table of, the' House, after full and 
independent :~ ,:~~  ~ , ' , 



STABBED Qtm8I'1QX' .AJlD .4N8WUS • 

. ,. 'DIe IloDouraWe 8il'8aiJjd labia Abmy .. :. (a): The. &aouable: 
){tlIlber's atteD;tion is invited to. ~  .. Gautte :()f, India .trlMtrdinary 
pul>lished on the 6th instant notifying a Resolution, dated· ~ ., the. 
.th September, 1937, 88 follows : 

, ' • • ,.' .,' •. :' : ,.', ,'-:' • ~ ; ¥ .. • .. 

" N. 7043-T. (II).-The Government of India ha ... reeeived a ~ l frolQ u..-
l:ienior 60vernment inspector of Bailwaya on the accident which took place. near Bihta 
OD the Eut Indian Ball_yon 17th July, 193i.· In new, ·how8ger; of the iDaponanee 
01. tile illuel involved, both to the public and to the RailwaY' Adminiatration, Govern-
IIItlnt have dtlcided to inltitute Ii judicial enquir1.. This enquir;y will be conducted by 
a High Court Judge. .. . . 

The report of the Senior Government Inspector of RaUw",YI,together with all 
fl·levant papers, will be placed before the High Court Judge appointed to conduet the 
enquiry.' , 

(b) The Honourable Member ia referred in this connection to my 
reply to part ·(e) of Mr. Amarendra Nath o.attopadhyoaya's starred 
question No. 304 on the 3rd instant. 

(c) The question will be considered when Government have arrived 
.t 8 final conclusion on the result or the· J~ l &quiry to be con-
ducted as stated in (a) above.. . 

Mr. B. 8atyamurti : Has the Iiigli Court Jud,e been 'appointed , . 
'!'he Honourable Bir 8aiyid Bul1&u AJunad : Not yet . 

. Mr. B. 8atyamurti : Will the inquiry be a public inquriy " 
fte HOD01ll'&ble Sir 8aiyid 8ultan Ahmad: It depends on the "'l1dge. 
Mr, S. 8atyamurti : The J ~ will be fl'ee to conduct an open and 

public inquiry, if he 80 decides' . 
The Honourable 8ir 8aiyid lultan Abmad : Yes. 
Mr. I. 8&tyamurti : Will all useful and relevant evidence be ca.ll4ld 

£01' t 
The Honourable Sir Saiyid Sultan Ahmad : I cannot answer that. 

It depends on the Judge III to what sort of e'vidence will satisfy him. . 
Mr. S. 8&tyamurti : Will the Judge be free to call for evidence from 

any person who may be in a position. to give useful evidence , 

The Honourable 8ir 8a.iyid 8'11tan Abmad. : I do not like to· fetter 
hill discretion. He will be gi ven a free hand. 

Mr. 8. 8atyamurti : May 1 know if the Government propose, after 
die liability of the raiJway compRnyhas been established one wtty or 
the other, to offer voluntary relief to those who have been wounded 
in the disaster, and to the femilies of those who. have been .killed , 

'l'he Honourable Sir Saiyid 8ultan Ahmad : The matter will be-
considered after the report has been received. 

. Qui Muhammad Abm ... J[umi : Will the Judge be supplied ",ith 
It JiHt of witnesses who will be examined. ' 

Ifte BOl101ll'ahle 8tr 1aiJid. ailti.i:Ahm'Mi : I ~  aDWser that • 
• ,'1' I : 
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OoltMmJ'l'IOx.u.: Poemo. ·.01' TD OI'FIOIAL a.a.mrr.£.T1Q8 .(W TIDI 
PBO"f'INOIAL GOVEBNJlENT8 NOlIINATI!:D TO THE INDIAN r..aULATIfti 
.AssBMBLY. 

368. *1Ir .•. 8&tyamurti : Will the H ~ ~ l  the Leader of th., 
House be pleased to state : 

(a) the exact constitutional position of the official representativell 
of the Provincial Gf)vernments, i.e., of those Official }Iem-
bers of the Assembly who are nomimited to the Legislative 
Assembly on the recommendations (·f Provincial Govern-
ments ; 

(b) whether those official representatives of the Provincial GOY-
ernmenUi are expected to obey the official Whip of the 
Government, or the instructions of the Local GovernmentK 
on \vhol>c recommendations thcy are appointed here; 
HUU 

(c) whether Government contemplate any change in the pro-
cedure of these nominations, and if so, what' 

The Honourable Sir IfripeDdra Sire..r : (a) and (b). The Honour-
able Member is referred to my replies to starred questions Nos. 133 and 134 
asked by the Honourable Sardar MlU4l'al Sinjrh on the 26th August. 

(c) No. 
Ilr. S. Satyamurti : May I know if the answer to clause (c) meanl'! 

that the Government do not contemplate any change in procedure? 
'rhe Honourable Sir Ifripendra Sirea.r : Yes. 
Mr. S. 8&tyamurti: May I take it, therefore, that, from the nu.t 

Session onwards, Government will leave it to the Provincial Govern-
ments pither to nominate their l'epresentatives on the condition that 
they would IUlcept the whip of the GOYl'rnment of India. or ill the alter-
native the Government of India will appoint their own nominees. with-
out reference to the Provincial (lovcrnmentl'! concerneo ? 

'rhe Honourable Sir Ifripendra SireaI' : That is so. 
Mr. A.bdul Qa.iyum. : May J know why the Central Government 

flouts the views of the Provincial Governments in this matter? 
'rhe Honourable Sir lfripendra SireaI' : I don't know what the 

Honourable Member means by flouting. The Provincial Government!!! 
were given a free choice and they have made their election. 

Mr. Mohan La1 Sakaena : What is the function of the provincial 
\'8presentatives here. 

Mr. Prelident (The Honourable Sir Abdur Rahim) : The Honour-
able Member has been here long enough to know the reason. 

Mr. S. Satyamurti : Will the Government consider the question of 
appoi:lting only those who serve in Delhi and Simla, with a view to 
e:frectmg retrenchments in public expenditure, by way of travelling 
&nd other allowances given to nominees from outside' 

, . The Bonoura.ble. IJir . ,,~ J: ,. ~  ; ,.here ~ ,~~ C ~  
on t'his subject which has to De answered on. ¥onday. 
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'Co-oBDurA'I'IOH 01' 'Drfl'BUJIT It!ID8 01' Ta.uf8POM'B ow AI ALL-hmu. 
BA8IS. 

369 .• 111'. 8. 8&tyamurti : Will the Honourable Member for Com-
merce and Railways be pleased· to· state : 

(a) whether Government have considered or propose to consider 
the question of organising all Il ~ in India rail, road, 
inland water and coastal on an All-India basis, with a view 
tQco-ordinating the whole scheme of transport ; 

(b) whether Government have considered or propose to consider 
'ilie question of getting the co-operation of provinces, on 
the basis of their share in the receipts to the extent to 
which they now get on motor transport in their own pro-
vinces being given to them : and p" 

(c·) whether for this purpose Government propose to tak.e steps 
to consult all Provincial Governments and other relevant 
authorities Y 

The Honourable Sir Saiyid 8u1taD Ahmad : (a), (b) and (c). Thill 
question bhould have been addressed to my colleague, the Honourable 
Member for Industl'ies and Labour Department. 

FIGURES OF THE LAST PROVINCIAL ELECTIONS. 

370. *Mr. S. Satyamurti: Will the Honourable the Leader of the 
lIouse be pleased to state : 

(a) whether Government have now received figures of the last 
Provincial elections, viz., the number of voters who went 
to the polls, and the number of votes cast in favour of the 
Congress candidates, and of others: and 

(b) whether Government will place t.hat information on the table 
of the House T 

The Honourable Sir Nripendn. lirear: (a) and (b). Yes. 
Arrangements are being made .to supplY' to the Library of the House, all 
soon as possible, the inforIDation available with .the Governmeut of 
India. 

TRAVELLING TICKET INSPECTORS OF THE EAST INDIAN RAILWAY. 

371. ·Qazi MuJ1ammad Ahmad Ka.zmi: With referenoe to &J1Swers 
riven in this House to starred questions No. ~ dated 26th September, 
1935, and No. 831, dated 26th February, 1936, will t.he Honourable Mem-
ber for Commerce and Railways be pleased to state : 

(a) whether it is a fact .that records of the RailwaY Boal"d were 
incomplete when the consideration of the memorials of the 
old Travelling Ticket Inspectors of the Accounts. Depar,t-
ment of the East Indian Railway now working under the 
Operating Department was made by the Government in 
Deeember, 1932 (,;ide HaUwa.YBoard letter No. ~l 1. ., 0' 
22ndDecember, 1982, j' .. ' . .' 
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~ ~ J  is.a ~  . : l ~. ~ .~ . ~  the 
decision of the C .~  which held a dUiCWlSlon regard-
ing pay and allowances of the T ~l  Ticket Inspect?rs 
em·transfer from: Accounts to Operatmg D&par.ent, wlndl 
was held at C l~  on the.3rd May, .l9.27 i:. 

(e) whether it is a fact that Government were also not aware of 
the Rule8 which were framed by the Director· of Finanee, 
Railway Board &Dd approved by the Agent; East Indian 
Railway (vide page 45 of the Report on the Crew System 
by the Chief Operating Superintendent, Ealit Indian Rail-
way, dated the 5th Janul,Lry, 1928) ; 

(d) whether Government propose to revise their decision llf 

December, 1932 and exami»e t.he gritivan,es of the old 
Travelling Ticket Inspectors of the East Indian Railwar 
who were originally appointed on certain seales of pay and 
. mileage allowance and were subsequently after long yean; 
compelled to accept less remunerative consolidated allowanel' 
and were also made to forego grade advancement iu th.-ir 
old grades in oontraveniionof the followingrulea ~ . 

(i) paragraph 362 of State Railway Open ~  Code, Volume II; 

(ii) Government of India Resolution No. 4863 of 4th Decem-
ber, 1891 ; 

(iii) decision of the meeting held at C l ~ on 3rdMay, 1927 : 

(iv) rules framed by the Director of ·Finance, Railway Board. 
and sent to the ~ , East Indian R l ~. with hill 
No. 65096, dated 13th July. 1928, and approved by thl" 
Agent in his No. T.E.16510.n.ICrew., dated. 9th Augu!'It. 
1928 ; and 

(v) Railway Board letter No. 822-E.G., dated. 16th Augaat. 
1933, to the Agent, North Western Railway, according 
to which old Travelling Ticket Inspectors of iiis Railway 
were allowed to get grade advancement aeeording to 
their old grades and their oolleagues on the East IndiaA 
Railway (under similar circumstances) are denied this 
concession , 

'!'he Honourable Sir S&tyid Sultan Ahmad : With your permission. 
Sir, I propose to reply to questions Nos. 371 and 372 together. I would 
refer the Honourable Member to the reply given to his ~  questioB 
No ... 832 asked by him on the 26th ~ . 1936, in this House. 

Qui .UhammRd Ahmad Kazmi : So far as question No. 832 is con-
cerned, it is a refusal by the Government to consider the question "r 
travelling ticket inspectors. I have  got a eopy of that and it goes on 
to say that more than 400 questions ba'-e been already answered. What 
I have asked is regarding definite questions that Were asked in this House 
08. the 26th September .and 96th February and in which jt was state' 
that the lDaterials ,,'hieh· I have mentioned in this question were not 
availabln in the lIailway Board. : So I ask the H ~ l  Member to 
state whether it i. a faoi that the records of the, RaUway Board were 
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ieomplete wJien thecftsiduati':Ge die ••• ori-..ol'.e 8ld'1'raitlling 
Tioket InSpectOl'S waK before them. May I ask the HOtlOui'ableMember 
to call for the informati.on which I have asked for 1 

!he HODOUrable' str'Sat)1d '1U1tab 'A1nnad :- I submit that' more 
than 400 qUeStioDR have already been answered on this subject and that 
Government, should not, be called upon to fllr:nillh lQ,ribet 1 ~ . 

111'. PreaideD$ (The Honourable Sir .Abcfu.r Rahim) :' Th.is qU8Htion 
baa been 'ilufticientJy iiscWllJed. 

TRAVELLING TICKET INSPECTORS OF THE EAST INDIAN RAILWAY. 

t372. -Qui .nb&mmad Ahmad Kazmi : Will the HODOurable Mem-
Mr for Commerce and Railways be pleased to state,: 11"" 

, <a) 

(b) 

whether it is a fact that the abolition of a post of a Govern-
ment servant and his traDsfer to another post as Ii result 
of this abolition must neces8arily involve Ii distinct change 
of duty ; and 

whether it is a fact that the old TraveIling Ticket Inspectors 
of the East Indian H.ailway are held to pedorm the Kame 
or approximately the same duties now as they, used to 
perform when they were under Accounts and were in 
receipt of mileage allowance (vide paragraph 2 of Rail-
way Board letter No. 822-E.G., dated the 22nd De(lember, 
1932) , 

SALB 01' A BUILDING OF THE BoMBAY PORT TRUST. 

373. *111'. llathuradaa VUlaDji: (a) Will the Honourable Member 
for Commerce be pleased to say if it is a fact that a property built in 
1820 by the BomQay Port Trust at ~ cost of RB. 1.95,000 was sold by that 
body .recently for Re. 3,500 , 

(b) Will he be plel¥l8d to state what were the materials used in ita 
conatrueticm, and what was the cause of depreciation in its value to auch 
811 extent' 

(c) Who was responsible for supervising the work while the build-
iq was being constructed , 

(d) Who were the contractors , 
(e) Have any steps been taken against any party Qr partie. for this 

depreciation in value and the consequent loss to the Bombay Port Trust' 
. ' • - • . ,J .... 

. (f) What was the "esolution paased 'by the Board of Trustees of 
ttie Bombay Port Trust with regard to this sale', 

(g) Did any Trustee or Trustees raise any objection to this sale' 
" fte H~ lJ,I l  lOr lafyid Bult&n Ahmad : The information asked fo!' 
is being obtained and will be laid on the table' Qf the House when 
reaeived. ' . 

I ' . oJ • .' 
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.•. !'. '8 ..... ulaDi .... ~ II ~~ of the auaeati.a 
made, will the Honourable Keblber KO into the matter himself alWl 
make inquiries' 

The Honourable Sir 8&i)'Id 8_ •. Abmad : Information haa. been 
aak,ed for and when it ill reeeived it will be laid on the table. 

Mr. 'I. Il Am";UD'" Ohetttar : Before the end of the Session , 

TIle BonoUl'&ble Sir 8aiyid Ialtan Ahmad: I hope 80. 

111'. T. S. AviDaahiling&m Ohettiar : WHl you tab up the matter 
Bnd make inquiries , 

'. 
The Honourable 8ir Sa.iyid Sultan Ahmad :  I canllot make any 

promise at. present. ., 

111'. I. SatY&murti :'In "iew of the fact that a lakh and 80 thousand 
have been lost and, this looks like a fraud, may I ask my Honourable 
friend whether he will pursue the matter himRelf. independently of any 
report which will be laid on the table of the HOUAe T 

The Honoarable Sir Saiyid Sultan .Ahmad: I cannot make any 
promise. I will see what can be done if I am satisfied that thert' is 
nec:essity for an inquiry by me. 

RAIT .. WAY ACCIDENT AT BmrA ON THE EAST INDIAN 141LWAY. 

374. *Seth Bajt Sir Abdoola Baroon: (8) Will the Honourable 
Member for Commerce and Railways bc pleased to state the number of 
PltBsengers dead as well as injured in the derailment of the Punjab 
Howrah Express as it was entering the Bihta Station on the East Indian 
Railway 011 the 17th .July, 1937 , 

(b) Will the Honourable Member for Commerce and Railways be 
pleased to state whether Government have investigated into the ~  

realSon of the above Railway disaster, with a View to taking proper 
measures for averting such disaster in future , 

(c) Will the Honourable Member for Commerce and Railways be 
pleased to state  whether Government propose to mitigate the loss by 
exttmding help to those who have suffered in the above unprecedenterl 
havoc' . 

(d) What provision do G<lvernment intend to make for families or 
those who were dead or disabled to earn their livelihood by injuries 
~  the above Railway tragedy , 

fte Bonourabl, Sir Saiyid ,ultan Ahmad: (a) The H(lnourable 
Member is referred to the reply r gave to part (c) of Xr. Amarendra 
Nath Chattopadhyaya's starred question No. 304 on the 3rd instant. 

(b) The Honourable Member.. is referred to. my reply ~ pari (f) 
of question No. 304 on the 3rd instant '&tld am() to my reply today to 
pal"t (a) of question No. 867. . 

(c) and (d). The Honourable Member is referre4 to ml reply '0 
put (e) of question No. 304 on the 3'rd instant. . 



,,375. ~1IM l .... Zatar 4li Kban : Will the .. Bonourabll Kember for 
Commerce .and, Railway. :betleaae4 ~ .tate·1 

<a> the number of Europeans, Anglo-Indians, Hind1lll and Kuslims, 
respectively, wOl'killl(lt'preient: -M .~  .Signal 
Enginecrs OIl the North W ~ Railway ; 

(b) whether it iB a tact that for a considerable time past, no 
Muslim' hn ever held ~ post or an .AI!Isistarit ~ 
Engineer on the North Western Railway ; :' f 

(~  whether it is also a fact thSt M:llalims with western technical' 
qualifications and mature experience have been o1!ering 
themselves as candidates, wllenever the question of fresh 
appointments by the p:ublic Service Comiai .. ion and'" PN-
motions by .the department to the aforementioned cadre 
has arisen; 

(d) if the answer to part (c) be in the affirmative, why, no Muslim 
hat; so rar ~  appointed to any of the posts mentioned 
in part (a) ; and 

(e) whether Govel'llment are, prepared to consider the case of IU1Y 
qualified Muslim candidate for appointment as an Assistant 
t:;ignal Engineer on the North Western Railway with a 
view to remoVing the communal inequality and redressing 
the grievance of Musalmans , . 

The Honourable Sir 8a.1yid 8ultan Ahmad: (a> Four Europeans 
and Anglo-Indians; three Hhidus_ 

(h) Yes. 
(c) and (d). Direet reeruitment to the Signal Engineering De-

partment of the North Western Railway was last made in 1936. 
Although Government reserVed ODe of the vacancies for a Muslim and 
three MUBlim candidates applied for the post, the Public Service Com-
mission did not consider any of them. auitable for appointment. This 
d.eficiency was, ~ . . adjusted by increasing the Muslim quota in 
direct recruitment to the Indian Railway Service of Engineers. Gov-
t!rnment do not make promotions on communal basis. 

(e) In view of the reply to parts (c) and (d) above, t.his does not 
Ill·ise. 

Maulana Zalar Ali Xb&n: May I ask whether it is & fact· that in 
order to remove ~  glaring ~ l  between the communities in the 
North Western RaIlway ~ l  serVIce, 60 per cent. shares have been 
granted to the :M: ussalmans. 

TIlle Bcmourable Sir 8atyid 8t1ltaD Ahmad :' Tltat is subject to 
efficiency and not on a communal basis; 

.... ulqa Zat8r Ali .Khan: Then . how is it that the GoveromeJ1t 
gave the Mussalmans this promiRe that they will receive 60 per cent. 
share jn order to remove inequality , 
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,fteBO'it01ll'&b1e 1Ib: IIai1id ,,111_ A',ald ': Subject' to'efBcieJic;-, 
I take it. 

o Mautuia Zafar Ali Du : I know tm,re ere men who he:"" received. 
training in England and are' efficient .. but their repeated'requests to, Gov-
ernmen.t have been without avail , 

fte Honoarable Bir Saiyld Sultan Ahmad: It is nota qt\eMtion. The 
Honourablt· Member has already got the information. 

RAILWAY L.ums GIVEN ON LEASE BY THE BENGAL NAGPUB RAILWAY. 

376. *8eth Govind DUB: Will the Honourable MeJhbel' in charge of 
Commerce and Railways be pleased to state : 

(a) whether there is a clause, in the agreement entered i:nto 
between the Benglll Nagpur Railway Company and tlae 
Secretary of State in Council, that railway lands should 
not be given on lease for industrial and mill purposes ; 

(b) whet.her Government art> Ilwart> that the Bengal Nagpllr Rail-
way Company have given IE'aseof the railway lands in con-
travention of that clause of the agreement ; 

(c) if not. whether 1hey have ascertained from the Bengal Nagpur 
Railway and satisfied themselves in the matter whether 
such term!; of the agreement have not been contravened ; 

(cl) the penalties stipulated for the breach of terms in the con-
tract; 

(e) if Governwent are Iil8.tisfied that there has been a contravention 
(breach) of the terms of contract, whether they propose to 
enforce the penalties stipulated, if any, if not, why not; 

(f) whether Government are aware that the Bengal Nagpur Rail-
way, having given the lease of railway lands for indu'ii-
trial and mill purposes to some have refused to give the 
same benefit to other merchants, when requested ; 

(g) whether Government propose taking steps in the matter to 
have the clause of the agreement in question modified, or 
see that t11e conditions IItiplllated upon in the agreement 
are honoured ; and 

(h) in t11e event of any changes made in the agreement, which 
authority is competent to deal with the matter, Government's 
or that of the Secretary of State in Council , 

fte Honourable Sir Saiyid Sultan Ahmad: (II) No. 
(b) to (e). Do not arise. 

(f) Govt>rmllent have no information. Rules for the lease of 
Ilvailable railway lands are contained in Section V of the .. Revised 
Rules relating to the Acquisition of Land for Rail!"ay Purposes, 1918 ", 
as reprinted in 1935, II copy of which is available in the Library of the 
HOll!l(l. Under these roles leasing Or licensing of 8urpl'llS railway 
lands to outsiders is within the discretion of the Railway Administra-
tions concerned. 0 
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, '. (If) Government do· not GODilemplBte -making 1b1y( .nlte·;fb the 
. ~  . in tkiB· jNlrU(.ular· ~ . The' 'seeond half" of thi.part 'of 
illerfuestiOD does not lBrise, in view of the reply. to (a);' .  -

(h) Doefj l1 . ~ . "', 'J ;:"'- ,'?, ~  ... -';'. 

Mr. T. S.' A'fhiMhiltnga,m Ohettt&r: May I know' who gets' ihe 
money coming out,of this.leue' Does it:go to the ..... yCompany or 
to the Gov,ernment , 

The Honourable Sir. BaiYia SUltan Ab",.:.1. ~ no info,r}Ution 
about it. If the HonoUrable Member" wiU7kind!y put a queiJtion . down, 
I will get the· informatien .. i . :., i ~.  ..' 

Mr. T. S. AvinashiliDgam ~ ~.  May I ask 'on, what terms. theie 
leases halVe been given to the Railway CotD.panY,whether they have' been 
given only for the purpose of the Railways or for someotherpur)fbses all 
~, . 
The Honourable Sir 8a.iyicl 8uJti,nAlmUuI: The lands' have beeD. 

~  to the Railway Com'Pau'V fOt' 'the' ··purpoaes 'for which the lease 
was granted. 

Mr. T. S. AviJJaahUingam Ohettia.r : That is what I want. May J 
know the purpose for which' the lease is given to them , 

The Honourable Sir Sa.ifid Sulta.n Abmad: T~  can be laid on 
the table, that its. tbe lease between the Government and the BengAl 
Nagpur Railway, 

. Seth Govind D&8 : May I know what is the principie on which the 
Railway Company gives this lease to the mtlrcantile . community , 

The Honourable Sil" Saiyid Sultan Ahmad: That. does not arise 
frolll thf' a:nswt>r given or from the question. 

Mr. T.S. Avinashilingam Ohettiar : May 1 know whether it is a 
fact that ordinarily limds are given to railways only for purposes of 
railways! Will Government examine the matter and see whether the 
.laud does not belong to them , 

The Honottrable air Saiyid Sultan Ahmad: The Railways Ket the 
~  of land IIno they are entitled to make use of the land in any way 
they please. 

Mr. T. S. Avinashmngam 0hettiaI' : III that a part ,of the lealie' 

The Bonourable Sir SaiJid 8ul_ Abmad: Yes, I believe 110. 

Mr. S. latyamurti : Is t.he answer given by my Honourable friend 
that the Railways can make use of the land in any way they like, based 
on his study .of the agreement made between the Secretary I1f the Rail-
way Company and the Government T I should like to know what ill 
the basis on' which my Honourable friend has given ~ answer that thE' 
public land given to Railway!! for railway purposes can be used by them 
for any purpose whatever. 

'fte Bonoura.b'le Sir Sa.tyi4 Sulta.n &hmad: They can, ofcoune. 
use it for any purposes connected with the Railways. · 
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... •• .... ~: . .~ .. ~  Qamined *he qUlltiOB whe-
ther the ~ lealle granied by tJae Beqal .NalQMU' Railway for 
industrial and miU ~  is cou.necteci in' ,any way with railway 
purposes , - -

The Honourable Sir Baiyid hltan Abmed: I have not personally 
examined it but I talI:e it that it muat have .been 8$&mined. 

111'. •• 8U,...urti: Will the HonOUl'able' Member examine this 
lease and see whether the Railways are not walking away with money. 
which they ought not to get tor ~ l  .,J 

The Honourable lir BaiyUl 8ultan AbIDed : I will make inquiriea. 
Mr. T. I. Avinubmng&ID Ohettiar: May I ask whether a copy of 

~  lease is in the" Library , 
The HODOUra.ble iii' Iaiyid 1u1tau AlmwI: Yes. there 'is a copy in 

the Library. 
Beth Oovind Du : May I know if any executive orders have been 

giv.en ,by the Bailw&y ~ ~~ ~ , , . 
The Honourable Sir Saiyid lultau Abmad : I have no informa-

tion. 

ALLOTMENT JUDE TO. BURMA FROM THE DEPBECIATION FUND OF THE bmIAN 
RAILWAYS. 

377. *Kr. T. e. AvJnaahntnpm Oh.ettia.r: Will the Honourable 
Member for Commerce &nd Railways state : 

(a> whether the Amery Tribunal allotted as the share of Burma 
148 lakhs of rupees from the Depreciation Fund of the 
Indian Railways ; 

(b> .hethel' the total ~ 'of Burma Railways, ever since ita 
inception, have been only about 231 lakhs of rupees; and 

(0) if 10, the grounds on whioh the above allotment was m&de to 
Burbla , 

Mr. B. 1II. 8ta.ig: <a> and (b). The attention of the Honourable 
Member is invited to the re'ply given to his starred question No. 1 in 
this House on the 2Srd August, 1937. 

(c) The attention of the Honourable Member is invited to para-
graphs 26, 40 and 41 of the Report of the Amery Tribunal, a copy of 
which has been placed in the Library. 

Mr. T. I. AvinaaMltnpai OItMaT :' May 1 ask ~  the Gov-
ernment a,re satisfied with the reasons given in the award 'Of the Amery 
Tribunal' . 

1&. B ••. ~: So far as I am aware, Government are com-
pletely satisfied. 

Mr. T. 8. AviDubiJjngam Ohetti&r : What exactly are the reasons 
given by the Tribunal , 

JIr. B. 1II. ~: Parapoaph '1 gives the basis of the Tribttnal '8 
·award. 
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Mr. T. •. A. ~ l  Ohettiar.: Have they ....... . 
Mr. PreaideDt (The UonourableSir Abdur Rahim): Has the 

Honourable Member read the parag!l'aph referred to , 
Mr. T. I . .A.viD&8hlliDg&D1 Ohettiar : It is patent- that tll'ey get & 

profit of 241 lakhH. Will you kindly ask him -to read paragraph 41 ! 

Mr. Pre8ident(The Honourable Sir Abdur Rahim) : Next· ques-
lion. 

PROCEDURE re INVITING OPINIONS FROM THill PROVINCIAL GoVBBNXIilBTS. 

378. *Mr. T. 8. Avin&shilingam Ohettiar : Will the Honourable the 
Law Member state: 

(a) when the Central Government want the opinions of Provincial 
Governments, whom they usually address-the G6'vernor 
or the Governor and his Cabinet of Ministers ; 

(b) whether there has been any change in the procedure since the 
inauguration of Provincial Autonomy; and 

(c) whether opinions (when sent to ille Central Government) are 
those of the Governor alone, or of the Cabinet and the 
Governor' 

The ROD01U'&ble lir NripeDdra 8ircar : This question and question 
No. 38] Rhoulcl hnvt> been addrt>sRed to the representative of tht> Home 
Department. 

ApPEALS OF THE EAST INDIAN RAILWAY EMPLOYEES WITHHELD BY DIVISIONAL 
SUPERINTENDENTS. 

379. -Mr. Mohan L&l 8a.kIeD& : (a) Is the Honourable the Railway 
llembel' aware that a very large number of appealH of the employees on 
~ East Indian Railway addressed to the Agent and the Secretary, Rail-
~  ROlll'd. are withheld by the various Divisional Superintendents 7 

(0) Are there any rules in this behalf' If 80, will the Honourablo 
Member enquire whether they are fully complied with' . 

(c) Are the Divisional Superintendents required to submit t1.l.IY 
monthly or periodical st4tements of applications and appeals 80 withheld ? 
If not, is the Honourable Member prepared to consider -the feasibility 
of introducing some such safeguard , 

(d) What remedy, if any, do the rules prescribe for the employeee 
whose appeals or representations are wrongfully withheld , 

The 'Honoura.ble Sir Saiyid Sulta.n Ahmad: (a) Government are 
not aware of any appeals which lie to the Railway Board having been 
wrongfully withheld. As regards appeals which lie to the Agent, East 
IniJian Railway. Government have no information. r may, however, 
add for the information of the Honourable Member that this is a matter 
which is entirely within the competence of the Agent, East IndilUiBail-
war. to denl with. - - " 

J,294J,AD B 
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( b) As regards the ftr&t p8l't, the reply is in the af8rm.ative. AI 
l·eg.ards the second part, Government have no reason to believe that· the 
rules are not being followed on the East Indian Railway. 

(c) and (d). As regards the ~.  part of part (c) and part (d) 
of the question, I would refer the Honourable Member to the rule r8Ku-
lating discipline and rights of appeal of non-gazetted railway servants, 
a copy of '" hich'is in the Library of the HOWIe. The latter part of (c) 
does not arise. 

EMPLOYEES OJ' THE GBUT INDIAN PENINSULA. RAILW""Y TBA.NsJI'JI:BBBD TO 
OTHBB RA.n.WAYS. \ 

., 
380. -Mr. IIohaD La! 8akBeDa : <a) Will the H ~ l  the l-tail-

way Member be pleased to state if any employees of ~ Great Indian 
Peninsula Railway were transferred to other railways, including the ~  
Indian Railway because of their being involved in t'he Railway strike of. 
1930' If 80, are they still employed on the foreign lines tal' away from 
their residence , 

(b) Ar4!l Government prepared to lIoIUiidel' the feBljibility 01 ll'Hrt-
ing them to the Great Indian Peninsula Railway f 

The Honourable Sir Baiyid Sultan Ahmad: (a) As regardtl the 
first part, I would refer the Honourable Member to the reply ,given to 
the second part of part (b) of tltarred question No. 1203 asked by Bhai 
Parma Nand on the '13th March, 1936, in this House. 

As regards the seeond part, Government have no information. 
(b) J would refer the Honourable Member to the reply given to 

part (c) of question No. 403 asked by Mr. Josbi in this House on the 
2Ot)J. March; 1938. 

CoST 011' EsTABLISHMENT AND MAINTBNANCB 01' THE I!'i:DBBAL CoUB'f. 

t381. -Mr ... baa LalSa1aIeDa : <a) Will the Honourable the Leader 
of the House be pleued to state what the total cost of establiahment and 
maintenance of Federal Court will be , 

(b) What will be the total number of likely cases that may ~ 
before the Court' 

(c) What is the total n1ilD.ber of Judges and their ;respective 
aalariel , 

(d) In addition to judicial work, wiU they have any other duties , 

(e) Are qovernment aware that there is very little prospect of work 
for the Federal Court, and do Gpvernment propose to devise ways and 
means to redq.ce the unnecessary expenditure , 

. "!'he JIoDovable IIr Bripendra 8ircar : I have already said that 
this question should have been addreased to the Home Department. 
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B&wlUlS 01'1'W&. 

382 .• 1&. Kohan Wl 8akIeD&: (a> Will the Honourable the Leader 
of the House state what were the functions of the Reforms Department 1 

(b) What is the tot.al annual expenditure on the Department' 
(c) With the introduction of Provincial Autonomy, has not the work 

of the Department been considerably reduced' If not, why not , 
(d) Why is not the Department amalgamated with the Home 

Department' 
(e) How long will the H.eforms Department be continued as a 

l!eparate Depa.rtment 'I 
fte Honourable Sir Nripendra Sircar: <a) The function of tho 

Reform's Office is to deal with matters relating to constitutional reform. . 
(b) and (e). I refer the llonourable Member to the reply t gave to 

Mr. ~ starred ql1eHtion No. 14 on the 23rd August, and the 
lupplementaries. 

(c) With the introduction of Provincial Autonomy, the work of the 
Refonns Oftiee has decreased to 8 certain extent. Consequently there has 
been a reduction in thl" est.abJiHhmell t. It is now largflly employed on 
matters connected with the establishment of thl' Flldl"ratinn. 

(d) Government of India consider it necessary that the R ~ 
Oftlee should be separate and that it shonld not be amalgamated with tbe 
Home or Ilny other Department. 

111'. 1 ,iatyamurti: With reference to the anawer toe.l&use (a) of 
the ~ , may I know whether one of the functioDl of. the Refor ... 
Department is to advise the Governor General under tbe Goverument. of 
India Act, 193;), on matterH which are vested ill him" in his diHel'etioll " 
or, "in his individual judgment"? 

The Honour&ble lir Rripendra Sircar: No, Sir. 
lIr. I. ~: With regard to the aUswer to clause (e) of the 

question, may I knGw whether the Government's intention at present is 
to keep the Reforms Department permanent.ly, as a Heparate Department T 

The BOD01J1'&b1e air Rripendra 8iroar : I will not 1l8e the word ' per-
manently " but Government propOMe to keep the D.epartment as l ~ lUI 
it is necessary. 

lIIIr. S. Saty&murti : Have Government made any ealeulation, at least 
roughly, ail to the period of time for which they prOPOI8 te keep the 
Reforms Department in existence ! 

The Bonourable lir Nripendra Sircar: No, Sir. 
Mr. 8. Iatf&1ll1U'ti : Will the Government consider the desirability of 

cl()Singthe Reforms Department on the inaugurat.ion of the ppderati01l, 
",henever it comes' 
. Tbe BonoJU'able Sir Jl,ripeadra Sirar : That is a hypothetical ques-

tIon. The Fedetation bas not yet. come . 
•. MDha.u LaJ·8eJgeyaa : With reg_d topa.rt (0) of the queetion, 

may I know if there has been any reduction in staff' If 80, how much , 
L294LAD .. 
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The Honourable Sir Nripen" Iiroar': I have said that there has 
been a reduction of staff. 1 cannot give t.he exact. inform ... tio;o lUI to how 
many men have been reduced. . ' 

Seth QoviDd Du : Has the reduction of staff been in proportion to the 
decreaRe of work , 

Mr. Preaident (The Honourable Sir Abdur Rahim): That he cannot 
l8y. 

INTRODUCTION OF A BILL REGARDING THE INDIAN CHARTERED ACOOUNTANTS. 

383. -Mr. Mohan Lal 8a.kaena : Will the Honourable the Law Mem-
ber be pleased to state when Governnlent con-temp1ate introducing any Bill 
regarding the Indian Chartered Accountants as promised l.t year·' 

The Bop.ourable Sir Nripendra lircar : The matter referred to in the 
question it! still under consideration. 

Mr. Mohan Lal 8aksena : May 1 IUIk how long the Government will 
take to come to a flnal decision , 

The Honourable Sir Nripelldra 8ircar : 1 cannot say how long it will 
take. I t is doing its business with reasonable expedition, but I cannot 
make any calculation in months or in days. 

li'ILLINo UP OF THE POST OF THE CalEF MEDI CAL OFPICER OF THE EAsT 
INDIAN RAILWAY. 

384. .8Mh GovUul Du : Will the Honourable Member for Railway. 
be pleased to state : 

(a) whether it is a fact that there are four posta of Chief Medical 
Omeers on the Indian State Railways ; . 

(b) the number of posts (out of the four) held by Europeans at 
present j 

(c) by whom the post vacated by Sir H. Suhrawardy (Medical 
. Officer in Chief of the East Indian Railway) haa heen 
filled j 

(d) whether Government have decided to fill the post by appointing 
a junior European Medical Officer, while senior and com-
petent Indian officers are available j and if so, their reason. 
therefor' 

'!'he Honourable lir llaiytd lultan Abmacl : (a) Yes. 
(b) Three. 
(e) and Cd). Government have come to no decision as yet. Dr. 

!f'. E. R. TAborda if! for the time being officiating as Chief Medical Of1lcer, 
East Indian Railway. When making permanent arrangements the claimt 
of all Medical omcera, Europeans and Indians, will be fully considered. 

Beth Qovtnd Du : Does the 'Honourable' Member thlDkthat the pn-
portion of Indians in the service if! sufficient T 
., . The Honoura.ble.1ir laiyid Bultan Ahmad : That ~ a matter of opinion. 
) canDot answer that question. 

""7" 
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Qui lIluhammad "IDuui ~ : What is the ~  when the post 
was permanently vacant that a ~ l  officer was appoInted to fill up the 
post without considering the clalDl8 of all , 

The Honourable Sir Saiyid Sultan Ahmad : The question does not 
ariae from the answer I gave. 

Qui Muhammad Ahmad Kazmi : Tb..: answer wall that a junior man 
has been appointed and that the claims of al1 the officers will be considered 
afterwards Y 

The BonOllJ'&ble Sir Saiyid Sultan Ahmad. : I never used the word 
, junior ' at all anywhere. 

Qui Muhammad. .Ahmad Kazmi : The fact is that an officer has been 
Ilppointed without conRidering his qualifications. Was he ~  
temporarily , 

The Honourable Sir Saiyid Sultan Ahmad. : I did not say, without 
cOllsidering the qualifications. 

Qui Muhamma,d Ahmad Kumi : The claims of all persons were not 
I:onsidered when making this appointment' 

The Honourable Sir 8&iyid Sultan Ahmad. : I am afraid the Honour-
able Member has not quite followed, if T may re.spectfully say so, the 
question put by Seth Oovind Das. 

REDUCTION IN THE PRICE OF THE INDIAN RICE. 

385. -Beth Govind Das : Will the Honourable Member for Commerce 
and Railways be pleased to state : 

(a) whether it is a fact that the rate of freight by steamer on rice 
from Rangoon to Bombay in the years 1919 and 1920 waa 
somewhere about Rs. 18 a ton ; 

(b) whether it is a fact that the present rate of freight is, on the 
same goods from Rangoon to Bombay, only RB. 6 per ton; 

(c) whether the reduction of freight ia due to the competition 
between the steamer companies, N., the B. B. S. I. Co., 
Ltd., and the Scindia Steamship Company ; 

(d) whether Government took any steps to prevent this competi-
tion that reduced the price of rice in India owing to the 
Burma rice being dumped in this country at cheaper rate ; 

(e) if not, why Government did not take necessary steps in the 
matter; and 

(f) whether Government propose taking steps, now til'lt Burma is 
separated from India and in order to keep the price of 
Indian rice up , 

The Honoura.ble Sir Baiyid. Sultan hhmad : The information is being 
Ilollected and will be laid on the table in due course. 

Beth Ocwind'Du : Will it tie, before the close of this'Session , 
The Honourable Sir Baiyid Sultan Ahmtd : I hope 1110; 
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INMAN Sml'Pnm CoMPA1QIiI. 

386. -Beth GoviDd Du : Will the HOJI,ourable Member for Commer", 
and Railways be pleased to state : 

<a) the number of Shipping Companies (Indian) started during 
the last 40 years and which were closed down j 

(b) their aggregate subscribed capital l08t j and 
(c) main reasons for the Indian shipping concerns for closing 

their businesa , \ 
, 

'!'he HODourable lir Baiyicl lultan Abmad : (a), (b) and (c). There 
an no otBeial statistics available. and Government do ~  lHIe sutBcient 
justification for instituting inqlliries from other sources which would 
have to cover so long a period as forty years and could not be expected 
to give full or accurate information. 

Beth GoviDd Du : On account of the failure of 80 many cOM'Jl'llmes', 
thiB industry being of gr.eat national importanee, do Government not 
think it deMirahle to collect this information, because in case they collect 
this information, tbt' Government might like to introduce 80rnc legisla-
tieD , 

The Honourable Sir Baiyid Sultan Ahmad: Not until we are 8&titdied 
that by doing that we will get full and accurate information. Weare 
satisfied that that will not be possible. 

Beth Govtnd Du : Not even approximate information abont that. 
The Honourable Sir S'liyid Sult&n Ahmad : Gove-rnment do not likt> 

to act on approximate information. 
Beth Qevmd DBa : Very near to correct and aeeurate information , 

(No reply.) 

·1Ir. T. I. AYlnaablliDpm Obettiar : Are Government not able to 
eollect information for a period of forty years or are they not able to 
collect information for any period at all , 

The Bonourabie lir Baiytd Sulta.n Ahmad : The question referred to 
torty yelll''S Ilnd the anAwer relates to that. 

8eth CJcrrind Baa : CaD't yOu collect information for 20 years or 15 
years or even ten years , 

The Honourable lir Baiyid lultan Ahmad : I have given the answer 
tha.t it is impollsible to give fnll or accurate information. 

Mr. T. I. AviDubjJjnnm, Ohettiar: I asked a question whether the 
information was not available for a period of 40 years or for any period 
and I did not get an answer , 

fte Honourable lir 8a.tyid Sultan AhmM : The oftieial .• tatiltjes are 
not there in existence and therefore we can only have unotBcial tigures 
"hich are not quite atcut1\te. 
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bDUlI SmPPIJJG <:mnoUIBBiI 

387. -Seth Oovind Du : Will the Hopourable MeQlber for Oommerce 
an"d RAilways be pleased to state: 

(a) the total percentage uf Indian shipping. tonnage in the C08lItal 
trade as against British Shipping Companies in the Indian 
Coastal Trade ; 

(b) the total share of Indian Shipping in the Overseas Trade of 
India as compared with that of English Shipping Com-
panies ; " 

(c) the total tonnage capacity of Indian ships and the number of 
steamships; 

(d) the number of steamships the British India Steam Navigatio!l 
Company owns in India and their total capacity;'" 

(e) the 8verag't> total number of men employed annllany in England 
in the ship building and repairing industrr ; and 

(f) the average total number Qf men employed annually in thi;; 
country (1) in the IIhip-buildi!lg, and (2) in the lIhip repair-
ing industry , 

The Honourable Sir Saiyid Sultan Ahmad : T ~ information is beiDI 
collected and will be laid on the table of the House in due course. 

8eth GoviDd Das : Will t.11E' inform'ltloll bp. l 1 l ~ hefore the ('nd 
of this Session. 

The Honourable Sir 8ai.yid 81IltaD Ahmad : I cannot. ~ a deflnite 
anHwpr. It may be or it may not be available. 

SUSPENSION OF RAILWAY TRApl'lc BETWEEN PAB8ARMA AND SUPAUL. 

~ . "Babn Ka.ilaah Behan La!: (a) Will the Honourable Memb.,t 
for Commerce and Railways be pleosed to state if it is a fact that every 
year the railway traffic is suspended between Parsarma and Supaul 08 
account of flood, and that passengers are put to hardships on account 
(If want of ~  by the Railway authorities' 

(b) Do the Railway anthorities l ~ remedying this grievam·.e 
by const.rncting 8 hridge on the spot, or by making some other arrange-
IIIl'nt for the prompt crOlilSing of the pasaengers , 

The Honourable 8ir Bajyid 8ultan Ahmad : (a) T understand that 
t.here are causeways at mile 39 between Supaul and Pars.noa on the 
Mansi-Bhaptiahi Section of the Bengal and North Western Railway whieh 
are liable to be flooded during the rains. When this occurs, the train 
,,;ervice is interrupted, but traMhipment by boat is arranged, provided that 
the water through the causeway" does not rise above the safety limit. 

(b) I am sending a coPy of thiH question and of my reply to the 
Agent, Bengal and North Western Railway, for sueh Action as he oonsi-
ders necessary. " 

Babu Katl_ Bebart Lal : Du the attention of the Govemm6Dtbeen 
'lrawn to the articles in Searchlight regarding this matter' 
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'!'he Honourable Sir 8aiyid Bultan Ahmed: Not officially. I get Il 
copy of Sea,.chligkt myself and I have looked into it. 

Babu Kailaah Behari La1 : Has the attention of the Govemment beeo 
drawn to the article in the issue of SeQl'chlight, dated the 14th July, 1937 , 

The Honourable air Baiyid Bultan Ahmad : I gave the answer. Yes, 
unofficially. 

Babu B,aiJaah Behari Lal : May I know if Government instituted /lny 
enquiry about that complaint , 

The Honourable Sir Baiyicl Sultan Ahmad : Yes ; this was taken up 
with the Bengal and North Western Railway who repoct that on that day 
the water rOAe above the safety level and transhipment. of passengers 
had to be suspended and I may inform the Honourable Member that 
Mr. Mukherjee has lodged a claim for Rs. 517 against Bengal and North 
Western Railway. 

Babu Ka.ilaah Behari Lal : Is it a fact t.hat t.he trolley waR used by 
the son of a railway lIervant on that day, but first class passengers were 
refused the ulle of trolly , 

The Honoura.ble Sir Baiyid Butta Ahmed. : I have no information to 
that effect at all. 

DISCONTINUANCE OF THE RAILWAY LINE BETWEEN CINNAMARA AND TITABA 
JUNCTION, ETC. 

aS9. -Mr. Kuladhar Ohaliha.: (a) Will the Honourable the Railway 
Member be pleased to state whether the J orhat Provincial Railway is 
going to be taken up by the AiBam Bengal Railway, or by the. Railwa)" 
Board' If 80, when t 

(b) Is it a fact that the Assam Bengal Railway or the Railway Board 
intend to discontinue the line between Cinnamara and Titabar Junction 
or the said line t 

(c) Are Government aware of the strong public feeling against the 
discontinuance of the said line t 

(d) Will Government please state whether the connection with the 
ateamerghat at Kokilamukb will be kept up by the Assam Bengal Railway 
or by the Railway Board whichever takes up the said line t 

(e) Are Government aware that the public demands the connection 
of the .Torhat Town with the steamerghat at Kokilamukh Y 

The Honourable Sir Baiyid Bultan Ahmad: The matt.er iE/ under 
consideration. 

LAVATORIES IN TRIRD AND INTERMEDIATE CLASS CARRIAGES OF THE AsSAM 
BENGAL RAILWAY. 

~ . -Mr. Kul6dha.r OhaJiha.: (a) Will the Honourable the Railway 
}fern ber . be pleased to state how many third and intermediate claas 
calTiages of the Assam. Bengal Railway have been provided with lights 
in lavatories and their sizes increaaed from 2ft. 4 iAOh81 to the standaJ'd size' . . 
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(b) Will Government be pleased to state whether the lavatories of 
third and intermediate class carriages of the Assam Bengal Railway are 
provided with basins and looking glasIIfB for the convenience of the pas-
sengers T 

The Honourable Sir Baiyid Sultan Ahmad : The information is being 
collected and will be laid on the table of the House in due course. 

TAKING OVER OF THE AsSAM: BENGAL RAILWAY BY GoVEBNKENT. 

a91. -Mr. Muhammad Anwa.r-ul-Azim: Will the Honourable Mem-
ber for Railways be pleased to state when the Aasam Bengal Railway will 
be taken up by Government , 

The Honourable Sir Baiyid Sultan Ahmad: The earlieltt date on 
which Government can exercise the option to determine the dontract 
with the Assam Bengal Railway Company is the 31st December, 1941. 
The question has not yet been considered at all. 

T. I. As. ON THE AsSAM: BENGAL RAILWAY. 

392. -Mr. lIIuhammad Anwar-ul-Alim : Will the Honourable Mem-
ber for Railways please state the number of T. I. A.'s on the Assam Bengal 
Railway and what is the number of the Muslims among them , 

The Honourable Sir 8a.iyid Sultan Ahmad : With your permission, Sir, 
J propose to reply to question Nos. 892, 893, 894,395 and 396 together. 

I am collecting information and will lay a reply on the table of the 
House in due course. 

TRAJ'II'IC INSPECTORS ON THE Ass.uI BENGAL RAILWAY. 

t393. -Mr. Muhammad Anwar-ul-Asim : Will the Honourable Member 
for Railways please state the number of Traffic Inspectors on the .Assam 
Bengal Railway and what is the number of Muslims in that cadre' 

MUSLIM. OFll'lCERS IN THE 'MEDICAL DEPARTMENT OF THE ASSAM BENGAL 
RAILWAY. 

t394. -•. Muhammad Anwar-ul-ADm : Will the Honourable Member 
for Railways be pleased to state how many Muslim officers are there on the 
Assam Bengal Railway in the Medical Department, including 11.pper sub-
('Minates ~ 

OFFICERS RECRUITED BY THE AsSAM: BENGAL RAILWAY IN THE AUDIT 
DEPARTMENT. 

t395. -Mr. Muhammad Anwar-ul-Asim: (a) Will the Honourable 
Member for Railways be pleased to state how many officers have been 
rec.ruited by the Assam Benllral Railway in the Audit Depal'tment, during 
the last two .)Tears, and. what are their qualifications , 

t For answer to ~ question, 866 answer to .tarred question No. 392. 
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('b) What are the qualifieations of the Chief Auditor' 
(c) Were &Dy of these poaUi advertised' 

ENGINEERS RECRUJTED BY THE ASSAM BENGAL RAILWAY. 

t396. -:Mr. K1Ihammad hwar-ul..Alim : Will the Honourable Member 
for Railways be· pleased to state how many engineers have heen recruited 
by the Assam Bengal Railway during the last four years, and how Jnany 
(.f them are Muslims f Have they kept to the ratio fixed by Governmeni 
in this matter T 

'\ 
POLITICAL STATUS OF GoVEBNlUDfl' IN NEGOTIATING 'h.wE AGBEEJrlENTS 

WITH CEYLON, DOMINIONS AND FOREIGN CoUNTRIES. 

397. -Mr. G. V. Deahmuk:h: Will the Honourable Member fOT Com-
merce and Railways be pleased to state what is th'e political status of the 
Government of India in negotiating trade agreements (i) with the Domi-
nions and Ceylon, and (ii) with foreign countries T What is the natort: 
and extent of control by the British Government in respect of these agree-
ments , 

Tb'! Honourable Sir Saiyidtlult.aD Abmad: Sir, with your per-
mission, I AhaIl answer' questions Nos. 397 and 898 together. 

I would jll"ite the attentiOIl of the Honourallie !\lllmu,·r to the 
provisions of !'leotion 314 of the GOvernment of Indil\ Act, 1935, regarding 
thC:' A'eneral control of the Secretary of State over the acts of the 
Govel'lJor General and the Governor General in Council. India doel! 
not enjoy as regards the negotiation of Trade Agreements the sawe 
pl)1itiMI status as the self-governing Dominions but the difference ill 
moJ'c of form than substance since as a matter of practiee it has been 
f'J1tablished that Trade Agreements shall be negotiated by the Govel'll.-
ment of India dwect with othe'l' empire countries and also foreign 
countries. 

Seth Govind Daa : Are Government aware that N~ 
in form becomes more than difference in ~  ! 

The Honourable Sir Saiyid Sulta.n .Ahmad : Possibly. 
Mr. S. Satyamurtt: Therf' is a specific question in the last part, 

nemely: 
" What is the nature and extent of control by the Britilh Governm8Dt in reepect 

of these agreemeJItl , " 

Tbe Honourable Sir Baiyid Sultan Ahmad : I have referred to section 
314 of 1he Government of India Act. 

Mr. S. Satyamurtl: My Honourable friend referred to the Secre· 
tary fJf State for India. I am not concerned with the Secretary of 

~ for India. I am aaking specifi6ally, apart ~ lll  the Secretary of 
State for India who is part of the government,al machinery for IDdia, 
.. bllt i;,; the nature and extent of control exercised by the Britisb Gov-
~ ( . I am asking as a matter of fact, and ~  88 a matter of law 

---------------------------------------------------,-
tFor anner to thlR ~ , RCI' anner to lIta'ITed ll ~ No. 391. 
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iur.t BOW, the control exercised by the British Government in respec.t 
ot these agreeme.nts. 

The Honourable 8ir 8aiyicl 8ultan Ahmad :As far as at present 
ad.viHccJ-I have not gone into the Govemment of hdia Act very care· 

ll ~. there is no control by the Britilih Government except througu 
the Secretary of State. 

Mr. I. latyamurtt : I want to know whether the Secretary of dtate, 
.~ e:r:ellt to which he has control, takes his decision in consultatioll 

with the Government of India, or takes orders ~ the British Govern-
nwn1. 

Tb& Bonnrab1e 8ir Baiyid 8ultan AJurwl : I have no informatiou 
about that. 

Jatr. 8. 8a.tyamurti : With respect to the pending Indo-Britisb. trade 
negotiations in London, does the Secretary of State for India taIte an)' 
part in them or about them! If he does so, does he do it as Secretary 
(If Stute for India carrying out the wishes of the Government of India, 
or thf' command!! of His Majesty's Government' 

~ RODOlII'abie Sir .1IIqid Ialt&n Ahmad : I am sure he does oot 
ta.ke the commands of His Majesty's Government. The other part of 
Hu' question, I cannot answer. 

Mr. S .• t,......nt: Does be take the advice of His Majesty's Gov-
t'!l')lmp.nt Y 

The Honour&ble lir 8a.iyicl Bulta.n Ahmad : On that I have no Ul-
fOl'TUation. " 

Mr. N. II. Joshi : Is it not a fact that the Secretary of State for Inditl. 
11'1 ,l Member of the British Cabinet and as such he is bound to take their 
aitvil'e '! 

Mr. 8. Sa.tyamurti : I have read the Act carefully, and I say he is 
1101. hound to, in such matters. 

POLITICAL STATUS OF GOVERNMENT IN NEGOTIATING TRADE AGREEMENT8 
WITH CEVLON, DOMINIONS AND FOREIGN COUNTRIES. 

t39S. *Mr. G. V. Desbmukh : Will the Honourable Member for Com-
merce and Railways be pleased to state if tbe Government of India occu-
pie'! the same politicaJ !ltatus as the l ~  dominions in negotiat-
ing trade agreement (a) with one another, and (b) with foreign countries T 
What is the nature and t>xt.ent of control by the BritiRh Government in 
respect of trade agreements ! 

EFFECT OF THE CRUTA-J.ll'ANESE W A.B ON lNnlAN TRADE AND COMMERCE. 

399. *Mr. T. 8. AvinutriHDPm Ohettlar : Will the Honourable Mem-
ber for Cemmeree and Railways state : 

<a) what has been the effect of the China-Japanese war on Indi&ll 
trade and commerce ; 

tFor answer to this queation, see aDJIwer to .tarred queation No. 397. 
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(b) whether the imports and exports from and to China and Japu 
have been affected by the war ; and 

(c) if so, to what extent and effect , 
The BODOUI'&bJe Sir 8a.iyid Bulta.n Ahmad: (a) to (c). It is presumed 

that the Honourable Member refers to the current hostilities and dot 
to the China-J apanese war of 1894. It is obviously too early yet to 
est.imate the effect of Sino-Japanese hostilities on Indian trade and 
eommerce. 

RECRUITMENT OF SINDHIS ON THE NORTH WBSTQN RAILWAY. 
'. 

400. *1Ir. LalchaDd If.vaIrai: (a) Is the attention of the Honour-
able Member for Commerce and Railways been drawn to the informatior. 
published in the Karachi DaM.y, dated Saturday, the 14th August, 198'1, 
under the caption" Sindhis in North Western Railway glaring injustice " 
.mowing difficulties for Sindhis being recruited on the North Westerll 
Railway T 

(b) Is it a fact t.hat the final Helection for recruitment to Railwa) 
hcrvices is made in the Headquarter's office at Lahore t If so, on wt.at 
"ystem are the candidates sent from various divisions of the North Westen. 
Hailway for final selection t.o the Head Office and on what system are they 
finally selected T 

(c) Is it a fact that the process of selection, before the divilional 
""stem came inro existence, was to make the recruitment locally in eacb 
District or Division T If so, why is not that system of local recruitment 
being followed now instead of making double seleetion ~  in the Diviaioll 
and at the Headquarters of the Agency f 

Cd) Will the Honourable Member be pleased to state the number of 
Sindhi candidates selected for employment at each of the four selectiona 
made at the Headquarter since 1935 Y 

(e) Is it a fact that from Karachi Division not even as many oandi-
aates are sent up for selection 88 there are vacancies in that Division t If 
80, why t 

(f) In view of the fact that there is a general complaint that Bindhi. 
do not receive fair treatment at the Headquarter, are Government pre-
pared, as a matter of a rule or a convention, to guarantee a number of 
rlaces for Sindhis for selection at these boards in order to give a fair and 
reasonable share of appointments to them, or make some other arrangement 
to remove their grievance t 

The Honourable Sir Baiyicl 8u1ta.D. Abmad : (a) Yes. 
(bj and (c). Government have no information. These are matteTi 

of dl't,aijed administration within the competence of the Agent, North 
Wl'S,tOJ'll Railway, to decide, to whom a oopy of the question has been 
!Sent for such action as he may consider necessary. 

(d) I Rm collecting information and will 1ar it on the table of 
t.he House in due oourse. . , 

(e) and (f). Government have not laid down any restriction on a 
territoril:&l basis for recruitment to railway services .. and see no reason to 
do so.' , 
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ANALYSIS OF REPLIES RECEIVED PROM THE STATES TO THE VICEROY'S LETTER 

ENQUIRING INTO THEIR VIEWS ON FEDERATION. 

401. *JIr. S. Batyamurti: Will the Hononrable the Leader of the 
.aouae be pleased to state : 

(a) whether it is a fact that the Political Department had for some 
time been engaged in consultation with the Government of 
India and the Secretary of State in a detailed analysis of t.he 
replies received from the States to the Viceroy's letter lust 
August inquiring into their views on Federation ; 

(b) whether, as a result of this analysis, the issues have been 
clarified, and what those issues are; 

(c) whether certain decisions on these issues will be arrived at 8(1011 
and the next stage in the Federal negotiations will be i*rsued 
and if 80, when ; and 

(d) whether the Indian Legislature will be consulted, or any otht!r 
steps taken to ascertain British Indian opinion on the issueli 
involved before fiilal decisions are taken and if not, why 
not T 

The lIoDOurable Sir Ifripendr& 8irca.r: (a) Yes. 
(b) Yes ; it is n()t in the public interest to make any statement at 

thiH stage as to the nature of those issues. 
(e) It is hoped so, but no date can be given. 
«(1) The attention of the Honourable Membet is invited to the 

reply 1 gave to part (b) of his question No. 211 on the 31st August la"it. 
:Mr. S. 8&tyamurti : With reference to the answer to parts <a) aud 

(b) of the questi()n, may I know whether any final decisions have been 
arri"ed at on these issues' 

The lIonourable Sir Ifripenclra BirCBl' : There cannot be any dna) 
l~  until the Instrument of Accession is si!ned. 

Mr. S. 8&tyamurti : May I know whether, before final decisions .ue 
reaeht'd leading to the signing ()f the Instruments of Accession, any 
opportunity will be given or availed of by Governmelit to ascertain 
British Indian opinion, either through this House or in any other 
manner T 

The Honourable Sir Ifripendra 8iroar : I can,not give any under· 
takiu{r at the present. moment. 

Mr. B. 8&tyamurti : Have Government considered this question, ()r 
are they considering this question' 

The HOD01ll'&ble Sir Ifripendra 8lrCU' : They must' ~  considere+'l 
the ,~ , .  . 

Mr. S. 8a.tya.Diurti : Have theyeome to any decision , 
The Honourable Sir Ifripendra Sirca.r : The decision is that 'no 

undllrtaking is to be given now. 



SHORT NOTICE QUESTION AND ANSWER. 

AoomONAL RAn.wAY FACILITJlIl; FOR PASSENGERS DURING THE PitripakslttJ . 
FAIR AT GAYA. 

Mr. Ram. Narayan Singh : (a) Is the Honourable the Railway 
Member aware of the fact that the annual All-India Pitripaksha fair at 
Gayn is likely to begin from the third week of this month and that an 
unusually large number of Hindu pilgrims from all parts of the country 
gather there to perform religious duties' 

Cb) If the answer to part (a> be in the affirmative, will the Honour-
able tht Railway Member be pleased to state whether the Railway 
authorities there are making all poB8ible special &!1'angemcnts to ~ 
with the situation, and, if so, what' \ 

(<') In view of the circumstances mentioned in parts (a) and (b) 
abovll, will the Honourable the Railway Member be pleased to stat.e 
whether additional arrangements for more temporary resting sheds, 
ntnning of special trains, more latrines, greater supply of water, sale 
of ticktlts all twenty-four hours at the station and also in the town and 
all !tullb other necessary arrangements are being made , 

'1'ho Honourable Sir Se.iyid Sultan Ahmad: (a) Yes. 
(b) and (c). Yes. The additdonal arrangements being made to 

cater for the convenience of the pilgrims include the following : 
(i) the introdu.ction of an additional train daily between 

Patna and Gaya in either direction ; 
(ii) stoppage of Poonpoon-Gaya Bl'I.!1ch trains at Poonpoon meta 

platform ; 
liii) opening of Palmerganj batlliag ghat station on the banks of 

Poonpoon river ; . 

(iv) opening of a city bookingofftce at Gaya ; 
(v) introduction of twenty-four hours booking at G,ya station; 

(vi) opening ('If 8D eDquiry offic.'e in the t.hird claRs passengen' 
waiting hall at Gaya ; 

(Tii) additional coaching stock is being stabled at suitable poInt. 
with which to strengthen trains to meet traftie requirements ; 

(viii) suitable waiting halls already exist at Gaya and Poonpoon ; 

~ ix ) the necesaary mecijee.l and BUlitary arrangement. are being 
made in conjunction with the Loeal Government authorit.ies : 

(x) tlYl period of availability of eheap week-end tiekets is being 
extended. 

Xr. Iri Prakua. : Is it not a·faet that these pilgrims go toGeya fot" 
the wtllfare of their dead ancestors, and not ~ l  , 

The BonovMlelir Iairid S1llt&n • ....., : The HOI1OurAble Member 
ougbt ,to know that better. 

(1324) 
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CoLD STORAOE STATIONS BSTA.BLI8HIlD IN INDIA. 

57. JIr. Badri Dutt PaDde: Will the&nourable Member for Com-
merce please state if any cold storage stations have been established in 
Jnllia' If so, where, and at what cost , 

The lIoDoura.ble Sir 8a.I7i4 8ultan Abmad : The question doea llO;; 
COllcern me. It should have been addressed to the Secretary, Defence 
DepartDlent. 

INDIAN INSURlliOE COXPANIE8. 

58. 111'. Sri Prakasa: Will the Honourable Member for Commtree 
and Railways state : 

<a) the names of Indian insurance companies transacting life 
insurance business on the 10th August, 1937, and Rubject 
to the proviaions of the Ind.iaa. Life Assurance eodipaDies 
Act, 1912, with the following particulars about them : 

(i) year of establiihment, (ii) ,aid up capital, (iii) depositH 
made upto the 10th August, 1937, under section 4: (1) of 
the said Act ; 

(b) the namt's of companies that were defaulters for depo)lii., 
under section 4, (1) of the above mentioned Act and tht: 
dates Mince they have been such defaulters, as also the 
amounts due for such deposits from them ; 

(c) the names of companies to whom warning had been given 
regarding any default made by them for non.-payment of 
such deposits j and 

(d) the names of such companies that had been notified under 
section 34 of the Indian Life Assurance Companies Act, for 
being defaulters for non-payment of statutory deposits T 

T ~ Honourable Sir Baiyid 8u1t&n Ahmad: Information is being 
collected, and a statement will be laid on the table of the House in due 
oourHe. 

TICKET COLLECTORS AT MANJIAD STATION ON THE GREAT INDIAN PENINSULA. 
R.ILWAY. 

59. Mr. N. II. loshi : Will the Honourable Kember for Commercf.' 
and Railways be pleased to atate : 

(a) whether it is a faot that the number of Ticket Collectors at 
Manmad Station on the Great Indian Peninsula Railway 
was reduced from 21 to 15 in 1934 ; 

(b) whether it is not a fact that they were l . ~  as " continu-
ous " workers and were getting a day's holiday in a week ; 

(e) ~  it is. a faet th.t they were re..cWaifted as "inter-
. ~  " worke1'8 after the above reduction ill tile at .. 

was e1fected ill 19M • UId 

( 1325 ) 
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(d) if so, whether Government are considering to bring tho. 
Ticket Collectors under the category of continuoull workerl! 
and thus refltore them to their former elassiiioatioD ; if not, 
why not' 

Tbe Honourable Sir Ba.iyid Bultan Ahmad: With your permissioll, 
Sir, I propose to reply to questions Nos. 59, 60 and 65 together. 

Government have no information. I may add for the information 
of t.he Honourable Member that the Hours of Employment Regulations 
are in force on the Great Indian Peninsula Railway, and Government 
have no reaaon to think that they are being infringea. I am, however, 
sending a copy of the questions to the· Supervisor, Railway Labour, for 
luch action as he may consider necessary. 

HOURS OF WOlm OF SHUNTING MAsTERS AT THE POONA RAILWAY STATION. 

too. Mr. :N ... Joahi : Will the Honourable the Railway Member be 
pleased to state : 

(a) whether it is a fact that the shunting malters all over the 
Great Indian Peninsula Railway are required to work eight 
hours' a day ; 

(b) whether it is not a fact that the shunting masterH working 
in goods and passenger yards at Poona Station are required 
to work ten hours i 

(t'.) if 80, why this differentiation is made and whether Govern-
ment propose to reduce the ~ hours of those shunt-
ing masters to eight ; and 

(d) if not, why not' 

SUPPLY OF FREE UNIFORMS TO CABINKEN ON THE GREAT INDIAN PENINSULA 
RAILWAY. 

61. Mr. H .•• Joshi: Will the Honourable the Railway Kember be 
pleased to state : 

(a) wheJher it is a fact that the cabinmen on all Railways, except-
~ the Great Indian Peninsula Railway, get free uniformi ; 

(b) if so, whether Government propose to give a uniform treat-
ment to the same class of employees over all railways; and 

(c) if not, why not r 
The Honourable 81r 8a,IJid Bulta.n Ahmad: Government have no 

Jnformation. These are matters of ~~l  administration within th,. 
competence of the Agents of Railways to decide. . . 

tFor answer to this question, He aDlW8I' to uutarred queltioD No. 159. 
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I : ~RA , I ~ Of'1>4YELLlNG Al¥>!4NCE 'l;'O ll~  ""0BlUNG ON CERTAIN. 
STATIONS ON THE GREAT IN: ~N PENINSULA RAILWAY. 

ti2. Mr. I ..... ,Joahi ,'WUl .the Uonoura.ble :ihe Bailway M~  be 
pleased to· 'state : 

. (a) ~: it .it>. a. . ~  ~  a batch of24 h4mats, whQ were ,,"or,,-
iilg on "'trariship " traillB between Sholapur a·nd'Dhoild on 
the Great Indian .Peninsula Railway, w.ere attached to 

: ~ ~~~  ~ ,  pay:.dreet till '1995 ~ ; ci :: 1 . "': 

,,{b) whether it is not·, a ~  ,that. l. ~ warkina- -on " tr8rJ1.8hjp " 
·-trains at other statioo8,: ~ : .  to:.the ~  pay-sheets 
and not. t.o goods shed pay-sheets; , . 

whether it is a fact that in 1935 the sa:id 24 hamals at Shola-
pur were iittached 10 goods shed pay-sheet,' and wete thus 
deprived of their monthly trlwpllinll allowance which' roughly 
amOW1ted to·Rs. 8 per head; 

(d) if so, whether Government are conSidering ~ question of re-
classifying them under their old category and restore to them 
their ~ll  allowaflce ; and : 

(e) if not, why not f 

The Bcmoura.bie Sir 8&iyid Sultan ~  : Government. havp U(I 
,infOl'mation. These are matters of detailed administration within the 

competence of the Agent, Great Indian Peninsula Railway, to decide, to 
whom Ii copy of the question hall been sent for such action as he may 
(!C!llrridel' necessary. 

'LEAVE ENJOYED BY THE EllPLOYEES ON THE GREAT INDlAN PENINSULA 
RAILWAY. 

63. 1IIr. If. 111. ,Joshi: Will the Honourable Member for Commerce 
lind Railways be pleased to state : 

(a) the total number of employees working on the Great. lndian 
Peninsula Railway during the year'1986-37 ; 

(b) the t.otal number of days during which the flmp]oyees €'njoyed 
leave in the rear 1936-37 ; 

(c) the total number of employees who enjoyed leave during 
1936-37 ; 

Cd) the duration of ~ A.verage leave enjoyed by an employee 0'1 
the GreRt Indian Peninsula Railway "tIring 1986-37 , 

The Honourable 8Jr Saiyicl Sultan Abmad: <a) The latestinforma-
tirm a "ailable with Government will 'be found' in the statement at ~1I 
234 and . 285 of Volume !lof' the Railway Board'R Report on Indian 
Railways for ] 935-36, a copy of which is in the Library of the House .. 

(b) to' (d). Government 'h'ave no information, aDd they do not 
eOllRidel' that the amount of time and labour involved in its -eOnectioll 
will be justified by the results, 

L2!14LAD (' 
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C6NTINU0t18' AND> 1NTD1irtTEN'r WamRS tlN TJIB GlmAT hmtAN' PENtNSULA 
. RAILwAy.' 

M.· ... If .... Joahi : Will the Honourable Kember for Commerce 
and Railways be pleased to state the total number of • C Continuous" and 
'c Intermittent." workers on the Great Indian Peninsula Railway during 
the years 1934-35, 1935-3'6 and 1936-37, under the Hourli of' Employment 
Act' 

Tht . Bonourable Sir ~  S1Iltan .Ab1Pld :. 'l'he ~ ll avail-
abItl with Government. will be found in Appendix t.o the Annual Report 
on die working of the Hours of Employment Regulatic.wt on eertain 
Class I Uailways during the year 1936.37, a ·copy of 'which is in the 
Library of the House . 
. ' ., ..~. 

HOUBS OF WORK OJ' CUINIIEN IN CERTAIN CABINS ON THE· GREAT INDIAN 
PENUlSULA. RAILWAY. 

t65. 1Ir. N .•. Joshi: Will the Honourable Member for Commerce 
&Jld Railways be pleased to state: . 

(a) whether it is a fact that the cabinmen in Mazagaon and 
Eiphinstone cabins (between Victon. Terminus and Kurla) 
on the Great Indian Peninsula Railway are required to work 
continuously for 12 hours a day'; 'and 

(b) if ao, whether the Hours' fit Employment·Act iSm8de applie-
able to them ; if not, why not t 

RtrNNINO OJ' AN ADnl'l'IONAL 'ExPRESS ·BIlTWEBN· MADRAS AND EBNAKUL&K. 

66. Mr. O. N. Muthuranga Mudaliar : <a) Will the Honourable Mem-
ber for ;Railways state whether it is proposed to run a new train called 
the lC Cochin Express " from Madras to Ernakutam from 1st October 
next 7 

(b) Is it proposed to run it shortly after the Kalab ai" and' the BIu,", 
Mountain Express' 

I(C) Are GQvernment aware that both .the above ExpreSlil trains are 
usually badly over-crowded ! 

(Q) Is it proposed to put in third class carriage"" and, if so, how 
many T 

(e) Do Government propose to consider the desirability of ltarting 
the train in the evening, say at 4 or5 P.M. 1'10 that. the train can reach 
Ernakulam early next morning' . 

(f) Are Government prepared to consider the desirability of run-
ning one 01' more Express trains· compdsed entirely of· third and inter· 
mediate class. carriages between M ~ IlDdErnakulam , 

. " " .... ', ... ,I. ". ", ._, 

The Bonoarable Sir Baiyid Sula.. Ahmad: (a) Yes. 
(b) No. TheCoehin Express win leave Madras in front of; the 

MkltJhnt' and Blue Mountain :Exptesses . 
. (e) GoverDlDent understand that the MalaMI' and Blue MQuntain 

Itlxprel!lges are nOw usually full and these trains us ~ l  when 
nec('ssary by extra coaches being attached. . 

tFor anlwer to thia queation, Bee answer to unltarred question No. '119. 
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(tI) Yes. Provision is being made to accommodate 262 third clasi 
J)(15Klmgers from.:MMlrasin t1le new , train.:' 

(e) The new train will Iea"e Madras at 19.25 hours and arriv" 
Eru .... krJ!am at 9.45 hours the following morning. An earlier departun 
would lldt suit the Madras public and it is considered that the propolicd 
tiDljllgs best meet the puulic cODvenience. 

(f) This is a matter within the competence of the South Indian 
Railway Administration and the suggestion will be conveyed to the Agent 
'fhr hill comlider&tion. " ' 

THE INSURANCE aILL. 

!1Ir .. PreRleJlt (The Honourable Sir Abdur Rahim) :' The ~  

,.nllMW re8llDie discussion of the following amendment to clause 3 m0'9dd 
:by :Mr.Sri Prakasa yesterday:' ... 

"That to l ~ (1) of (',1aU!le 3 of the Bill, the following provilo be 
added: ' .. 

, Pl'o:vi41Kl that if IIJI i.wrul'8I·" in80rporatedllDdID' the ladiaa Compam. Act • 
. . 1913,. notifieS to the Superinteud¥nt of InBUJ:u.nce. within three months, fro ... 
t.he commencement of' this Act, hiB intention to amalgamate with or to 

~  'bllsine88to IUfother insurer, the pl'ovillionll of thill sub-_tioD 
shall not apply to him for a period not cxcceding twelve months from 
the date of the commencement of this Ad '." 

The Honourable Sir Nripendra Sircar (Law Member) : Sir, oefore 
the discU8siongoes on, l,I1aY I mention one matter f AmendmenUi Nos. 20 
to 30 han stood over, and I was quite agreeable and I am still agreeable 
to that. But I I\hould likE' -the House to dispose of them next week, eithe, 
on Monday or Tuesday. My difficulty is this that they are wanted for 
drafting IieCtion 26, the one which relates to the keeping of ,asseta, and I 
hu.vegot to prepare my drafts either on the basis of those definitions, 
being accepted by the House or those defini·tions being refused. If clause 2ft 
and these ~  .are taken up together, it will be impossible for me 
to put,up altC!rnati.ve.drMits. Ido ,not want ,them ~ taken up today, 
but .l beijen theJ:e ~ , ~  if they ·are taken apeither on MondJu' 
,.oron TutllKiay.Sir, ~  ,to tbeamendmen-t moved by my Honour-
able friend, ,J\4r. Sri.,P.r,almIJ&, festeJ."day!J I,ob;}ect to· it on behalf ~,  

t'L'llD1ent arid we oppose the scheme whieh is i.Ddicaied in .the. ~ M , 

~  is.to_y, to give them some time aDd the.n ~  ,and th6D. get weI..-
months to make up, their minds .as to what. they are doiDg. I ,am. ,afrlP«! 
.1 eannot .ccept, this .amendm6l.lt whieh isreaIly .. net wanted.· 

lVlr:?residelit (The Honoutable Sir Abdur Rahim) : The question 
is: 
. "'Tlntt to, N ~l ll  '(1) of ("!auae ~ of the -'Bill, -the hUcnring pnrri.o be 
_dod:'·,·, ,. ". 

, l'IroJidod -that .. if an iDlUl'Ol',' iacorporated WIder' the hdi&n Compaa_ Aet, 
1913, notifies to the Superintendent of InsurlUlC8, within." .ao" hem 
the commencement of this Act, hiB intention to amalgamate' with or to 
tf,BDBfer hit· buam. to another l J ~, the pmvilliua' of ~ IIUMeetiOll 
aJiall not apply t9; hi!ll tqr a perio" J)'lt, eXC)eeding twelve_. ~ , fr01ll 
the cta,tll of the commlmcemetlt ot tll.is' Alit '.'" 

The motion .was ~  • 
. Lfip.AD 08 
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.. : Mr.! M. ADaathua)'&ll&1DAyy&.uga.r (Madralllceded Districtll b.nd 
Chittoor : NOJl-Muhammadan .RuTal) : Sir, 1 beg,!k) move: 

, ,II TJuit to ,!lub-clause (1) of clault' 3 flf the Bill, the J1 ~1 proviso be 
8dded: " "" ' 

;, I Provided that' these 'provilliollJl IIhall not ~  to all' I ~ iulurer. for' a 
period of twelve inonths who intimates to the Superintendent of Insurance 
within three months of coming' into force of tlliLt Act,hie deeiaiob' to 
ulIIsIgaDUlte with another insurer and undertakt>8 not to ~  ,any new 
busl_s in the interval '." 

The object of this 'is that in case the existing CQmpanies are not able 
to provide the deposit required under clause 6, they are given only three 
months now but ·they must be given 12 months so tllat they may be given 
time to negotiate with' aIiother coxnpany for &ma1gamation. I have pro-

~  for time, ~  ,this proviso not for ,any ~ l  l'JJle. but for 
.lnereJy ~  the cpmpaayon- for a period of, 1 ,~ Within tlte 

tinY., three months the insurer should intimate, to the, SuperintendeJlt his 
intention to amalgamate. During the rest of the period he is actuall.)' 
proceeding with the I ~ and in that period no new busineSi 
fihould be transacted. They can only collect permia that are due on 
·the existing policies,for otherwise, if new business is tranaaeted, it will 
#0 on endlessly to the detriment of the new policy holders. Sir, I submit 
jt is a most reaHonablt> amendment and I hope the HOUHe win accept it . 
.sir, I .move. 

Mr. President (The Honourablt> Sir Abdur Rahim) : Amendment 
moved: ", 

. " . 
"'l'hat to sub-elause (1) of duuse 3 of, thf'BiJI, tht' following prOYYo be 

lidded: 
<Provided that theae provisions &hall not apply to an Indian maurer lor n 

period of twelve months who intimates to the Superintendent of IDlUnmee 
within three months of coming 1l1tO force of thia Act, hit! cleeiaion to 
amalgamate with another insurer and undertakell not to tnml8llt aD,. DeW 
bu,inese in the interval '." 

1Ir; ,i. O. BeD (Government of India: Nominated Official) : I:)ir, I 
oppose this amendment. The object of this amendment is to crW.e a 
period of interregnum for a period of 12 months in favour of a company 
which ~  and the reasons given are that the company 
oUllht to be allowed to carry on one part of its buSiness, namely, the colle<'-
tion' of the prenris in order to enable it to keep the bUBiness going pending 
the acheme ,of amalgamation. The seetioD.II do not. impose 'any 

'obligation upon a company which does not waJitto carry on new 
business either to register or to make any deposits. It is only if 'the 
company wants to .carry on business that it is required to register or to 
make a depOsit. 

,Mr. It A.nanthas&y&D&IIl Ayya.nga.r: The business of collecting 
premia, even on old policies, is business under this Act. Therefore, the 
company is prohibited from doing that busineuthough it may nol; ~ 
on new busiMlS; 

Mr. 8. ·0. leD: The main basis upon which tht> company wantg 10 
RJnalgamate is" that it is unable to carry Oil business by ¥.self and, thr!'e-
fore, it must take the help of another company and amalgamate witlt it in 
ordp.r to enable it to carry on business. Therefore; if'that' iii a company 
whieh is unable to carry on busint"sR of its own, why should it be allowed a 
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period of 12 months within which it can collect. fUl"ther premia on the: oft' 
chance that it may succeed in. amalgamating with another company. , What 
is tI, happen if the l ~  does not come off t The suggestion is 
not at all reAso.nable· and nat 1mbmit for the· cowiideration of the H ~ 

ourableMover is that it is necessary, for the purposes of such a compan.y 
which cannot go on of its own, either to make tip its mind beforehand or 

~ to put a stop and n?t incur ;further liabilities .. :~. itif pOlie?,: 
holders In the shape of receivmg premIa ·unl_ the l ~  15-

pretty certain of coming ofr."On ~  gronndi!,T Oppose thl> Ilthe.i1rliiient. 

Mr: .Jt. Santh&D&Dl (Tanjol'e C ~: 'P,richinpp,oly ~ .N M l ll 
Rural) :' Sir, I am rather s\lrprise<llllt this opposition ·frem. Mr. ,Sen. U 
you look at sectioll 60 (2), you will find t.hat a similar .diaeretion h88 bee.t 
given to the SuperinteQqent of lQauranceto"giv.e upto .onetyear"and the; 
(~ l l l of thiS ~ ,  .. if this amendment is rejected, will :bl'.: 
,that every eompanywhich is Jlot .able, to provide the ,deposit, will blfr oom' 
puisorilr, ~  :int.o l .~ ~ ,  . ~~  .18; l10t to theaclvNltage .~  policr' 
h(lId\lr, It ,is not ~~.J  ~  .. ~  th.ecountry t4atsuch· 8 COBseqUeDOf" 
should ensue. .A ~  ~ wluK. ,IS BIked foris,that this company should 
~  : ~l . l  l!IO ..that, ~  .ma.y mergl!. ~ l  into &no,her company, and, it· 
i!!'pro,:,iqedtn the am.end.utent,thJ\t no.,a.e.w business slu>uld. .oo.,tr.ansacted--:· 
orily that l J,,~ , lll( , kept alive, so that it Qlay.be handed 
intact to ~  other. oomp&IJ1' 1f .~  possibility is ~ ,:what is ~  
diJqclIlty hi giving nine. mpnths' ,time f. After all, the other. 'oompaDY' 
wi<th whichthilt, will ~. amalgamat!'Ci .~ ll make deposi. and the otb.er 
coinpa.ny will be,.a gu.aJ;'antee. that :this C9mpany wilt be l . ~ 

it.. If no new ~  ~ transactfldl the old policy holcl6l'1il wilino. 
suter in the least because, at the. ~ ~, only one half-yearlr Or· quarterly. 
premium will be coIle<t..ed.: probably even that money will not be paid 
till the amalgamation is complete-Only the. right of collection will .be 
there. I think this ~ . is quitenecessaty f()r giving relief .to a 
large number of l ~ . The Leader of the House baa quotedinstancea 
of companies not being able to g.e! on just now : they will not be ablto 
to get on under the new conditio.ns. Therefore. it is the duty of the Gov-
ernment to have some provision for these cQmpe,nies. It is no good saying: 
" You should go into liquidation. and all your policy holders must ~ 
their policies." I say othat that is not fair. We suggest that the Govern-
ment should consider seriously ab,out accepting this ame.ndment.. I m8.J' 
also draw the attention of the Bouse. to ·the fact that amalgamation takes 
& very long time : you cannot decide on l l l~  today and have 
it carried out otomorrow; You have to have a snareholders meeting, NP'" 
cial resolutions and policy holders meetings, and, therefore, it will t;ake 
six months or eight months. This is the least possible periQd which .. is 
consistent with the idea of amalg8lXlation and so I sugge&t that the HoWN! 
should ('.any this amendment and give J'p.lief ~  many ~  which mlly 
not be able to faU iu wit,h tliP IH'W 8cheme. 

Mr. T. Ohapman-Mortimer (Bengal: European): Sir, we on those 
benehes have considerable sympathy with the pomt of yiew expreued by 
my Honourable friend, the Mover of this mctJon, and also with the remarks 
of my HonourablE" friend, Mr. Sa.nth8Jlam. He has pointed out th&t thia 
~ 8 matter which is very closely associated with the amalgamations that 
we foresee must take place if life assurance especially, and Indian assurance 
is general, is to be put on a Round footing. On the other hand, WE' abo 
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Ll&. T~ Cbapman-Motimer.] 
'- , 

l!eC'theforee'"oftlre aigwDents of my Honourable friend, Mr.' Sen, a,nd' ~ 
feeltllat,it will be much better not tp preliS .th.is ameI$nent ~, ,but to 
clID'sider ,. ~  ~  we cannot Ii-axile a su.itable amendment to. ~ J  
in the amalgamation section, 80 thait we can, on the one hand" faclhtatt:, 
amalgl'mation of sorqe, sman companies, and, 011 the other. hand, meet, ,the 
very real 'dl.llgers and difilpul.nes that mY Hon.ourable f.rlend" ~, . ;:)8l.l, 
has pomteq.' out. Sir, I oppose the amendment. 

• 111'.' Se.mi V8IlO&taclIe1ur1 Chetty (Madras: Ipdian Commer<lej :, 
Sir, I think in this ,matter Government must take a vetv' large view of the' 
state of BUch companies whieh bond fide want to carry on their business 
but for therestr.ietions that have been imposed u.nder' 'thta Act. 'It is not 
from the point of view of the companies that weare argUing, but it is more 
f_ the .point of-;'view of tbe interests of the policy holders iilvolved'ill 
tbeee, eompaaiea-: that, we are· prellBiilg ,this, amendmenot. ' If it is not tbt' 
u..uon of the Govemmentto aifeei these'policy holders who have done 
buIiaeII8 witb, the .~ 1 R,  'witl' not 'be' abte to 'stand tM rigour:;-
of the conditions of this Bill, it is DeceSsary that facilities should be given 
to tlle&ecompllIliee ~ want' to proteM the intert!8ts of' the policy holden. 
1 suppose when amalgamation' offers a chance 'for retrieving the busine8!' 
uf anf companywhieh is not able to carry on business individulaly, reasOn-
nble'faeiliti. 'lIIhould be given. There are a number of cases in which com-
pRlliea feel that they may ~ be' able to get the large capital and the larr 
~ ,  may 'be required as Boon lIB this Act is'passed, and the only ,way 
iR which they can be honest towards their policy holders is to seek aftllia-
tmwith'8ODIe ~  company '80 that the policy I\nlders might nOt be a-tfect.eil, 
and in ~l  to enable them to carry' mit' their honest intentions ~ 
thfo p?licr holders, time must 'he ~ , and iot is not '&s if' ~  the cover 
of this time they can carry on'thelr trade.'and aft'eet the pohcy l ~  
illta-ests nmeh la1'geJ' than what th-ey are todl.ty; because withi.n' three 
montbs th-e intention to affiliate must be given to the Superintendent of, 
In&urance ;8nd t.hatintention itself will be ampJe notifica;tion to the policy 
holders whether they are convinced of the attempts of the company tl' 
afttliate and amalgamaote with other companies, and therefore the premia 
that they will have to pay will be quite safe. If they feel that this attempt 
to amalgamate is not quite' sub.IrtAntial· or quite sound, they will themseh'ea 
not pay the premium. A part from othat there is already the initial de-
pOsit of B.s. 25,000 of these companies with the Government and therelore 
the risk that the policy holder incurs is covered by the Rs. 25,000 which 
it already there. There is no additional . risk which' the policy holden 
will intlur on account of this attempt. On the other hand, they will be 
protected. As regards my friend, Mr. Chapman-Mortimer's sympathy 
wit.h -the motive of tbis amendment be talkt"d of some other opportunity to 
givp effect to this intention : I want to know whllt is really the place and 
the situation that we ~ possibly give ..... , 

Iff. '1'. ahapman-JIortiDier: ClaU$e 30. 

Mr. Bami ~ l  Chetty: In that case we would only 
require an assurance from the Government, that they will be able to 
consider this matter when the proper occasion arises, in which case we 
may consider the question of withdrawing this amendment. 



l~: 

JIr: J 1l ~,J  D.\I&i: ,( ( . ~~, N()rtherIl ll ~:, ~:. 1l: M 
madau Rural): ,Slr, 111&)': I.cali attentIou. to lH l,IIII ~: , ~  :lA, uvt with a 
view to examining them in detail, but with a view t(l gUbmitting 'ih;!; ; that 
the 'piroces8 'ofamaigamation there pointed-but ~ Jl ~: 1 l  -or no 
vahle' becimRe H 'withill 'three lti'Ontbs the'comVQny has got 'to find the 
deposit, the process of amalgamation as pointed out and provided in 
('}ausetl,tl.O anA :n ll: ~ ,coDlpleted ~  ~  ~~~~~~,: ~. 11 
you see In suD-clause (3) of clause 30, the amount of t'iiile -t'eqllired for 
the several notices there 'mentioned may ea&Uy' ~ (  .three. 1l1iODthli. 
What'I would ~ ~  ~ , ~: stage is tllial that ~ tbese l ~ l1  
Hre taken up Ii petition IS beIng-filed, the 'court can gIve' extilIWOn of 
time for deposit to the company whieh has 80 petitioned for l . l ~ 

tion, the objection will- be met; and it would, also be, 8; reasoub1e, 
g'UaTllntee that time is not being taken up only with the object of: 
\vasting it and at the end of the year to find thelllHelves in tb.", >same 
position. J therefore submit thiS that, if when ~ 30 and 31 are 
considered, the amalgamating oompany is,· allowed sufficient time ~ 
the purpose of making the deposit required tinder the Act on a petition 
being filed for that purpose, it ,'Wnlmeetthe requil'ements, and it will 
also cheek: R mere evasion of the Act.' , 

The HODo:aral»ie' ~ Nl ~, 8irAJar: Sir, there cannot be any 
HI Noolf. '  ' oqjection ·to conaiaer .the pro'position ,, ~  the 

Honou..rable, the ~  of the OpposItIon has 
suggested which, prim1, ~, 'is a ~, l l  one. but I ohlywanttO, 
point out one fact.. ~  ~ I$Peakerhas proceeded on, theassul\1p-
tion that they have got to d,o sOlDetb,ing in a day or two, that amalgams-
tionwill take time and so, on, ,but itmullt not be forgotteu that if this 
Bill. is passed, surely the Go\:ernment will not think of bringing it into 
oper/lt¥>D the next da,y9J'tJle next month or even within two months, 
because it ~ making, such drastic changes that six months' time ill th ~ 
minimum I can think of. . So I .wish t.o point out tl1at when this matter 
comPR up, they will get a reasonable time fol' amalgamation. 
." ". , 

lIIr. Pl'uident (-The Honourahlt-Sir Abdul' Rahim) : Tht'. question 
is : 
"Tbat to 9ub-(·laust' (1) ott"IRUII!' 3 of till' Bill, thr following proviso he 

added: ' 

• Provided that these provisionB -;.b..Jlnot apply to an Indian illillrer for a 
perioe1 of twelve months who intilll.alln to the Superintendent of IDBura&ce 
within thrl'e months of (·oming into foreo of this Act, hiB decillion to 
amalgamate with Illothcr iJIBurer lind uDdll!'takea Dot to traneact &JU' DOW 
business in the interval '. ' , 

Mr. M. AnaDthaaayanam Ayya.nga.r : Sir, in view of the assurance 
given by the Honourable the Law Member. I beg leave of the House to 
wit.hdraw the amendment. 

The amendment was, by leave of the .AMembly, withdrawn. 

Mr. T. . ~ : Sir, I move : 

II That in lub-elaWie (I) (b) of el/l.Ull8.3 ottl1(l Bill, for the words • in any other 
Cille ' ~ words • in ~  case of an iusure,r Ipecilted in Bllb-claule (II) (U), of elaulI! 8 
ot sectIon 2  ' be BubBtituted." . 

Sir, this cla-use really links up with Our previouS amendment, and 
also with 58 and 60 which hang together. With ,-our permission, I 
should like to move them together, as it, ~ll simpbfy debate ..... . 
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Mr. Preaidat (The Honourable Sir Abdul' Rahim) : Why dQn't 
you put in one' amendment' That will be far I)'lOFe convenient; 

... '1'.' ~.JI  ,: No, Si,r, 'they :i-'eIate to diJferent ~ 
of the elaues. So I shall, move them separately if you have no obje.c-
tion. 

, .. ~ , '(The Itonourable Sir Abdul'Rahim) : All right. . . '. 

1Ir. '1'. . lll ll M: ~  ,:Theobject, .ofthis ~ , Sir, io 
re.Uly t.o clear up the meaning of the l1~ J J:  of, the section. 
This, sub-.seciion(.iI}, (0) waa ~ 1 l ., ~ ,HQl1Ou,able Members a.rE.' 
aware, by the Select Oommittee, and the, ~ , w¥ ~  provipe for 
the' ease of firms as well :88 the case of companies: But, _ .thAt clause is 
now 'drafted, ,it 8a.ys -there'·' and ,in &.1ly . other ~. ,~,~  ~ l  
include not merely fil'lDli : but it, would also , oo.ver, , . ~ ~ 
rated abroad ~ and, if, Honourable MembirR wjd.l look further down the 
section, they will observe what ,baa ,,~ ~ pl'ov,idtl4.-the names aud. 
addresses ot proprietors. 'i'hat is: , 1~ M  11or, the cue of firma.. ,but .ill 
the ease of companics,pl'Oprietors, . and ,tlhareholdel;lII IW;C l ~ll  the ~ll1  
people. If Honourable Members win. turn to, Qlauae 25,pf the Bill., they 

l~ see that ~ is. there pro ... .~ : ~ ., ~~ ~ .. anf; l ~~  . ~  
Qr IS ~ which afrectsanyof fhe matMi's whlch' ate reqUIred 'undill' 
the provisio;DS of sub-section (2) of, section'3 to accompany ,an, applica· 
tion" they .t, imrnediately' furnish piirticula:rij' qf the alteration made. 
Well. Sir, it is ~ l  ~ l l  for companies with hundreds 
~  thousands of shareholders to no:iity ~,~ ~  ~  a change' 
IS made, and our amendments, No, 1St and ~I  
NOli. 58 and 60 are R ~  to'clarify 'that positiott. Hour amendment 
goes in, ihen the clause will read thus :' j, and' in theiase of an ~  
specified in l~l1  (a) (ii) of clause 8 of section 2. . . . .. ", that i& 
to, say, the names and addresses of the ptopiietors,' i.e., the partners 
and managers in British India; then ~ 'go on in our' subsequent 
amendments to say "and in' any other case ........ , that is to say, 
firms or companies outside British India-these would then CODle in Ilnd 
they would have to provide the full address of the principal office of 
the insurer in British India. Then, we have a further amendment to 
say that they must also provide the llame of the manager at 8W1h 
office ; in other words, they would have to do .the same thing as is pro-
vided in other cases. Sir, I move. 

lII'r. Prelident (The Honourable Sir Abdur Rahim) : Amendment 
moved: 

.. That in aub·eluuse (2) (b) cif elaulle '3 of' the lHU, tor the worde ' iil an{ other 
("Rile' the worda ' in the ease of an inlurer spp.Mfied in 'sub·elauee (a) (ii) of dauae R 
of aeetion 2 ' be 8ubatituted." 

The Honourable lir Rripendra. ~ : Sir, aH the ambiguity is 
one for which we cannot disclaim responsibility, I may explain to thp 
House why the word" proprietor" was . put in. Our idea was that 
there may be insurance companies {lonsisting of firms or of individuals, 
and we intended the word II proprietor" shOUld also apply in 'those 
c:aRCIl. It was not our intention that the list of shareholders or any 
changes in the shareholders' list Hhould be communicated to the S11pe1'-
intend'ent. I thhlk, there uuiy be some" force in: what has jUst been 
urged, that in the cafle of companies it il'ili.yne said that the .shAreholders 
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are the proprietorll, but fdoubt it ~ Jtiuc:!h,but it il'l n6t Our ~  
that the list. of shareholders or any changes in the shareholders list 
should be sent to the ~ . In that view. therefore, I have 
no objection to aceept the amendment, but I have reasonable doubtll 
as to whether in the case of companies, "proprietors II will include 
shareholders, but I do not want. any doubt to remain. . 

Mr. President (The Honourable Sir Abdur Rahim) : The queltion 
is : 

" That in 8ub·clause (8) (b) of clau.ae.3 of tho. B,i11, for th,ewords '.in any other 
etlBe ' the word8 ' iu the case of an insurer apeeifted 'in Ilib-eIaulfl {II) (a) of (lIaule 8 
of section 2 ' be lubltituted." 

The motion was " adopted. , .r: President (The Honourable Sir Abdur Rahim) : 1 thitak it 
will be more convenient if the Honourable Member, Mr. ChapmaD-
Mortimer, moves the other atlH!WmeDllta· whidll "are 'OO'IfD8oted. 
,,:: 1I .~. . J Jl J :C  :, Very w:ell,)ir. I ~ ,ll  move 58 ~ .60. 

SJf,dmove :,', ' . 
" "That in lub-claUBe'(') (b) of -elauae 3 01 the BiD, after the worda ". Briti.b' 
J~ " ,il!.. ,liJUI 6, the words' IIld m lUly other eau ' be iilIeried.'" " 

Mr. President (The Honourable Sir Abdul' Rahirti) :' Thl' question· 
is":, 

" 
'" Tliat meub-cIause (I) (b) of -elaule3', «lIthe Bill, after ,th .. wo,1\1I , Britl_" 

lildia " in line 6, the worda ' and in lUI, other cue.' :be inaerted." 

The motion was adopted. 
Mr. T. OhapmaD-JIortbner : Sir, I move: 

, ! . 

,j That in 8ub-clauBe <I)' (b) o"l cl8.uie 3 ~  the Bill, after the word. "Britilh 
India " in line 7, the words 'and the nam(' 01 the manager at lIUeh oftlee' be 
inserted. " 

." .' , 
Mr. lIl. Anutb .... ya.uam. AyyaDgar : Amendments Nol'!. ;;6 and 58 

have been adopted for the purpose of clarifying 88 to whether pro-
prieto1'8 meant shareholders or not. But so far as thia amendment 
No; 60 is ooncerned, the &ames of Directors need not be given at all 
though it is a compBDy whose prinoipal place of busmess is here, but 
it will give only the name of the manager. You must have the Dames 
of directors in addition as in the case of companies ihcorporated under 
t.he Indian Compani.es Act, and I therefore suggest that the names of 
the directors also should be given. 

Mr. 1'. Z. James (Madras: European) : May I point out that in 
.l ~  54 there is. a provision that a list of the Directors, if the insurer 

iR a company. should be flIed with the Superintendent of Insurance. 

Mr. Bhulabhai J. Dua.i: That is all t,he greater reason why it 
should be here. because this is thE- stage of inc:eption, of application. I'!O 
that if the words " names of the Directors and managers" were used. 
t.hen it would cover the whole ground and bring it. in a 1ine wtith that 
clause. . . . 

•. T. Ohapman-Konimer: I have no objection. 
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... Preaiuat ('!'he H ~  SirA,lWur RlL ~lIl : The lJ~ 
tioD is:' .. 

" That in Iub·elaulle (I) (b) of clause If of the ~11, after the words I British 
India " in Unf!' 7, the' worda ' and the ~ J  of tbe aH-ert(,rs aDd th(l mlUUlfter at INch 
IIfIlea' be ili.88rtl'd." . 

The motion was adopted. 
Mr. It. SanthaD&Iil : I beg to move : 

" That in 8ub·elaullC (!') (b) of claule 3 of the ~ ll, ufter the word ' ~lI~  ' 
t1!e ~ l • and other principal lll~~1 'I be inserted." . :~ . , ' 

The principal officers have been given some "'1irhctionH 'and it' is 
necessary that from the outset their names lJhouU J>e ~ ,  the,Super-
intendent. I think it is a l~  clarifying amendment and I hQpe it ,nIl be accepted. .:' , , ' .. ' 

, ,I 
The IIoDellRble '. BripeDMa ... ,: I think it iH' lUlneeessary.. 

snd embarrassing. They havl' got to di",cloat. the n.mes of the 
mmager ilnd of the directors 'aild iny friend' 'Mnti t1ie Dames ot ~ 
principal officers. Who are principal officers is not defined 'in 'the: Bill. 
The manager is considerec1 one of the priocipal officers. It is really of 
no use to anybody to get the nameR of certain pel'flons who have not 
~  defined at all. 

Mr. II. AnanthasayanloDl Ayyangar: May I refer my Honourable 
friend to the defillition clause (10) where it says, • Managing Agent '. 
, manager ' and 'offict>r I have tht> meanings assigned t,o those expl'ell-
sions in clauses (9-A). (9), and (11) respectively of section 2 of the 
Indian Companies Act.". . 

TM J l l~. Sir Nripendra Sircar : Officers have been deftnded 
but not principal oftlcerH. 

lIt1r. II. Ananthuayanam Ayya.ng&l',: "Principal officers' , find a 
place in tbe various sections of the Act; 'what a..,nncipal.'Ofticer has to do 
lest there should be a mista.ke jf the man who perform!! the ~ of 
the manager may perform those functions without the designation of 
Ioanager. It is the principal·' officer that haa to rue affidavits. The 
manager 'N H ~  may not ~  t.here and ~ otber penon may be 
(wing that work. All cannot. be principal officers and a principal 
of'llcer can be defined when there is a definition of an offiner. It is 
necessary that the names of prinoipal oftIeers ihould be given for tbe 
same purpose for which the name of a manager is given and the name 
of the directol' ill required in the dauBe . 

•. Prellident (The Honourable Sir Abdur Rahim): The qU6I-
tion is:: . 

" That ill Bub'claUie (e) (b) of rlBuse a of the J.\i1I;·af\er the word' mauger I 

tlt.. wordll ' and other priDcipal oftleers I be inserted.' I 

The motion was negatived. 
lIt1r. Sami Vencataohelam Ohetty : I move : 
" That in sub·clauB8 (t) (If) of clause 3 of the :aill, after the words 'the 

principal oftil'er of the tn.arer I the wOYdI , authorised in' that behalf ~ lie iblerte4." 
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Certain statements have got to be made by tlUa .pel'l!lOD. before the 
, . ~ of Insur&Jlce. Such stateJ;l).er;tts are ipso fo.cto· talten to be 
lIutllo:t:ised ~  of the principal officer. It may, ~ that be W8ti not 
~  to 40 80. It is necessary that he should be aaff.iu..arded b! 

~  ~  from the principal officer to make the affidavIt that 1S 
llP.Cessary • 

is : 

The· Honourable Sir lfripendra Birca.r: I accept that amendment. 
')Jr. President ('the. Honourable Sir Abdur Rahim): 'The question 

• •  • I" , 

.. Tiaat in sub·claulMl (I) (d) of clause 3 of the Bili, after. the .worda ; the 
l',in"ipai officer of the insurer' the word. ' autborilled in that behalf' be i1iserted."· 

The motmn was adopted. 
Mr. P. J. Grifttths CAssam : European) ;  I move : 
" That 8ub·(':laulMl (e) (e) of c1auae 3 ot the Bill be ·omitted." 

!. W", diSlike this l ~  Dot boo&Wle it involves any practical dit1j.culties 
'.,r. CiD.y special ~ l  is ~ l .. We dislike it merely becllWI8it. 
I1Pl'e&J'8· to U8 a SOIDeWbat' clUJDBY . metlwd of achieving the desired .mdl 
lwug4ly IIpaaking, the claUtie .state.I that a non-Indian ~ , before he. 
star14.;· busW811S in lwJ.ia must ~,  a1Bdavit stating what J'eltrietions are 
iu fqroe. in hi, own countl:'y ontheoarq-iug -on of iDsurallee buainea ,h)' 
J ndiana.. We fully agree that the Governmeo:t of India ~  8.114: indeed 
rn!UL have. l~ ~ : . . poiouti But .~  W't. p.reparedi to 
adlait that Oil &uch &D important.matter the Government, should.depltnd., 
for it!> information merely upon affidavits fiiled by l ~ 1 ll , 

l,UmpIlDY. After all, you would ~  a J~  of I ~ .  

lIl" is going to be paid more than Rs.· 500 a month and. I am sure he wjll 
u{) his job well. There will be no difficulty on his part' in ascertaining 
t}ie law or the prai!tice in force' in the different' Countries concerned. 
After aH, laws and regulations are not esoteric' matters; they are con· 
truned in boob of statute and manuals of regulations and it will be 
perfectly ea&yfor thl" T ~  to obtain those statutes and those 
regUlations and to be fully aware of the conditions iri those countries 
without compelling the fi;ling of thesE' affidavits. 

Mr. President (Thf' HOllourll.bl .. Sir Abdur Rahim) : Amendment 
nwved : 

•.• That .lIuh·daullt' (.t) (e) ()f'(llaUl" 8 of the BiJI be emitted. " 

Mr. Buenbhai Abdullabha.i Laljee (Bombay Ct'!ntral Division: 
:\ltlhammadsl1 Rural): T rise to oppose the amenfunent that has been 
moved by my Honourable friend. My Honourable friend said that the 
Hovernment are supposed to be, or' are, in fact, fully ~  the COJl(li· 
tions prevailing in foreign countries. Only last year I gave notice of a 
qUf:'stion to whieh a lengthy reply was given in the month of August 
saying that the information would be collected. In my question I had 
IUIked the same point that haa just arisen. I asked what was the condi-
tion undf:'r which the Indians were trading in those countries, and the 
reply was that, so far as the British Colonies and the Dominions were 
('oncerned, they were collecting the information and so far as the outward 
world is cone'erned 1 am sorry to say our Government said they did not 
think it would be commensurate with ,the labour and the trouble involved 
t.o ·find out the conditione that existed. Sir, up to now, I have not 
l'eceivf\d. any reply and I do not think I regret to say that 001' 
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[Mr. Huseubaj: Abdullabhai Lal-jee.] 
Hovernment is a-ware of the condition prevailing. Therefore, I do hope 
that those who wiSh to come to my country to trade and do business and 
make some .oney should be able to say what is the condition they are 
prepared to give to my people and what are t'he conditioM prevailing 
t here. Furthermore, I know it for 8 fact that in the foreign conntrietJ 
conditions are changing from day .today, aecording to the aUia:ri.cestbey 
make R;lld we find that the conditions which prevailed a Cpuple of months 
ngci do not prevail today. Therefore, I think the provision made ~  
really fair and equitable and the gentlemen who ~  to come to this 
country ought to make that l ~ . ' . 

Bir H. P. Mody (Bombay MiIlowners'.A88oeiatioJ;l.: Indian Com-
~  : I am not in agreement with the amendmeru;, ~ apother gro,und. 

1 thmk the provision does n,ot go far enough. After all,' w'fiat is the value 
to be attaChed to the affidavit' of an applicant himself? I am not suggest-
ing that he would make a false declaration. 'FIe"may not have'sufllcient 
knowledge, and the affidaVit of such an 'officer !!hould not be regarded 811 
f:ufficient;' ,for the' pUrpose. ;, Onee .e el)neede 'that 'we are entitled to 

~  rMtrMtions have been imposed upon our nationals in 
another C()1lDtry,' we shoUld' -have -something mare than the'statement &f 
a party who is ~  My own' 'stlbinil!lSion would be t'hat the applica-
tion aho.ld be accompanied ~ an, affidavit of Some responsible' statutOry 
authority of the collntry. I, therefore, do not agree . with the amend-
ll\eut; and I thmk theprmsion itself doe& not go far enough. It 8hould 
be strengthened. 

The Honourable Sir N'ripencb'& Biraar : . I oppose· the amendment. I 
think my Honourable friend, Mr. Griftitbs, is of opinion that it iI 
difficult for t'he C ~ l  to tell US w)1at his law. is but it is quite 
easy for the .Indiari. in Delhi to find out that law. And not only law. It 
is a quest.ion of practice. One can imagine the difficulty of the officen 
ai Delhi or Simla to find out the pra.ctice prevailing in Rumania, Czecho-
Slovakia or .Australia .... 

Mr. Sri Prakaaa (Allahabad and Jhan8i Divisions: Non-
Muhammadan Rural) : Or Timbuctoo 1 

The Honourable Bir Nripendra Bircar : But I thought the laws of 
Timbuctoo were well known to us. (Laughter.) He says that it may 
be that the officer who will swear the affidavit does :aot know the laws of 
his own country. Let him take a little trouble to find that out .. if he 
has got to do insurance business, it is up· to bim to exert himself just & 
little and find out the law prevailing in his own country. I submit tbere 
ill no reason why this section should be deleted. It is said that the thing 
to be a.ehieved is quite all right but ~  is clumsy but I cannot con-
ceive or a more elegant method and, therefore, we have followed this 
clumsy method. If. the gentleman is not aware of his Jaw and if he can 
prove it in a court of justice, he may escape, the three yel:U"s' rigorous 
imprisonment which is the penalty embodied here. I oppose the amend-
ment. 

Mr. B. Du (Orissa Division: Non-Muhammadan) : I would not 
have ~J  but the senst' of co-operation and good will of ~ United 
Kingdom gentleman, like my Honourable friend, Mr. Griffiths, h811 
prompted me to take part ill this debate. I am glad the Government have 
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opposed this amendment. I want tD ,mow thelWlntality.ofthel-epre· 
lteutatives of the UnitefkKingciom ·who. are flittiDg in the European 
Group. They have' secured oertain proteetion and they are deemed to be 
Indians but I want to know how far,. in their own minda, they identify 
themselves with the interests of Indians, in the fight with the common 
enemy, ~. ~ ~ ,including t;4e Dominions. ~l  rpy.#iend, 
AtlT. Griffiths, has a soft corner for the Dominions. Has it not happened 
hefo;re the War that every 1'om, ~ ~ :ll . I ~  Japan,ese .. ~ .... 

Mr. Pnlidtnt (The HonourJlble Sir . .A.bdur..Rahim).: .The Honourable 
Member need not go into· all that. 

Mr. B. Daa : I want to show why this affidavit is necessary. I will 
give the House certain figures which will mak&Ia' 'friend,:M:r:Griftithti, 
and Members of the European Group shudder and they willnot·Dio1le 
Imother discriminating amendment like this. It is well-known that Japan 
doos not permit an Indian insurance company ,to handle,: ~ and 
imp09fl8 alUm of 30 lakhs of rupees to carry out business in. J a.pa.n. . Italy 
imposes about 20 lakhs ...... . 

The Honourable Sir NJipelndra ~  : Is thi$ heavy. can.nonneces-
1Iary for killing this mosqUito ? (Laughter.),' . 

Mr. B. Du : I want my friends the Members of the European Group 
to realise tl1e degree of their oJfence. They are showing 80 much sympathy 
to foreigners who are exploiting India and they want to do this only to 

. help the Dominions. '. 
Mr. P. J. Griffiths: May I make it qUite clear that in this particulltr 

matter we are not concerned with the question. of retaliation at all. We 
are merely saying that Government should not depend for their informa-
tion on this elumsy method. 

Mr. President (The Honourable Sir Abdur Rahim) : The question is : 
" That Bub-clause (I) (e) of elauae 3 of the Bill be omitted." 

The motion was negatived. 
Babu Baijnath Bajoria (Marwari A ~  Indian Commerce) 

Sir, 1 move: 
" That in part (c) of Bub·claU81' (e) of dauae 3 of the Bill, the word • British' 

bo omitted." 

This clause is meant for foreigners and if the word • British' i'l 
there it mea.ns that people outside British India will also have to give this 
litatement. Then it will apply to subjects of Indian States. I 'do not 
think it ilS t.he intention of this House that the subjects of Indian ~  
resident in Indilt should furnish all these particulars. In my opinion, 
subjects of Indian States are as much Iudians as British Indian subjects 
and there should not be any discrimin"tion between British Indian. tlubjeci.. 
and subjects of Indian States in the Bill. Otherwise the business .of those 
people who come from Indian States and do business in British India ~ll 
be greatly hampered. I hope ~  will accept this amcndment. 

. 'Mr. President (The Honourable Sir Abdur Rahim): Amendment 
mo"d: I 

.. That in part (e) of 8ub·clause (I) of cJauae 3 qf ~ Bill, the wotd • l\I:1tiall ' 
be omitted." ' ' "" ,.~ '.'! ",. ..' 
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ThfI· BOILOurable air lfripeBdn lircar : Sir, I oppose this amendment. 
lam told that there'.ee about 670 States. in lndia, 'and I am not familiar 
with the laws of all ~ 670 States. I am not aware whether in all the 
States theTe is anything about ·insuranoe or in.auranoe law. 

:'IIrSri Prakua : They are insured by the British· Government. 

The Honourable Sir· Hrtpen4ra 8irca.r : We have got to consider not 
only the position as it exist.a todq, but .. it may exist hereafter .. I lim 
not sure what laws will be passed in the States. 

, " Babu I I ~  Bajoria :, The States are also ~  under the 
Federation. 

'. 
'Ihe BOD01U'Irb1e Iir Kripadra 8iI'G8I' : My friend say. that the States 

are comiDtf under the Federation. 1 believe he is the astrologer I 'wu 
looking for. (Laughter.) 

IIr l'reaident (The Honourable Sir Abdur Rabun): Th.e question 
is : 

" 'l'bat in part <e> 8f lub·eJaUle <I) of ellWlle 3 of. the Bill, .the word' Britdab. • 
be ·CII!1itted." . 

The motion was negatived. 

ltfr. II. AnimthUayanam AyYanga.r: Sir, I beg to mOTe: 

" That after 8ub·elaulle (!) (e) ot elau80 3 of the Bill, the following new part 
be werted an,4 the sub.equent part be le-Iettered accordingly : 

, (I) In the ease of an illlnrer mentioned In Bub-elauee (6), a deelaratil.n 
veriJied by an affidavit declaring tha.t it ca.rries on itl independent bUli· 
nell and igues policies in ita own name at ita prlilcipal place of bueineB8 
or domicile and is not subsidiary to or merged in or amalgamated with 
any other iDlurerand '." . 

The object .of . this amendment is to avoid companies, which really 
have no existence in foreign countries, carrying on business here. They 
are merel) registered in their own country and come here and do the 
insurance buSineS'il. ~  the 1 ~ opinion of their country nor the 
public opinion of this count.ry would be· responsible for their properly 
maintaining c(-rt.a.in reserves (IT for carrying on t.heir business properly. 
A number of such companies have already been in existence in .this 
country and their names are given in the Appendix to the Blue Book, to 
which a reference has already been made by the Leader of the House as 
the de luxe edition. Honourable Me,mbers will find from this Appenilix 
how n'Umerous these companies are which have been trading . under 
practically a 'false name. When they are asked to submit a balance-sheet 
OJ' the profit and loss account, they refer to the balance-sheet of some other 
company which is in existenee in a foreign country. T draw the attention 
of the Honourable Members t.o page 93 of this de luxe edition. 

'!'he Honourable Sir Rripenc1ra Bircar : T know her very 'well 1 
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1Ir . .. Ananthaa&1&D&IIl A.yyaDpir: Thiaia the list of subsidiary 
comp,.iea which appear to -have no Beparate identity. 

'II' Aliatio'Fire I .... i&noe>Oo. •• ,. 01hled by' Bun 'Fi!'8·0ffioe of LOadon. Cannot 
traoe any indepmdient existenoe. lnqairy 
fot bala.noe sheet produoed balanoe sheet 01 
Bun Fire. 

~  lrisutanCle Co. Ltd. 

, Equitable Fire OiJioe 

, , 

Greater Britain IuV&Doe Corporation, 
Ltd. 

Im:periallnBunmOli ('.0. 

· . Inoorporated 'in the 'Triton' 01 Calcutta. 
Inquiry' for balanoo lihllet produced that of 
• Triton '. 

· . All shares bought by . London and Lancashire ' 
in 1901. Paid part e.h ad pari mal'tl8 in 
• lwIadoia: aad "",oaaIaire ,'. ' 

(Some of our on frieads lIl'8-.aJeo ~ on 
.,~ ~ ~ .1  

Direct Fire ud Accident ~ r.cqujrfd by 
• North British and Meroant\le' in.1V21. 

"The 'Greater Britain; appearS V have 
been wound up ift'1922. ' 

· . Shaliaholden' given lIhal'N of • Alliance' 'of 
London, in 1902. 

(l~ is not l'flIIpoDIIib1e nor is subject to ~ 01 the 
, laWII or provisions 'which ... 'ight be incor. 

porated in thiR Act.) " 
Indian Guarantee and General Insuranoe 

00. of Bom -,." 
Now, Sir, I do not want to quote all the names of the v'arious Com-

panies but the list contains ab(jut 25 names of companies,' But even this 
scanty information is 'not l~ regarding those companies which are 
mentioned towards the end on page 95, such 88, Batavia Sea and Fire 
Insurance Company, Limited, British Traders' Insurance Company, 
Limited, China }4'ire Insurance, Company, ,Limited, Eastern United 
Assurance, C ~I ., Limited, Java Sea ~  Fire Insurance Company, 
Limited, Maiji Fire Insurance Company,Limited, Yangtsze Insurance 
Company, Limjted. These are all subsidiary companies but, as they are 
established outside, Great Britain and India, we have no information as to 
their position.' All are working in' tndia. These mushroom companies 
have,unfortunately, esc",pedthe all-yigilant eye of the Honoura.ble the 
Leader of the House. He was, very anxious to put down the black 
mushrooms of this country and I,do not know why he is not so anxiOUH 
about the white mushrooms from other countries. Many provisions have 
b,een made in this 'BUI with refeI:ence to the existiJ,l.g companies and the 
p'0licy-holderil have been given representation on the Directorate. But 
~  they are foreign companies, we have absolutely no such represent&tion 
on their Direct.orate. Besides, these foreign companies are carrying, on 
their bnsiness elsewhere also. Is it not necessary, in the absence of 

~, also to know that these foreign companies are really souud 
companies and are subject to public criticism in their own country', 
Are we to allow those companies which have no existence iu their own 

,country but want t.o carryon their business here by deceiving our people', 
1: ~  if any Ilafeguard Vi necessary, it is in the case of such companies alld 
the .growth of such eompanie8should be, ~ . l  put down. 

,As ,regards the opinions that have been collected, I wish to quote one 
npi.l1ion w}jich is, to,be found on 'page 5. It lays I ' 

. • • 'The ~  'mtheir experience 'hnve boWD llllveral iDltances where' fonfgn 
w8uranreeempul!ea, althollJrh' not' 'eatrryini!' on ... ,. iJumftDee blllm.. hi :their 'O'Ih\ 
t'lountl'1, purport to do iDsU1'8.DC!8 busbuta in India in their own lDdiu. DaDUI. " 
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lMr., Ananthasayanam A ~ . .:, ".' ,}' 
If these, companies want agents, they eall themBelves by some· parti-

cular Il~ and, when they are IICratehed, they, lIlLY that, they a:re doing 
business on behalf of Some important company. But all the same they do 
their' own business. They have' already got their t.ouring agents. There-

,fl,)re, it is ~ , in the, ~  .of the ~  , ~ , here, and 
also t.he polley-holders. that t.hetfe foreIgn compames should not be allowed 
to continue any longer. 

One word more, 'SU, 'and I have done. I find that almost every word. 
that has been inoorporated in the Bill, as it has emerged from the Select 
Committee, is to be ·found in the suggestions which have been incorporated 
in the de Zvze edition before it developed into such' a good edition as this. 
I do not know h<m' the Members of the Se1ect Conitrrittee 'or ~ Leader 
of the Ho,use can say much &gamst this de lUZ6 ~. All the same. 
justice requires,that we ,~ 80 many portions of the book ought not 
to mak,e light oftbis book. I, therefore, request the House tQ adopt this 
amendment. 

Mr. Pr.eaident (The Honourable Sir Abdur Rahim): Amendment 
moved: 

1/ That liftllr 8ub-e1auae (~  (e) of elaulle 3 of the Bill, toe following new part 
til' inserted and thl' subsequent ~  b(', ~l ~  aecordingly : 

, (f) In the CIIoII6 of lill iDiurM JD8Jlticmed in sub-cla.ulIe «(I), a declaration 
verified ~  an affidavit declaring that it earnes on it. independent bum-
neM and J88nes polieiel in ita own name at ita principal place of bnliueIII 
or domiCile and is Dot Sllbaidiary to or merged in or amalgamated witl. 
any other insurer aDd '." 

Th Honourable Sir NripeDdra Siroar : Sir, I oppose the li.:mendment. 
If that is my friend's speech where he has not been carried away, I 
wonder what will happen if that calamity takes place. Whether the 
foreign oompany is a mushroom or whether it is a toadstool, if it wants 
to do business here it has got to make t.he large deposits. it has got to 
keep assetd, 8,Ifd it is subject to all the control and powers of investiga. 
tion 01' the Superintendent. We are not concerned as to what its posi-
tion is in the foreign country. Secondly, we must be consistent. We have 
shown no consideration to the subsidiaries. My Honourable friends of 
the European Group are going to move an amendment (No. 156) to the 
etfect that t.hese ~  may be taken as subsidiarieR and the subsi-

( ~ l, .~ the principal company may make one deposit and things of 
that kind. I am going to oppOSe that amendment and the Select Com-
mittee also did net accept it. But I have not yet understood what is a 
calamity which is going to happen to t.he policy-holders or to the Indian 
insurance business if II company, whether it is a principal company or 8 
subsidiary company 01' a substantial company or an insolvent compan.v. 
If that comes to carty out business, it has got to comply with all the 
conditions which the Select Committee has put on companies including 
foreign companies. I absolutely see no necessity for this amendment. 
Of course, theoretically' everything is possible. A company which is 

, going· to carry on' busin.e&s has got to say that, in its own place of origin, 
it issues policies in its OWD name., Supposing it does not,what does it 
JDatter to llS ,whether it. issues policies in its,own name or in the name of 
any other partioular company. If any one carries onbusiJless, we 81'e 

. J: . • .,. . , : ,.;. :! I ' ,,'. -, .·f .~ : 1 i • " 
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<-nIy concerned with the question whether it is a foreignoompany or an 
.Qldian company and if it keeps heavy deposit and keeps its ... ets subject 
to the control of the Superintendent, we feel quite secure. 

Mr. B. DIe : Sir, I have a similar amendment (N •. 107), &J1d I &Ill 
IIOrry to say that though I listened mOK attentively to the Honourable 
the Law Member, I cannot take iuch a broad view as the BOllOurab1e the 
Leader of the House has taken, naturally because I am the affected party. 
This Insurance Bill, if passed into law, is going to put certain restrictioU8 
on foreign insurance eompanies and foreign exploiters. The Honourable 
the Law Member admits that there are certaiD companies that may not 
be doing insurance business in their home ~ ll , but wbenthey work 
in India, they have to conform to the rules and procedure as laid down in 
the Bill, they have to put down the deposit that is specified in clause 6 of 
the Bill and they can carryon businef'ls.. . . . ". 

The Honourable Sir Nripendra 8irca.r : And keep asSets. 
Mr. B. Du : Of course. What the Indian insurer wants is this ; he 

dNs not want any more eompetition from outside foreim 08mpaniea. We 
know, to our cost, how German doctora have been coming out from 
Germany and are practising in every odd place in India taking away the 
bread out of the mouth of doctors, though not out of such eminent 
surgeons like my Honoura:ble friend, Dr. Deshmukh. We do not WUlt 
Inleh a oompany that was started with the original purpose of doing 
insurance business in certain foreign countries or even in the United 
Kingdom, but did not Cal'l'r on t.hat business in .the home country, but 
comin,g to I-ndia it blostlOms forth as ,. European "-it always adds a 
premium til their nameli and to their appe,.ranee in ~ ~  
~  companies carry on hetter buainell8 and they give more induce-
ments to their Agents and to the policy-holders, and they carry on a 
competitive trade. If, Sir, the original and the only pur..J)Ose of this 
Insurance BUl is to develop Indian insurance industries and to restrict 
oompetition, this clause is essential and necessary and I appeal to the 
Honourable the Law Member to consider it from that aspect. We do not 
want bOgIfIB eompanies from Czeeho-Slovakia or Japan or Germany to· 
come here and inspite of their paying necessary securities to the Govern-
ment, and carry 011 oompetitive ineurance business in India . 

.... K. IJaIltbanam : Sir, there are one or two important aepects which 
were l ~ out by the several speakers. For instance, in the cue 
'of a ~ l insura.nce company, it is not asked to keep a.ny Otb4!f assets 
except a deposit of one lakh. A fire insurUlce company osa coJIedt a 
orore as prl'Jllium and spend it away within the year or Jwook it away. 
UniMs we know that it is a 'company well established somewhere, we can 
have no hold on it. Secondly, the oonditions imposed by this Bill are 
minimum conditions. They are not maximum conditions. Therefore, 
when we lay down minimum conditions, we expect that all the busia8118 
done will hI' trustworthy bUnellS. Again if there is a surplus, and if 
the. surplus is carried away, it· does matter to ua. Weare interested in 
seeIng that the surplus is utilised by people doing legitimate busineaI 
and not ~ ( ~l . If it ill a well-established company, if it (loea 
honest: ~  In the cOUDtryand if its busU1ess is likely to be ~l , 
then It wIll be of some advantage to the country. Suppose aome 
mushroom ~ come and knock away a large sum of money in one 

" L294LAD D 
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[Mr. K. Santhanam.] 
or two years, how does it benefit this country' I, therefore, suggest that 
this amendment is a very useful amendment, it is a necessary clause and 
I do not see any harm in enacting it. Moreover, if ~ Honourable the 
Law Member wants to oppose this claUBe,he should have given some 
reasons which he has not done. What is wrong if this clause is incor-
porated in this Bill T How will this Bill suffer t How will the insurance 
bUBiness suffer' Will anybody suffer by a provision like this Y I sug-
gest it is a useful amendment which the Honourable the Leader of the 
House ought to accept. Even if he opposes this, because he does not 
think it proper to accept many amendments proposed by the Opposition, 
1 mggest that the House should accept it and I suppoSe then the Govern-
ment will not raise any objection. 

Mr. Husellbhai Abdu1la.bhai Laljee : May I know, Sir, if the Honour-
able the Law Member is a:ware of the fact that in foreign countries big 
«)mpanies establish subsidiary companies in different parts of the world 
to meet the requirements of those parts of the world. Now, Sir, assuming 
it is a fact-and it is a fact-that Italian or American or German com-
panies establish subsidiary companies in France, England and other 
(Ountries and do business there in life and other insurance and if thosc 
('ompanies come in here and e.stablish business in New Delhi, then under 
what law ,villthey come so far as reciprocity is concerned. Will the 
Honourable the J.Jaw Member treat them as a foreign company-Italian 
or American or German or United Kingdom Y This is going on actually 
and· it is a fact. I should like the Honourable the Leader of the Bouae to 
eonsider this aspect of the ~  seriously specially with regard t8 
clause 53 because our real objective is we want to treat these foreign com-
panies in the same way as they treat us. We ought not to allow them to 
evade the law which they ought to be prepared to carry out unless they 
treat us as equals in their countries. I can give half a dozen such instances 
'where foreign companies carry on business here. 

Mr. President (The Honourable Sir Abdur Rahim) : The question is : 
" That after lub-dauae (I) (e) of elauBe 3 of the Bill, the following new part 

be inserted and the subBequent part be re-Iettered accordingly: 
, (I) In the cue of. an iDaurer mentioned in BUb-clause (e), a deelaration 

verified by an ddavit declaring that it carriell on itt independeDt buei-
neB8 and iIIueB policiell in its own name at it. principal place of bUBineu 
or domicile and i8 not lIublidiary to or merged in or amaIpmated witb 
any other insurer BDd '." 

The .Assembly divided : 
A.~ . 

Abdul Qaiyum, Mr. 
Abdullah, Mr. H. K. 
AJJe7, Mr. M. 8. 
A ~ , Mr. M. Ananthuayanam.. 
BuerJ6&, Dr. P. N. 

, Ohaliha, Mr. Kuladhar. 
Ohattopadh7a'f&, Mr. Amarendra Nath. 
Chaud'fiul'1, Mr. Brojendra Narayan. 
Chettiar, Mr. T. 8. AviDuhilingam. 
Cbetty, Mr. Sami Veaeatachelam. 

Chader, Mr. N. O. 
Dea, Mr. B. 
Datt&, Mr. AkhU Chandra. 
Dew, Mr. Bhulabhai 1. 
Dellbml1kh, Dr. G. V. 
Deshmukh, Mr.· G. V. 
Qadgi), Mr. N. V. 
Govind DaB, Seth. 
Gupta, Mr. K. S. 
Hans Raj, Baizada. 



HotmaDi, Mr. B. K. 
Jogendra Singh, Sirdar. 
Joaeph, Mr. George. 
Kailash Behari Lal, Babu. . 
Laljee, Mr. HUlenbhai Abdullabhai. 
Maitrn, Pandit ·LakBhmi Kallta. 
Malaviya, Pandit Krilhna Kant. 
ManglLl Singh, Bardar. 
Mudaliar, :Mr. O. N. Muthuranga. 
Muhammad Ahmad Kazmi, Qui. 
Pande, Mr. Badri Dutt. 
Parma Nand, Bhai. 
Baghubir Narayan Singh, Ohoudhri. 
Ramayan Prasad, Mr. 

Bao, Mr. Thirumala. 
Sabena, Mr. Mohan LaI. 
Sant Bingh, Sardar. 
Santhanam, Mr. K. 
8atyamurti, Mr. S. 
Sham Lal, Mr. 
Sheodass Dap, Beth. 
Bingh, Mr. Gauri Shawr. 
'Singh, Mr. Ram N&I'IL,aD. 
Sinha, Mr. Satya Narayan. 
Som, Mr. SUlYya Kumar. 
Sri Pmusa, Mr. 
Varma, Mr. B. B. 

NOEB-61. 

Abdul Ghani, Maulvi Muhammad. 
Abdul Hamid, Khan Bahadur Bir. 
Ahmad Nawaz Khan, Major Nawab Sir. 
Aikmnn, Mr. A. 
Anwar·ul·Azim, Mr. Muhammad. 
Bajorin, Babu Baijnath. 
Bajpai, Sir Girja Shankar. 
Bhutto, Mr. Nabi Bakah mahi Bakah. 
BU88, Mr. L. C. 
Chanda, Mr. A. K. 
Chapman·Mortimer, Mr. T. 
Dalal, Dr. R. D. 
Dalpat Singh, Sardar Bahadur Captain. 
DoSouza, Dr. F. X. 
Essak Sait, Mr. H. A. Sathar H. 
Fazl-Hlahi, Khan Sahib Shaikh. 
Ghiaauddin, Mr. M. 
Ghulam Bhik Nairang, Byed. 
Ghulam Muhammad, Mr. 
Gidney, Mr. C. W. A. 
Griffitha, Mr. P. J. 
Grigg, The Honourable Sir lamel. 
Hudson, Sir Leslie. 
Ismail Khan, Haji Chaudhury Muham· 

mad: 
James, Mr. F. E. 
Jawabar Singh, Sardar Bahadur Bardar 

Sir. 
J ehangirl_ Sir Cowuji. 
JinDah, Mr. M. A. 
Kamaluddin Ahmed, Sbama-uJ·UIema. 
Lang, Mr. J. O. 
Maekeown, Mr. J. A. 
Manavedan Baja, Bao Bahadur K. O. 

The motion was nagatived. 

Mani, Mr. R. S. 
Mehta, Mr. S. L. 
Modr, SiT H. P. 
Mudle, Mr. R. F. 
Murid Hussain Qureshi, Khan Bahadur 

Nawab Makhdum. 
Nagarur, Mr. C. B. 
Nayudu, DiwanBahad.r B. V. Sri Hari 

Baa .• 
Ogilvie. Mr. C. M. G. 
Parsons, Lieut.-Colonel A. E. B. 
Purssell. Mr. R. S. 
Rahman, Lieut.-Colonel ll. A. 
Roy, Mr. S. N. 
Scott, Mr. J. Ramsay. 
Ben, Mr. S. C. 
Shaukat Ali, Mamna. 
Sheehy, Mr. J. F. 
Sher Muhammad Khan, Captain Budar 

Sir. 
Siddique AU Khan, Dan Sahib Nawab. 
Sircar, The Honourable Sir Nripendra. 
Sivaraj, Bao Sahib N. 
Bpenee, Mr. G. H. 
Staig, Mr. B. M. 
Stewart, The Honourable ~  Thoma •• 
Bukthankar, Mr. Y. N. 
Sultan Ahmad, The Honourable Sir 

Saiyid. 
Thorne, Mr. J. A. 
Tylden·Pattenson, Mr. A. E. 
Zalar Ali Khan, Maulana. 
Ziauddin Ahmad, Dr. 

Mr. 8a.mi V8DO&taohe1am Obetty: Sir, I beg to move: 
"That after BUb·clause <') (e) of clauae 8 of the Bill, the following .be 

inserted: 
, (e6) a certified eopy of the prollpectus, if any, and of the table of allured 

rates commissions and advantages together with all other terml and 
conditioD8 otl'ered to poHeyholden together with a eerti1lcate by a quali1led 
actuary that IUcb ratel, commi.ioD8 and advant.,., etc., are workable 
and. BOUnd '." 
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Mr. President (The Honourable Sir' Abdur Rahim): Amendment 
moved: 

"That. atter IUklau. (I) (_) of claUBe 3 of the Bill, the following be 
'"eerted : 

, (ee) a certified copy of the prospectus, if any, and of the table of 8.IIIIured 
rates, oomminions and advantagea togetber, witb all other terms and 
conditions offered to policyholdel'll together ,.-ith a oertUlcate by a qualilied 
nctuary that sach rates, eommillBioDB and advantages, atc., are workable 
and 80uRd '." 

'!'he Honourable air IfripeDclra. Bircar: Sir, I shall accept this 
amendment. I do not think this is really any burden oJ;!. anybody. As 
a matter of fact, all responsible companies get their,tables vetted by an 
actuary. I accept the amendment. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
111 : 

"That after sub·clause (8) (I!) of clause 3 of the Bill, the following be 
inaerted : 

, (e6) a certified COPT of the prospectus, if any, and of the table of auured 
rates, commluioDB and advantages togetl1er with all other terms and 
conditions offered to policyholders to.lether with a certificate by M 
qualified actuary that such rates, (lommluions Mud advantages, etc., are 
workable and sound '." 

The motion was adopted. 
Mr. Bami Vencatachelam OWty : Sir, J suggest that the next three 

amendments, i.e., Nos. 67, 68 and 69 may be taken up and discussed together 
as they relate to the same subject. 

The Honourable 8ir Hripendra 8ircar : May I venture to make a 
1 P.M. 

suggestion f The three lUIlendments are whether the 
fees should be :&. 25, Rs. 50 or Rs. 100. Moving them 

Beparately and having separate speeohes will be rather a waste of time of 
the House ..... . 

1Ir ... A. liDDa.h (Bombay City: Muhammadan Urban) : What are 
you prepared to accept , 

The Honourable Sir Kripendra 8ircar : Of course I prefer RB. 100 to 
Rs.25. 

Mr. P: B. Jamea : Sir, I move : 
" That to subrclause (2) (f) of clause 3 of the Bill, the words' which shall not 

t'Xceed fifty rupees ' be added at the end." 

This is a very small amendment, and I Rhall make a very small 
speech. It is a very small request that we ask the Honourable Men:tber 
in ~I hope he has no homicidal tendencies today. But the point 
about requesting that there should be a figure mentioned in the Bill is 
that we should prefer to S8e exactly what registration fee will be charged. 
We have suggested the figure of Rs. 50 becaUBe we believe that the pres-
cribed fee should he a nominal one. The applicant for registration has 
to do a large number of things before he can get registration : he has to 
produce a number of documents: he has then to bring a certitlcate that he 
has made the requisite deposit in the ~  Bank. If it ia a new com-
pany, he has to put down a certain amolUlt of worlring capital. There-
fore the fee, purely for registration, once he has fult1lled all the other 
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:eunditions, should be a nominal one. There are other amendments-
there is Qne suggesting that it shQuld be &S. 100 for each class Qf busine&ll. 
1 lIuggest that might pOSlribly WQrk hardship on a 8Dl&1l company which is 
doing several classes of busines., to have to put down RB. 500 or Be. 600 
merely for registration, after it had fulfilled all the other oblications 
which are placed upon the shouldel"l! Qf insurers. I do hope, therefore, 
that thenomiaai nature of the fee-whether it iaW or 25 OI'even 100-
will be accepted ..... . 

An lIoDoarable lIfnaber : 50 for ea.eh claM of business Y 

Mr. 1' .•. lames : Actually it will work out in this way : the insurer 
wlll have to fulfil all the conditions in the Act : even if he were transacting 
more than one ela.ss of business, he would pay only 50. But if after 
registration of that business he wanted to transact any other cla88 of Q1.tsine&<; 
lUI an irumrer he would then have to get registration again in connection 
with that particular class of business. We do rather object to. having to. 
pay the prescribed fee ab initio for every class of business. That, we sug-
gest, is not necessary. since all the ot.her co.nditio.n!! have to. be fulfilled 
before the stllfle is rellched When the prescribt'd fee has to. bt> paid. Sir, I 
move. 

1!Ir. Pr .. ident (The Honourable Sir Abdul' Rahim): Amendment 
moved: 

" That to Rub-dauae (6) (I) of clause 3 of the Bill, the worda ' which aball not 
(-sceed fifty rupeea ' be added at the enll." 

Mr. E. 8autbaDam : Sir, I move : 
" That to lub-e1aWle (') (f) of elaUBe 3 of the Bill, the worde ' beiDc Bot more 

than Be. 100 lor each claRa of bUlineae ' be added at the eDd.' I 

I haye to say only one word. Weare incurring a lot of expenditure by 
cl'<IUAting this office of SUperintendent of lrumrance, and I do not ~ why 
the general taxpayer should pay for it, and I suggest that the provision for 
each claas of insurance business iN important : the insurer who does many 
clasatw of business is certainly a rich man and he should certainly be able 
to pay this RI. 100 whieh is less than the commission given even to. the 
poorest agent, and, therefore, I move this amendment. 

Mr. President (The Honourable Sir Abdul' Rahim): Amendment 
moved: 

" That to Bub-clause (I) (f) of elauRl' 8 of the Bill, the word. ' beiug not more 
than Be. 100 tor each clan of bURineu ' be added at the end." 

The Honourable Sir BripeDdra Itrcar : Sir, I accept the last amend-
ment. I would add only one sentence, that my Honourable friend, Mr. 
James, in talking of my homicidal ma.nia when RI. 50 is proposed, pro-
bably shows that he has lost all senae of prQPortion : for the oompaniea in 
whose intereet he i. speaking, 50 i. not a thousandth part of a drop o.f 
blood. 

BIr. Prelideat (The Honourable Sir Abdul' Rahim) : The question 
ill : 

" That to lub-elaUIe (t) (I) of clauae 8 of the Bill, the word. I wldch IIbaD not 
eaeeed 8.fty rupeell , be ad4ed .t the en4." ' 

The motion 'W"as negatived. 
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1Ir. PreIiclem (The Honourable Sir Abdur Rahim) .: The question 
,I : 

!' TIlat to 8ub·e1aUle (') (f) of clallle 3 of the Bill, the words • bein, not more 
t ...... 100 for each claaa of buaiuu ' be added at the end." 

The motion was adopted. 
Dr. Ziauddin 'bmad (United Provinces Southern Divisions; 

Muhammadan Rural) : Sir, I beg to move: 
" That for 8ub·eIallle (8) of e1aUIe 3 of the Bill. the followiDg be lub8tituted : 

, In the caae of any inlurer having hi. prin.cipal plaee\of buiDe8s or domicile 
outlide Britiab India, the Governor General in Opuacil may direct the 
Superintendent of Iuurance to withhold regiltration or may cancel a 
reglltration already made, if he iI aatided that in dae count..,. in whieh 
loch iuurer hal biB principal plaee of b1l8in8l1 or clomicile. eompaniea 
incorporated in British India are debarred from earryin, on the buainellJ 
of inauranee. or that any requirement impoaed on luch 1U8urer under thl' 
proviliioDl of seetion 58 iI not satisfied '." 

I am. only restoring the original provision of the Bill. The difference 
between the original provision and the recommendation of the Select Com· 
mittee is that the Select Committee has said that this should be done 
automatically by the Superintendent of Insurance : the word " shall " ill 
used in both ca&e#I ; but I thought, when there was a case of retaliation. it 
will affect not only in insurance business, but ~ have to consider the 
general political conditions of the country. It may be possible in some 
(>1868 to have retaliation, but sometimes the political condition between the 
two countries is such that retaliation in an automatic manner may not be 
desirable. As my friend, Mr. Husenbhai AbdullabhaiLaljee, just pointed 
out, there are certain companies which really have interests, not in one 
country alone, but in several countries. and if in one country we ever 
apply the principle of retaliation, we may not be able to do it in another 
country. Therefore. I think we really ought to invest this power in the 
Governor General in Council who should be the final authority to decide 
whether he should or should not apply that principle, or it shohld not be 
done in an automatic manner as proposed by the Select Committee. All 
~ l  I am trying to do is to restore the provisions of the Bill as originally 
proposed by the Government. Sir, I move. 

1Ir. President (The Honourable Sir Abdur Rahim): Amendment 
·moved : 

" That for lub·clauae (8) of claUIe 3 of the Bill, the following be sabstituted : 
, In the calle of any inlUrer having biB principal place of buine. or domieile 

outside Britilh India. the Governor General in Council may direct thl' 
Superintendent of luurance to withhold regiatration or may caneel B 
regiltration already made. if he iI aatided that in the count..,. in which 
811ch insurer has biB prinCipal plaee of buldDela or domicile, compaDiea 
incorporated in British India are debarred from· ~ on the bualnell! 
of inauraDCe, or that any requirement impoaed OD lOeh lU8IIrer under tbe 
pJ'ovilioUl of section 58 iI not aatilfted '." 

The Bonoura.ble Sir Nripendra Biroar: I oppose this : ~ 
ment. I agreed yesterday in answer, I believe. to a question from my 
friend, Mr •. Jinnah, that I propose that there shall be a right of appea:l 
in a case of this kind. but no amendment hu yet been handed in, and 
it is for this reason ..... . 
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Mr. BJaulabhai I. Delai: It. has been. 

The Honourable Sir Nripendra Sirear : Our idea is to put that u 
(1) after section 88 so that there is time yet .....• 

Mr. II. A. linD&h : I would prefer that. 

The Honourable Sir Nripendra 8ircar : That being so, I Hee 110 
reason whatever why a discretion should be given to somebody as to . 
whether this should be put into operation or not. If any wrong hu 
been done by the Superintendent, the idea is, and I am quite sure the 
House will agree with me, later on, to give a right of appeal to go to the 
Court, and there is no reason why a matter of this kind should be left 
to the discretion of anybody. Sir, I oppose the amendment. 

Mr. L. O. BUSB (Nominated Non-Official) : Sir, I rise to supphrt the 
amendment proposed by my friend, Dr. Ziauddin Abmad. I do so not 
because we here have any desire to interfere with the right of the Indian 
Legisla.ture to take action against countries who legislate against 
India, but because the clause, as it stands, is far too wide. In particular, 
I support very strongly the re-introduction of the permissive principle 
because I feel tbat the Superintendent of Insurance should have discre-
tion to consider whether, for example, a case arising out of the provi-
sions of clause 53 is important or it is merely technical or trivial. TaIre 
again a case where an individual residing abroad is involved in some 
case of moral turpitude and is turned out of the country. In such a 
case it would, as the clause stands in the Bill, be obligatory to take 
adion against all insurers of that country operating in India by refusing 
or cancelling their registration ..... . 

Mr ... A. linDah: Give an instance of moral turpitudt'. 

Mr. L. O. BUll : I will deal with it later. It does not even appear 
necessary that the individual concerned should have any connection 
with insurance or contemplate becoming an insurer. It would· be 
suftlcient to bring inmrers of that country working in India within the 
leope ot: clause 3 (3) if the individual to whom I have referred above 
was in the position of being debarred from doing insurance busine8IJ 
there by being turned out of the ~ . or to carry it a step further, 
by being incarcerated in jail, and, therefore, incapable of carrying on 
RUch business. That. Sir, is the position as I see it, and I have no doubt 
a situation of this sort was not contemplated when the cliluse waR 
amended by the Select Committee. I. therefore. ~l  supnort t.he 
amendment of my friend, Dr. Ziauddin Ahmad. which. I consider, fully 
meets any situation which is contemplated by the clause. 

Kr .•. ADa.uthaaayauam A.yyaupr: I should like to say some-
thing on this, Sil'. 

1Ir. President (The Honourable· Sir Abdul' Rahim) : The II ll ~ 
able Member can speak after Lunch. 

The Asaembly then adjourned for Lunch till Half Past Two of the 
Clock. 
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The Assembly re-a88embled aftei' Lunch at Half Past Tlto of the 
'Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban) : 
I rise to oppose the amendment moved by my Honourable friend, Dr. 
Ziauddin Ahmad. 'l'his amendment seeks to make two changes in the 
provisions of this sub-clause. 'l'he lirilt is that the responsibility for 
taking aetionin this matter is thrown on the Governor General in 
Council, and the second is that he wants to make it optional instead of 
making it obligatory. As regards the first point, I do not see why this 
responsibility should be thrown on the shoulder\of the Governor 
General in Council. It is the bUSiness of the Superiutendent of 
Insurance and 8urely it is for him to take note whether any disability 
exists against Indians in other countries. As regards the second, 1 
am surprised to find that an eminent man of the position of ~  Honour-
able friend who occupies a seat as an elected Member of thi!! House should 
move this amendment. Are we devoid of all sense of self-respect that 
we should make it optional t Disabilities have been heaped upon UI 
in all the countrIes of the world, and are we going to sit silent and make 
a provision like this optional' I hope that this House will reject thi. 
amendment without any division. 

111'. T. I. AviDeehiJjDpm. OIIettiar (Salem and Coimbatore ~ 
North Arcot : Non-Muhammadan Rural) : We on this side of the House 
are always against giving any powers to the Govemor General or the 
Governor General in Council whenever it is possible not to give him that. 
and in the pre8tmt ease this is a matter in Which the Governor General 
ueed not interpolate at all. It is within the province of the Superin-
tendent of Insurance to find out whether there is any discrimination 
made agamat the insurance companies of this country m the country of 
origin of the company which applies. We do not see any reason why 
the Governor General should butt in between the Superintendent of 
tnaurance and the order that he makes about the insur811ce company 
of any other country. Secondly, as my Honourable friend, Dr. BanerjoB, 
has said, it makes it optional, and as we know that blood is thicker than 
water, in many cases the option may be exercised in favour of the foreign 
companies. So we do' not want to leave any loophole in. this clause, 
and the clause as it stands is quite all right. We oppose the amend-
ment. 

1Ir. B. D .. :. Sub.elause (9) of elause 3 is the keystone 01 the 
whole structure of the Insurance Bill and if that is modified to any 
ment it takes away all the pOBSible advantages that the Indie 
iJunlrer can get and takes away all the penalties that have been 
designed by the Select Committee to ban foreign insurers. When this 
Bill iR pused into law it will be the fil'stenactment that will have a 
retaliatory proviAion against foreign companies and foreign eountriM 
barring, of course, the U. K. Therefore, it is very essential. I wish 
that the provisions of this clause could be extended to other cues of 
dilMriminat.ion. If the Italians can drive olit MRhomed Ali Bto-rel 
from Abyssinia we can drive out every Italian from the land of India. 
"at we are going to legislate that only Itatian insurance companies will 
be banned or will be retaliated upon. The same thing happens hi the 



(lase of Japanese iIisutance companies.' I talked. about :itthilJ moining 
and I again say that the Japanese are very much anti-Indian and they 
try not to allow any Indian company to trade in Japan. Under tbi.8 
clause, the Superintendent of Insurance will take action. My 
Honourable friend, Dr. Ziauddin Ahmad, forgets that the ~ 
tendeut of Insurance shall withhold registration or caucel a registra-
tion. Then power should be given to one officer and not to the 
Governor General in CQuncil who will not exist after a Y.,ear orr two 
and which will become the Central Government. 

One word more. My Honourable friend, Mr. BUS8,-I have a great 
deal of sympathy with him because he and I have vi.8ited Paris and 
Herlin and have had our moral turpitudes. (Laughter.) But I never 
knew that the moral turpitude of individuals or of individual com-
panies should be taken into account and that particular nations Uiould 
be banned. The clause does not aim at the moral tmpitude of (~ 

Indian individual or one Indian insurer but aims at t.he good of India 8M 
II l~. 1 -believe in his sweet l'mliniscenees of past Life ~  Honour-
able friend applied those reminiscences wrongly to a big country like 
India. 

Mr. Deputy Preaident (Mr. .\khil Chandra Dattu) : The question 
iA: 

" That for sub-claus" ($) of clauae 3 of the Bill, the following be nbltituted : 

• In the caae of any iuurer having hi. priDeipal plaee of b1lllDl_ or domieUe 
outeide Britiab India, the Governor General in Council may direct the 
Superintendent of Insurance to withhold regi8tration or may cancel II 
regilt ration already made, if he iB latided that· in the eountry in which 
neh inllurer haa hiB principal place of bullin911 or demieile, compaDieB 
iJleorporated in BritiBhIIldia are debaJ't'ed from earryintr OIl the buaineal 
of in8urBnee, or that .. y requiremeat impolSd on luch lUUrer under thl' 
proviaiona of lIection 53 i& not latiBfied '.' I 

'rill,' motion was negatived. 

Mr. L. O. BUll: I mov!' : 

" Tbat in lub-claule ($) of claUIIe a of the Bill, for the worda • Indian utional.·, 
ol'e,urring in the seventh line, the words • companies inoorporated in British' India ' be 
luhltituted.'" 

This raises the point which I hope i made clear wben I was speak-
ing 011 Dr. Ziauddin Ahmad's amendment, that the inclusion of 
" Indian nationals" greatly widE.'DS the IIcope and implications of the 
clause wbich makes it possible for insurers from outside tndia t,o 10lle 
their registrat.ion in India for reaaODB quite other than restrwtions 
on the carrying on of insurance business by Indian comllanies in that 
foreign country ; for example, the exclusion of an undesirable 
character from a foreign country or the conviction of an Indian fol' 
some crime having nothing to do with insurance OJ' any otherbuai-
ness. I do not think I need take up the time of the House in elabOTatiug 
that argument. From what I have said before, it is clear what we 
have in mind and I move. . 

•. Depuy PreIMIm (Mr. Akhil Chandra Datta) : Amendment 
moved' : 

". T.~  in eub.elaue(.) of elaue a of the Bm, tor the wordit 1 .,.dian _ionall', 
(lceurnng in the IPenth tine; the ~I I, eoapuiM tnoorporatl8d ID BritiD IDdi& ' ... : 
111h1tituted. " 
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1Ir. BbDlabh&i J .. Delat: I think if the words, ,vhich are intended 
to be substituted, are read, it becomes meaningless. I hope my Honour-
able friend will appreciate it, because it comes to thiR that though an 
Indian may be debarred from carrying on business in Italy, if all 
Italian or seven Italians incorporate themselves into a l~  in 
India,-notwithstanding that fact this clause would not apply. I 
need not say more. 

Mr. Deputy President (Mr. Akhil rhandra Datta) : 'rhe question 
is : 

" That in lIub·clauee <") of elaule 8 of the Bill, for the wordl ' Indian nationals', 
OCIeurring in the Beventh liIle, the wordl ' cODIpallies ineorpora.ted in Britillh India ' be 
IUbetitUted. ' , 

The motion was negatived. 
'l"be Honourable Sir NripeDdra 8irear: I do not move this amend-

ment-. If necessary, I shall insert suitable words in the relevant clause8. 
Mr. 8. Satyamurti (Madras City: Non-Muhammadan Urban) 

I beg to move : 
., That to claule S of the Bill, the following new Iub·claule be added : 

, (6) The Superintendent of Iuurance Ihall, on being Batil1led that tile 
applicant hal fuIAlled all the requirement. of the Act, applicable to hilD, 
grant the iDlurer, a certi:fleate of regilltration '." 

Mr. Deputy President (Mr. Akbil Chandra Datta) : Amelldmt'!!t 
mo\ed : 

i. : 

., That to elaUIe 3 of the Bill, the following neW lub·clauae be added : 
• (6) The Superintendent of Iuurance lhall, on being latided that the 

applicant hal fuIAlled all the requirement. of the Alit, applicable to hilll. 
grant the iDlurer, a certi1lcate of regiBtration '." 

The Honourable 8ir Nripendra Bircar : ] accept tht' amendment. 
lIIr. Deputy President (Mr. Akbil Chandra Datta) : The question 

., That to claule 3 of the Bill, the following new lub·claule be added : 
• (6) The Superintendent of Inlurance Ihall, on being latided tb&t tU 

applicant haa fUI:fllled all the requirement. of the Aet, applicable to him, 
grant the iDlurer, a cerWleate of regilltration '." 

The motion was adopted. 
1Ir. 8. Batyamurti : I beg to move : 

•• That to claule 3 of the Bill, the following new I ~ l  be added : 
• (6) An appeal Iball lie to the court from an order of the Superintendent of 

IDluranC6 refuling to regillter, or eaneelling the Ngi8tration of .. 
wurer '." 

lIIr. Deputy Prelidem (Mr. Akhil Chandra Datta): Amendment 
moved: 

•• That to claule 3 of the Bill, the following new I ~l  be added : 
• (6) An appeal Iha1l lie to the court from an order of the Superintendent of 

IDlurance refDliDg to regilter, or caneelIiDtf the Nptration of an 
iDBurer '." 

... That in .ub·claule (4) of claule 3 of the Bill, the wOrdl • or of BeetiOil 96 M 
teA u to the maiDtenan8e of Ulet. ill Britilh India ' be added at the end." 
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The Honourable Sir Nripendra 8ircar : May I make a suggestioll. 
I accept the principle of this amendment, although I may have some 
thing to say about the language, because the Code i.s not men'tioned. 
I suggested this morning that we should have a section in the tniscellaneous 
pl'ovisions layiIUI: down what are the orders under the different fIeC-
t.ions under which an appeal will lie. Mr. Jinnah thought that would be 
more cOJ1Y(mit1]Jt. If you agree, I u'ould request you to ,vithdraw this 
amendment on the assurance that the principle of this amendment 
will be accepted by me. 

111'. S. latyamurti : In view of the assurance, I beg leave of the 
House to withdraw the amendment. 

The amendment was, by leave of the Assembly, withdrawn. 
~. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
ill : 

" That claUIe 3A ltand part of the Bill." 

111'. S. O. SeD : I heg to move': 
" That claWle 3A of the Bill be omitted." 

The reasons which have prompted this amendment 
agitated in this lIouse, and I need not mention' them over 
therefore, movE' that this clause be deleted. 

have been 
again. I, 

i8 : 
Mr. Deputy President (Mr. Akhil Chandra Datta) The question 

II That claull'! SA of the Bill be omitted." 

The motion w.a.s adopted. 
Mr. It Ananthaaayanam Ayyangar: Sir, I beg t.o move: 

" Th,at after clause S of the Bill, the following new clause be inserted : 
I SA. No inaurer ahaO earry on any bullineu upon the dividing principlel that 

is to Bay, on the principle that the benefit secured by a policy 18 not 
ib:ed but dependl either wholly or partly on the relultl of a distribution 
amonrat policiea maturing for payment within certain time limite of 
certain Bume '." 

The life insurance companies which have been in existence on tho 
l~ of this dividing plan have been discouraged by the actuaries and 

also by the expert, my Honourable friend, Mr. Sen. So far as the Provident 
Societies are concerned, this principle has heen adopted and dividing com-
panies are not allowed to exist beyond one year. Even that one year's 
rrace can be allowed by the Superintendent of IDlluranee if he is satisfied 
that within that year it will be so altered as to be able to carry on life 
iasurance business under this Act. A similar provision, I beIiflve, 
inadvertently has been omitted in the earlier portion relating to the life 
insurance business. In fact, there is absolutely no principle involved 
in the dividing plan. The principle on which the dividing plan is framed 
is a mere wager. A man has to go on payiDg for 10 or 15 years equal BumS 
and at the end of that period he may get a fraction of wJtatever amount i8 
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[Mr. M. AnanthasayallHID. .Ayyangar.] 
collected during that year. This practice is not based upon anyparticulal' 
principle. In this connection, I would like to refer to the report of tlle 
Actuary for the year 1935. In paragraph 5 of the report, it is stated : 

"Some Indian eompaoiee transact life a.uranee buliness on the di'riding plaa 
under which the sum aasurN i. aot Jbed but depends OIl the divinon of a portion of 
e.'«lh year '. premium income amongst tht' claiml ariBing in that year. The defect. 
gf dividing inlurlUlce bUlineBS have been explained at length in the previous illuOl 
of the Year Book and hardly need repetition. Moat of the companiea which transacted 
dividing insuraoee busiDeIIII realiaed that they could not continue this buaine. for a 
long time. It is accordingly highly euentiai that thoBe companiel which still trall8&Ct 
thil elaaa of bUline. should atop it forthwith and consult Mtuaiea with a view to 
converting their exilting bUlin81111 into ordinary life alsuranee buainesl on BOund 
principlel .• , • 

It is, therefore, necessary that the insurance companies which con· 
tinue on this dividing line ought not to be allowed to carry on their 
~ I. . 

Dr. P. N. Banerjea : On a question of information, Sir. Is not the 
clividing principle given up in this Bill t It is a bad principle and it 
has been given up. Then, why do you introduce this amendment' 

111'. II. A.nanthuayanam Ayyanpl' : Unfortunately this provision 
iii ,still in the Bill. A proVision is made for the Provident Societies to d(l 
away with the dividing plan societies. This amendment refers only to the 
earlier portions and Chapter III relates to Provident Societies. I am. only 
trying to have the same principle worked out in the earlier portion if the 
House accepts my amendment. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Amendment 
moved : 

" That after daulle 3 of the Bill, the following new claule be inaerted : 
• 3A. No insurer shall earry on any buline88 upon.the dividing principle} that 

is to Bay, on the principle that the benefit aecured by a poliey 18 not 
fixed but depends either Wholly or partly on the rOlulte of a diltributioD 
amonjt81 policies maturing for payment within certain time limits of 
certain luma '." 

The Honourable Sir Nripendra BirOa.r : Sir, I fully accept the prin-
ciple of this amendment. What I intend to do I may be permitted to 
explain. As clause 43 deals with certain restrictions, I propose to put in 
clause 43A, between which and this amendment there is no .real difference 
but only a l ~  differfltlCe in language. If I may just read out what J 
intend to add : 

" No inBurer shall, after the commencement of this Ad (tholl/l wordB are flOt here} 
1tndertake any bUlineB8 upon the dividing principle, that is to Bay, on the principle 
tbat the benefit aeeured by a poUcy is not ftxed but depends either wholly or pa1'tly 
on the f08ultl of a dilltributiOll aDlOllgat polleiel maturillg for paymen* witlWa eertaia 
time limite of certain .uml." 

As I said, there is no difference in substance, .but I think tbeqht 
change in the language is an improvement and the othu plaee is the propet' 
place. So, if my Honourable friend will accept the 1 ~  that I shall 
move for the addition of clause 43A, I hope he will agree to withdraw it em 
that uuderstanding. 

Mr. lII. ADanthuaya.nam Ayyanpr: On the I1 ~  ~ by the 
Honourable the Leader of the House, I beg leave of the HoUle to 'Withdraw 
the amendment. . '.' 

The amendtnent was, by lea"e of the Assembly, withdrawn. 



Mr. 1[. IaDth .... : Sir, I beg to move : 
•• That after clauae 3 of the Bill, the following new clause be added : 

• SA. No iDaurer, not being a provident Bociety .to which Part III of tbil Act 
appli8IJ, shall payor undertake to pay on any policy of life iDBuranee an 
annuity of fifty rupees or leas or a groal lum of rupeel fiye hundred or 
1888 provided that thia ,hall not prevent an inaurer frOID converting any 
policy into a paid up policy of Rny value or payment of lurrender value 
of any amount '." 

I may add only one word of explanation. The Provident Societies 
cannot issue policies for more than this sum and the object of this -amend-
ment is to keep them aloof from life insurance companies. As I under-
stand that I Government is going to accept this amendment, I do not want 
to indulge in a long speech. 

1111'. Deputy President (Mr. Akhil Chandra Datta) : Amel\!iment 
moved : 

•• That after clause S of the Bill, the following new clause be added : 

• SA. No iDBurer, not being a provident lociety to which Part III of this Act 
applies, shall payor undertake to pay on any policy of nfe iDBuranee an 
annuity of fifty rupees or lees or a grola awn of rupeea five hundred or 
188s provided that thia ahan not prevent an insurer from converting lUIy 
policy into a paid up policy of any value or payment of lIurrender value 
of any amount '." 

1'he Honourable Sir Nripenclra Sircar : Sir, I accept the amendment. 
Mr. Deputy Prelident (Mr. Akhil Chandra Datta) : The question is : 

•• That after clause S of the BiU, the following new clause be added : 
• SA. No iDBurer, not being a provident aociety to which Part III of thia Act 

appliea, ahall payor undertake to pay on any policy of life inluraMe an 
annuity of fifty rupees or leu or a grOls sum of rupees five bundred or 
188s prOvided that this sball not prevent an insurer from converting any 
policy into a paid up policy of lUIy value or payment of aurrender value 
of any amount '." 

The motion was adopted. 
1Ir. T. Ohapma.n-llol'tiJller : Sir, may I ask what is the position now 

S P.M. in regard to the debate generally' We found orice or 
twice today that the Congress Members Pl'Opose some 

amendments and immediately the Honourable the Law Member in oharge 
of the Bill accepts them and, the motion is put to vote before anyone elB(' 
had any chance of expressing his opinion on that point. I would like t() 
ha.ve your ruling in the matter. Am I to take it that when the Honourable 
the Law Member accepts a motion moved, 'that is the end of the matter 1 

Some Honourable Members: No, no. 
Mr. S. 8a.tyamurti : The House has got to vote- on the moti01\; 
The Honourable air lfripandra lircar : May I make a statement , 

My Honourable friend, Mr. Chapman-Mortimer, did not raise this point 
when r accepted his amendment. (Laughter.) Surely whether I get 
up ·immediately after the Mover or after the • nth' speaker has spoken, 
it is quite open to my Honourable friend to continue the debate. I Bub· 
mit thp.rp. is no point of order. 

ltIr. S. Satyamurti : Tt ill All 8 question of nervousness. 
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111'. Deputy Prelident (Mr. Akhil Chandra-Datta) : AI. a'matter of 
fact, although Mr. ChapmlUl-Mortimer got up he at once sat down without 
waiting to be called upon. There was no other Member williug to speak, 
and that wu why I put the motion to the House. Now, on the point raised, 
the mere fact that the Honourable Member in charge of the Bill accepts a 
motion does not bar anybody else from speaking. 

JIIr. T. OhaplD&D-Kort.imer : That ill all I wanted to know. I apolo-
gise to the House for my ignorance on that point. Now, 1 know that even 
if the Government Member accepts a motion, other Honourable Membeps 
can speak. 

Mr. Deputy Preaident (Mr. Akhil Chandra Datia-) : The question is : 
•• That clau.e 4 It and part of the Bill." 

Ba.rdar KaDgalBiDgh (East Punjab: Sikh) : Sir, lbeg to lJlove : 
•• That in lub-claUBe (I) of clause 4 of the Bill, tor the word 'may " l~:l 

in the Bi%th line, the word ' lhall' be substituted." 

Sir, if Honourable Members turn to clause 4, sub-clause (2), which 
has been added by the Select Committee, they will find it reads thus : 

.. If an insurer, through inadvertence or otherwise, is without luch conBent us 
aforesaid registered by a name identical with that by which an insurer in Watenee 
il previou.ly registered, or 110 nearly reeembliDg it &8 to be calculated to deceive the 
first mentioned inlurer may with the aanction of the Superintendent of Insurance chanre 
hill name." 

I submit, Sir, that it should not be open to the second insurer to con-
tinue the same name after it has been registered by mistake. If a mistake. 
has been committed, it is but proper that it should be rectified. The seconu 
insurer IIhould be required by law to change his name and therefore I 
suggest that instead of the word ' may " the word ' shall ' be substituted. 
Sir, I move. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : Amendment 
moved: 

II That in Bub·claUBe (I) of claUBe 4 of the Bill, lor the word 'may', occurring 
in the sixth line, the word • lhall ' be lubltituted." 

Babu Baijnath Bajoria: Sir, I rise to support this amendment. It 
is really undesirable that there should be two companies with the same U1' 
similar name and if the word I may , is retained, then the second company 
~ or may not ehange its name. So, in my opinion, it should be • shall ' 
so that the second company must be forced by law to change its name \.0 
another name with the approval of the Superintendent. Sir, I support the 
amendment with these words. 

Mr. George Joseph (Madura and Ramnad cum. Tinnevelly.: Non-
Muhammadan Rural) : Sir, I quite agree with the substance and the pur-
pose' that is sought to be ~  by this amendment. But &8 a question 
of simple literary purism, may I suggest that the word • shall' makes-l 
will not say nonsense-- but very awkward reading." With the sanction or 
the Superintendent of Insurance ", as a condition in addition to the word 
I shall' becomes very wrong. If the substance of the amendment is to be 
secured, I shall suggest that the whole of that 'sub-elause might be recast 
and the word' shall ' can be introduced in, the ,proper context. When 
you obtain the sanction of the Superintendent. of Insurance, there is 110 



use your saying that the first mentioned insurer ' shall 'ehaDge, .SuPpos-
ing the Superintendent does not give II8Jlction, what is the unfortunate man 
to do 1 Therefore, I think the word ' may , is the accurate language, but 
,naturally the difficulty is there. With all respect I would suggest that l ~ 
whole sentence might be recast and redrafted 80 as to make the meaning 
clear. But according to the amendment, the word" shall ", if introduced 
there, will be extremely unhappy and inaccurate. 

Mr. T. Chapman-Mortimer: Sir, I agree with my Honourable friend, 
Mr. George .Joseph, that this amendment is not quite 80 easy or simple as ,it 
looks, and I strongly suggest that we should adhere to the present wording 
1n the Bill. If Honourable Members will remember, when the Indian Com-
panies Bill was amended recently, there was a certain amount of talk about 
this very matter, and, in the end, so as to meet the requirement of the case, 
it. was decided t.o leave it a8 it was. The wording here is substantWly the 
same as the wording in the Companies Act except the substitution of thc 
word" insurer" for the word " company". I, therefore, suggest that 
for that reason alone, the House should consider it and retain it. There is 
another point of view to be considered, and that is that if Honourable Mem-
bers will look at the d('fillition of an " insurer ", they will see that it 
includes not merely insurers in this country, but insurers from all parts of 
the world. It may ('asiIy liappen that you have companies in India and 
('ompanies in otper countries both trading bond fide for many years paillt 
with a very similar Dame. I suggest that discretion should be left to the 
Superintendent to decide whether or not the first named insurer or the 
.man who h8.\l got himself registered later on should change his name. I 
6Ugfrest that it should be discretionary power and not a mandatory power, 

Mr. B. C. Ohunder (Calcutta: Non-Muhammadan Urban) : May I 
suggest a small alteration' I suggest that we change the expression" with 
the sanction of " into" when called upon by ". This alteration will make 
thf' sentence read all right. 

Mr. F. B. James : Might I suggest that this matter might stand ovc!". 
My Honourable friend. Mr. Chunder, might give notice of the amendment, 
which he has suggested, to meet the convenience of the House. It is very 
difficult to deal with this without notice of an amendment. 

The Honourable Bir BripeDClra Sirca.r : If the matter is going to 
stand over on the ground that two days' notice has not been given, I would 
like to point out that I am prepared to accept amendment No.9 in the name 
of my Honourable friend, Mr. Ananthasayanam Ayyangar, which reads: 

"Provided thnt till' rpstriction in this clause .hall not apply to eziltiDg 
inllurerll. " 

What I wanted to say was that that had really to be put in here and 
if this thinfr is goinfl; to be redrafted and, if my Honourable friend is 
going to give notice, that may still be taken into consideration 80 that 
this amendml"nt may be unnecessary. I am making this sufl;gestion that 
if this maUer is stan9ing over, whoever drafts it may kindly take into 

,consideration amendment No.9. That may be ineorporaated and in one 
amendment we can finish both. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : I think thil4 
matter may stand over. 
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111' ••. :&Il&ntbuayanam AyyaDpI' : Sir, I beg to move: 
" That to clause 4 of the Bill, the following new lub·claulle be added : 

, (8) No iDsul'(l1' other than a provident Boeiety to which Part III ap'llio" 
who bep to carryon inBuranee busine88 atter the eommencement 0 thil! 
Act, IhaD adopt &B ita lI&JDe and no such insurer carrying on ,~ 
before the, commeacement of thia Act shall contiaue after the expiry of 
lIix months from tile commencement thereof to Ulle &B ita name, anr 
combination of words, which include the word 'provident ' ... 

This is only complementary to clause 58 in the chapter relating to 
provident societies. I understand Government have no objection to it. 

Mr. Deputy President (Mr. Akhil Chandra., Datta) : Amendment 
moved:" 

" That to elallle 4 of the Bill, the following new l . l ~ be added : 
• (8) No wurer other than a provident lociety to which Part III l ~. 

who begiDl to ea.rry on iDsuranee bUlin .. 1 atter the commencement of thill 
Act, ,Ihall adopt al its name and no luch inlurer carrying on bUlin .. " 
before the commencement of thil Act ,haD continue after the expiry of 
lix months from the commencement thereof to Ulle al ita name, 1111" 
combination of worde, which include the word ' provident '." • 

111'. T. Oha.pman.lfmtimer : Sir, I regret to find myself in opposition 
to my Honourable friend opposite on this matter. Though I perfectly 
understand the reasons that prompterl him to mOVt' i hi:-: <lmeild,lll'rtf,--
and very sound reasons they are,-I suggest that, fI.S it is worded, he i!ol 
going far beyond what he himself intended. There are famouR weH· 
known companies that have been in existence in some cases for 80 or 
100 years or more that use the word " provident " in their names. And 
I again remind the House that ., no insurer " now is not merely· con-
fined to insurers incorporated in British India; it refers to insurers all 
over the world, and I suggest that the amendment as it is now worded 
should be opposed. There are at least three or four names that I can 
think of straightaway, world famous names, that employ the word 
" provident " in their names. 

The Honourable Sir lIripeDdra Sircar : Sir, I am not. aware of the 
companies which will be put to difficulty by this amendment being 
accepted. But surely 8S there is no objection to this being applied 
80 far tiS we are eoneerned,if there is any difficulty by reason of any 
company being ,~  havf; no desire to hit them,-could we not 
have it as, " No insurer inoorporated in British India ", etc. ~ If it 
is limited to that, my friend's point is met. 

Mr. Bhulabbai J. Desai: That defeats the object of the amendment. 
'!'he HODourable Sir BlipeDcira SirClU" : My position is that I do not 

know anything about theRe companies which will be hit. Is my friend 
absolutely sure that there are insurance companies which are cllnying 
on insurance business in India lllIing " provident" as part of its name' 

1Ir. P. 11. lamel : Sir, may, I just say one word 7 There are such 
companies who use the name .. provident ", and if the Hon,ourable 
Member agrees to hold it over for some time we Rhan be able to supply 
him with a hst of well-establi'ilhed companieR ulling the word ., pro-
vident ". ' 



1Ir.».alabhall.Desai : Sir, J may' point ~  ~: l ~ whOle ribject 
-of the amendnteot' would be defeated if -any' .~ , 'does not matter 
from where it hails, is allowed to carryon business in ':name part of 
which is " providellt ,~. . The object of this amendment is to eaution 
persons dealing with companies and prevent them from getting into the 
wrong people, that whereasth.ey are really insuring with an ordinary 
insurance company -they are not dealing with apro"ident cOlilpan1. 
The distinction between prc.ovident societies and insuraneecornpanie18 
is now so well drawn that, it d.oes not require any further arg.ument. If 
that distinction is to have any value ut all, the object of this amendment 
is to see that no person reading the word " provident" as . ,.~ 
company's name may be misled into dealing with that particular com-
pany as' a providt·nt companY'. And, therefore, the mere ~  that 
somebody else may have difficulties does not affect the issue. It cer-
tainly cannot be a sound principle to say that diflicultiet! if any should 
be removed 80 far at! Indian companies are concerned but they should 
not be removed so far as non-Indian companies are concerned. 

:Mr. 1[. 8a.Dth&D&1ll : Sir, clause 58 runs thus: 
" No provident lociety eatablished atter the commeJleement of thia A.ct .hall 

adopt &8 ita name, and DO provident loctety eatab,llahlid betore the' commencement of 
this Act shall continue atter the ezpiry of Biz montH .from the eomID8IleemeJlt thereof 
to Ule 88 its name, any combination of worda which faila to iaelude the word ' pro-
rldellt ' or Which includes the word 'lite '." 

Now, today, there are many conoerns which are called provident 
life societies. Now these companies and firms are asked not to con-
tinue their names. I do not see why other companies also should not 
be asked not to continue their names. You cannot, ill fact, give privi. 
leges to foreign companies more than for our own companies. It is a 
restriction we are placing on ourselves and I do not see why foreigners 
should object to placing it on themselves. 

The Honourable Sir Nripendr& 8irca.r : Sir, may I just add a word 
with the permission of the Chair, 8S I have no right of reply' Some 
numes have been given to me by Mr. James and the European Group but 
I do not find these names in the Insurance Year Book that they are 
carrying on business here. So my friend's assertion of fact is not 
borne out of our Blue Book. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question is : 
" That to clause 4 of the Bill, the following new lub·claulle be added : 

, (") No iUilrer other thB'l a provident aociety to which Part III applies, 
who begins to carryon insurance bWlinel8 after the commencemeJlt of thiB 
Act, shall adopt WI its, name and no, 8ueh in8urer carrying on bUlin8l1 
before tho commeneement of this Act ehall continue after the upiry of 
six mouth, trolR the commeu.Cemellt thereof to nile aa ita Dame, any 

l. ~ Il of words, whieh iael1lde the word ' prorideJlt '." 

The motion was adopted, 

JIr. Deputy Pr8afden't (Mr. Akhil Chandra Datta) : Thil qnestiol.l: fa : 
" That e1aUle I ItaDd part of the JHU." 
L294LAD JII 
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Kr. Sri PIskaaa. : Sir, I eouid like to D;lO:ve ~~ l . N . 11 on 
IUPlllemen.1;a.ry list No. I, instead of No. 114 on the main list. It refet'. 
to the same subject.. . I move : . 

" That ill elaueli of ·the Bill, after the word, , No illiurer " ill liae I, the wordl 
" bJcorporated after, or' be added." 

There are only two matters on which I should like to draw the 
attention of the House. The clause in the original Bill was No.4, 
and it· ran thus : 

" ~  Arm eatabliabed or compau,. illcorporated in Britilh India ...... ,· 
J am only quoting the relevant wOrds. Now the Bill, as it hu 

emerged from the Select Committee, uses the word I ~  ' instead of 
• firm ' 01' ' company '; and so this word has been ip.troduced here 
as well. The idea of the original Bill was that the date governing the 
provisions of this section should not apply to actual commencement, of 
the lJusiJless, but only to the incorporation of the company. That ia 
quite clear by clause 4 of the original Bill. I really think that there has 
been some mistake in the drafting of this sectioll. If we turn to sub· 
clause (3) of the following clause, clause 6, we find ~  words ~ 
" an insurer incorporated before, or carrying on an,. inlurlUlee bumell before ...•.. ' • 

That means that the idea is to have this phraseology. So I think 
the ~ language should be adopted here as well. 

I 'have one other purpose : if the clause st.ands as it is proposed" 
then a large number of companies who were actually incorporated before 
the mystic date given in the clause, will be hit and hit adversely. That 
cannot be the purpose of this Bill. It takes about three months to 
get the necessary- certificate in the circumlocution offices of the Go,'· 
enlment after company is actually incorporated. Therefore, if we have 
the clause as it stands, then all companies that were incorporated in 
the months of September and October and could not start business before 
the :Ust day of December, 1936, because they' could not get the neces· 
sary commencement certificate owing to the formalities involved,. will 
all be regarded 8S new companies and come under the disabilities that 
now pertain to new companies. I alp. sure that this . simple amend-
ment of mine will be acceptable to the House. Sir, I 1D,0ve. . . 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question is : 
II That in claule 5 01' the Bill, alter the worda ' No illlurer " in line I, the words 

I ineorporated after, or ' be added." 
The motion WIlS adopted. 
Mr. Sri Prakasa : Sir, I move : 

" That in clause 5 of the BUl, after the word ' eommeaeed ' the 'worda ' or eom. 
men".eII ' be inierted." 

It is only a ll ~ of language : as the clause d.ealEl with the com. 
panies that. will corntnence business in the future also, these words may 
be inserted just to make the meaning l ~ Sir, I move .. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question is : 
" That in claule 5 of the BUI, after the word ' eommeaeed • tile worcla··' Mc..,nr. 

ltleJUI81 ' be iDl8rted.·' , . '. 

The motion was adopted.. i" 



Dr. P. H. Banerjea : Sir, I move: 
" That in clllulle 5 of the Bill, for the wordll and firures I 3llt .dq ~ .De(lember, 

]936 ,. the .. orda and :8garea I 31at day of Janary, 1987 ' be substituted." 
Clause 5 relates to the requirements as 'to working capital j and 

a line is drawn between existing, companies and futu.re companies. 
For tJUs purpose the date which is accepted is the 31st Deeember, 1!J36. 
This Bill was introduced in the Legislative Assembly on .the 26th Jan-

~ 1937. If the existing . provision is ~ thea it will . apply ~ 
eompanies which' had been Incorporated or which had commenced bUSI-
ness before the Bill was even introduced. That would be an unfair 
attitude to take up towards these companies. I understand that quite 
a number of companies WIlS incorporated or commenced business be-
twren the 31st December, 1936 and the date of introduction ~. this 
Bill ...... 

Mr. B.a. Ben : Would my Honou.rable friend explain why they 
were ~  to be incorporated within that period' 

Dr. P. N. Banerjea : They wanted to be incorporated in the ordinary 
course : there was no question of eageruess. We are not concerned 
with psychology here. It is qllite possible that in the ordinary course or business SODle companies were incorporated on the 3rd of January 
or the 10th January or the 15th January, 1937 .....• ' 

'l'Iie Honourable Sir Nripendra Sire&!' : May I try to bring a lit.tle 
peace' While I vdll n.)t insist on the 31st. December, 1936, I am willing 
to accept Mr. Sri Prakasa's amendment No. 120, which fixes '26th Jan-
uary, 1937, because the Bill was introduced on the 27th January and this 
is an appropriate date and it is very difficult to resist Mr. Sri· Prakasa 
whf'n he is bent on getting something. If Mr. Sri Prakasa will agree Qnd 
if Dr. Banerjea will agree to put the date as the 26th January, I shall 
accept. 

Dr. P. H. Banerjea : All right, SU. I beg leave of the House to with-
draw my amendment. 

The amendment was, by leave of the Assemb1y, ~. 

Mr. Sri Prakaaa : Sir, I move : 
" Tbat in clause 5 of the Bill, for the words and figures ' 31st day of, December, 

1936 ' the words and figures I 26th day of January, 1937 j be IUbltituted,''' 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question is : 
II That in clause 5 of the Bill, for the words and figures ' Slit day of Dee_ber, 

1936 ' the words and figures ' 26th day of January, 1937 ' be 8ubstituted." 
The motion w8sadopted. 
Mr. lIIathurada8 Viu&nji (Indian Merchants' Chamber and Bureau : 

Indian Commerce) : Sir, I move : 
" Tbat in elauBe 5 of the Bill, for the words ' fifty thousand rupees ' the words 

, ten per cent. of the total iI.ued and paid up capital ot the company if the in.urar 
is a company , be substituted." 

I have given another amendment of a similar nature, Sir; and they 
both go together. My object in moving this amendment is to maintain a 
proper proportion and equity in the concerns. which have no capital or 
tvhicb have a high capital. 'rhe strength of a dompany is Donit all going 

L294LAD as 
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[Mr. Mathuradas Vissanji.] 
tofJe' dimup,shed,by the ~  of this amendment I in, -any case the 
minimum deposit of Rs. 50,000 will be maintained. Bupp()Sing ~l l 
of a company is 5 lakhs, then lOper cent. is maintained with the, ij-o¥-
1!rnlMDt but supposing the' paid up capital is ~  lllkhs" ~  dep?sit r.,-
qliired 'Will be about 'one lakh. So a proper pl'oportion and, eqwty will 
be maintained, and therefore I have bI-ought forward this amendment. 

1Ir: DeputY President :(lh. Akhil Chandl"8 Datta): Amend.aeDt 
moved: \ 

" That in elauae ·5 of the Bill, for the words ,,'fifty thouftnd rupee!! , the worc!e 
, ten per cent. of the total issued an.d paid up capital of the 0CIIDpan'1 if the Dl8uMr 
ia a company , be substituted." 

The. Honourable Sir Nripendra Sircar : Sir, I oppose this amend-
mcnt. The Select Committee has very carefully considered the mIlotter. 
They have come to tne concltision that this ~  a . minimum. requirem.eat 
which should be enforclJd,' and while we have every sympathy for grow-
ing insurance companies, we do not really waftt a number of sickly' com-
panies to grow up. This 10 per cent. may mean only Re. 5,000. I spC?ke 
on this subjeet in the general discussio"" and, therefore, I have not.bip.g 
further to add. Sir, I oppose the motion. ' 

lIIr. Deputy President (Mr. Akhil Chandra Datta) : The question is : 
" That in elause' 5 of the Bill, for the words ' flftJ thouland ~ l ' the words 

, ten pereent. ot the ilGtal isaued and paid up capital of the company if the inaurel' 
ill a company , be lubstituteci." 

The motiou WIf,S negatived. 
111'. 8ami VlDoUaahelaa Ohetty : Sir, my amendment is : 
,. ftat in' elauae 5 01 the BUl, for the words ' deposits to be mad. under thia 

..let ' the wordl • amomt required mder lleetion 6 before or at the time of applieation 
for registration is made' be subatituted." 

Sir, there is another amendment in the name of Mr. Sri Prakasa, 
and as that amendment seems to be better than mine, I don't wish to 
mon it. 

The Honourable Sir Nripendra Sircar ! I lPay say, Sir, that I prefer 
amendment No. 130 to No. 129, from the language point of view. 

1Er. lri Pra1raaa : Sir, I move : 
" That ill ela.use 5 of the Bill, for the WOrdl ' ~ I to be made under this 

Act ' the words 'deposita to be made before regiatratioll under sub'Beet_ (6) of 
aeetioB 6 of thil Act ' be lu1>lltituted. " 

The Honourable the Law Member has obJiged me, and SQ 1 amroing 
to oblige him in return by moving this amendment. Sir, I move . 

... Deputy PreI1dent ' (Yr. Akhil Chandra ~  : The question IB : 
" That in clause 5' of the BiU, for, tbe lI'ordl , deposita to be made under thia 

\et' the word" 'deposit. to be made before .registratien under sllb·eeetion (f) of 
seetion 6 of this Alit ' be lIubstituted. " 

The motion was, adopted . 

... Deputy PredcleDt (Mr. A1dtU Ch4ndra Datia) : The qU8stionist .. " : 

. ", TlllLt elalJlil Ii, .. 'aID1IIded,.'.; ••• '.'. 



:.. i. t ~ .. 

lla.ulaDa Zatar Ali ltha.D ( ~  C~ ~ l  ,:,,M~ l  : 
Sir, there is an amendment which stands m my pa:ple, and .that is No. 1& 
on Supplementary List No. 1.' '.: .'. ;.:.....: '.. , : 

Mr. DeputY' President (Mr. Akhil Chandra lJatta) : I am extreJl!.t;ly, 
sorry. The Honourable Member ought to have got up in proper time. 
He is too late now. ,. " 
!u'" I' 

;/ .. lfaulaBa War .u KhIUl : .It is n'ot my mistake, ;Sir. I was not> 
~ ~ ... ~~... . 
Mr. Depu.ty PrestdeiJ't (Mr. Akhil Chandra Datta) : 'The 'positiO'l1 

1\"al:l made clear by the Honourable ~  yesterday, that; 'so ft« 
I\S the ll ~  lists areconeerned, it is fo), Honourable Member 
~ . l  to get up and !Dove them, and, ~  also cijst.inqtly .1I&id, that the 
qiair would not call out .Honourable MCtDlpers ~  ~ : ... :'" .  • . 

M'.aula.na Zalar Ali Kha.n : Sir, I would most respectfmly draw 'youi" 
attention to the fact that thenaqtes of Honol,lrable Members who have 
given notice ot lI,J)lendmen:tI:l . .are ¢alleqout .!romthe Chair. My ~ . 
:m.tlut is already QU tlJ,e lin?-pplementary list. ~ ~ No. 1S. and my ~  w&s 
not called out.., .. ';, . 

Mr. Deputr Pr8lidut. (Mr. AklUl ~ ~ Datta) :  I am ·SOTty r 
have already ,gIven my nUIng ... ' .The questIon IS •• J ••••• 

. Dr. ·Zti.:d4"dbi U*ad ': Sir; . J ~ lB aIt'eadton 'the 
list, unless the Member concerned withdraws it or is not present in 'the 
Iloulile, he has got a right to move it. The Mover of 8.l1,;'fllXlendment l ~ 
not stand up by himself' unless his name is called out." , 
'," ., , 7 ., 

Mr; Deputy Prilideni (Mr. AkhilCbandra Datta) : That is not .. 
eorrect statement of the position. The mere fact tbat a oertain Honollr-
able Mt:mber is in the House does not matter much. It is lor him to 
get up at the: proper time. 

Mr. 'I .• " .T~  ~. Sir, may I make a. ~  to you' As 1 
u.ndersta,nd the PQsition,youJpive;just indicated that where an Honour-
a,ble Member.'s ~  is on the su,pplementary list, the respoDg;bi· 
Ii,ty iSll,l>On him to . ~ y'QUrcye bdqr:cthEl C ~ R  is put. I : ~ 

, ~. : that that w. I.~: ;.aid, .. .~ . I~ , w. ith very· great respect, may 
l say' that it puts ~Jl~ ~ l  M ~  in a. rather 1 ~. 
lUl4in .the partir-qlar .case, which is n0lV' under consideration, the HoJ;J.ouf.-
~l  Member,.in whose,llame thiR ~  stands, did not really have 
f1.U adeqllateopportunity to <'aOOh your <'ye before yoo put the clause to 
the IIouse. I think there is a danger of aD H ~ l  Member having 
an important amen.dmenton the Supplementary List being put to a very 
"reat disa.dv8n.tage for no fault of his. 

1~l  Za.far Ali Khan : Besides I got up hi time. 
Some Honourable Members: No; 

Mr. Deputy  President (Mr. Akhil Chandra Datta) : Although I 
must r6peat that as-a matter of right the Honourable Member cannot 
uk the Chair to give lIill\ a ·ellaBce now, .till r do not like that :there 
should be any feeling of grievance. If the House desires. I shan allow' 
the Honourable Member to :qlove his ~ . 

".: . ..._' 
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Jrau1aDa War Al(Khan ': I ~  to mOye .. ' 
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. "That iu clause 5 of the Bill, for the word' 11fty , the wl)ld ' ,. ~ , be 
l1lb8titUted. " . . '  .  . .... . I  . 

I move it with great trepidation, ~  this very ~  wa. 
to have been moved by Mestlrs. Kuladhar Chaliha, Sami Vencatachelam 
Chl>tty, K. Santhanam, M. Ananthasayanam Ayyangar and· Mohan' La! 
Saksena, but they did not move it. It seems to me that nobody advooatM' 
the cause of the poor in these daya, and L am afraid capitalistic teDden-

~ are creeping into. this side of. the House (pointing to Congress 
Benches). ~  a poor man like myself holds the brief for the poor. ,. 

Mr. Badri Dutt'Pande (Rohilkund and Kumaon Divisi9ns': N ~ 
Muhammadan Rural) : Why did you not vote for Rs. 500 salary yester-
day f(Laugbier.} : ~, .  I 

1Ia-bJa.na. Zalar AltBlla.1l': I ~  me the HonoUrable the Law 
Member who is in charge of the 5tit I h'ave been h.e·aring his ~(  
and I am afraid be will, after I h'ave Bnishea, get up and say, " We do 
not want mushroom companies. We want big companies with hig 
capital behind theJll." But the object of .this Bill is to cncourage immr· 
ance throughout the length and breadth ot India, and they are DOOJ' 
~ l  in this country. They cfUUlot scrape altogetlw in liQ.Dle instances 
more than Rs. 25,000. Even Rs: 25,000 is too muCh for, them, but'in the 
case of the new companies if the amount could be brought down from 
R~. 50,000 to 25:000 it would be doing great. good to .the country. 4fter 
all, what is the objection' They say that these mushroom companies 
would Ilot be able to carry on. There is this Bill, and as it emerges from 
this· .4HmuIsioll it will be an Act of draconian rigour. With the powers 
of the. Superintendent of Insurance, execntiveand judicial, authority 
being centered in him, with the powers of inspection, with the' powers of 
sudden visits, and all sorts of other rigorous powers you will be able to sec 
to it that those companies come 'up to your standard -of e1Bciency anll 
honesty. If they are not honest or if they are not efficient, and if they do· 
n(\l perform their duties in the manner in which they are required to do, 
then wind  them up. There is another aspect of the question and that 
aspect is Islamic. . As I said the other day the Mu!!lims regard insuranee 
alid have been regarding insurance as a legalised form. of gambling. (Inter-
l'ilptions.) With the utmost difficulty some of the theologians assured 
them that it was not gambling but that it was a provision against the raIn)' 
day and therefore they ought not to fight shy of insurance. We are bring-
ing the Muslim public round to this view and you know that the Muslims 
of India are comparatively very poor and not 80 rich as their neighbonrs. 
There is only one Muslim company. Other companies might come in. So 
if <the amount of Rs. 25,000 was substituted in this Bill it would be doing 
lasting good to a great minority community of India. I think I can 
appeal only to the" sweet reasonableness" of the Honourable the IJRw 
Member ...... . 

''l''hellonourable 'Sir Nripendra. Sirc..r : None exists. (Laughter.) 

KaulaDa Za.far Ali Khaa: .. _ ... reasonablenesllwhich kills ~ 
times ... " ._ 

An HoJlO1J1"&ble Kember : Hoping against hope. 



· ~. 

MaulaDa Zafar .Ali Khan: When 'yOu 'ate against ~  ~ hopin, 
all&insthope ; when tliere isa conspiraey between the Opposition alili 
the Government Benches·lthinkmy case is 10l1it'. 'But, I ,still hope againitt 
h'OIJe that this a1ninidment will be accepted' by the House. 

,Mr. ~~J J 1 ~~(M . lC ~ ~ ~~ :, Amendment 
~ ,: ' . ., "..' 
" T,hat ill clause 5 of the .aill .. ~ tllll wor,d. 'Jlfty , the, .1I!'Qrd ,'. ~~ 1 ll  ' be 

wbstituted. ' , '. 

Dr. .~  .AbmacJ : I do ..ot take ,partin ·the discussion' oIthis 
Bill or any of' its . clauses in. a cQnuDunal spirit, because 1 'believe that it 
represents the interest of the people and not the intereat of ,one parti· 
cular section of the community. One point I should like to . mab",and 
that is, are we or are we not in favour of extending mllurance busineu 
in this country Y We have just passed an amendment exempting com· 
~  that ,c.a,me into existence in January, 1937. We are nowr.passin. 
a measure by means of which we regulate the establishment of iutur.e 
companies and we-lIay that no company should be ,tarted unless it has 
got sufficient capital, firstly, deposit with the Beserve Bank, secondly, 
to carryon their business, 'and thirdly, Rs .. 50,000 for capital e'Xpendi-
ture. The eollectionof'& 'large sum is absolutely cssential in case a new 
eompany wishes to be ~ l1 l . May·r say t,b,at the insurance ousi. 
ness as it is now carried 'oli . ~  countrY, is appealing to thEl people of 
Dig toWns, ~ l .~1 1 , ~  I ,~ ,  gone ~: , ~ ~,~ 
masses of IndIa. I thlDk it 11" ve'ry de81rable that we should encourage 
the establishment of smaller industries in. ·the ~ smaller, tOwns 'aad not 
contine this business to towns like Bombay, C l ~  or Alillhabad.,,; My 
friends 'say that the money will be unsafe. In the C:ase of the life insut,-
ance company, the' money will always be forthcoming from the v'cry 
inception of this particular company. ' 'Therefote, if we want to encop.rage 
the establishment of smaller ~  companies and to habituate the 
people to insure their lives more and more, then'we>ought to ~ .  
facility to the smaller oompanies coming into existence and carrying on 
business for the benefit of those persons who eannot have an approacb to 
the insurance companies in Calcutta and Bombay. With these words, I 
HUpport the 'amendment: 

Mr. Ama.rendra Nath Oha.ttopadhyaya (Burdwan Division: Non-
Muhammadan Rural) :  I rise to support this amendment &lld I heartily 
support it. I know how difficult it is to raise capital in our country. If 
the working capital is fixed' at Rs. 50,000, I think there will be a very 
few companies coming forward and perhaps many companies whitlh 
have been working for the last three or four years will have to go out. 
It is very difficult to ~ the people who are rich about the diJ.1l.. 
<!ulties of the middle class people and poor men who take to bUBineslL 
Fl'om the reports which. I have got before me I can say with all tM 
pmphasis at my command that our companies have not done anything 
tudeserve discouragement. There may be some companies which 4:re 
yet struggling and the Honourable the Leader of the House had said 
that not only mercy should be adopted towards these insurance cow-
panies but there should be justice. I aiD afraid that no rich man has 
ever done justice to poor men and those companies which have alreally 
become rich and have got crores of life funds have no sympathy for the 
poor companies. Otherwise, they could have helped the poor struggling 



[8TH SEP. 1937. 

ru.. AI'n .... "nih,& lIJa.th ChattonAdhyaoy-8.]" .. ,,'; .,'. , ' 
~~I~ ~~ ~~. :ayl.- .... ~ 1,' •• I:.'r", ",'.lA .~, .",,,,",' ....... ~ 

, I:~  BotJ,ftfore IP.e "a re.port of to'a1: bWtilless- of,.ten yelll"I'I, 
irom 1922. to 1933. . The total business remaining· at farce at .the end of. 
the year 1922Wo1Ut 37. ,~ l  ,and in 1933, it 1t'«8. 119 JUOns.. . The net 
income of the insurance business from llremi,uJJ,1S, a,n4 . ~J ~  was 7 
M'dres 'and the ~l .  came to 2 cror()s .. Life-'assurailce" funds duri.nc 
1.933 amounted to 127 crores. The average rate of interest earned 'on 
the tiff! funds ~  the year was 5.70 per ~ . In these' circnm-
I'ltances I do not understand why in spite of such results this new cla11se 
of, .50;000' for wOrking expenses sbotlld be ~ .. '.: 1 oatil' sure that 
ph£, authors of this Bilhha'V'e f(lund it cimpossible to"telerate ~ 'gro,vtn 
o:L m·ushroom companies. I weleomeIP.ushroom -compa,iiesbecause"I llee 
& change in the, men.tality of t.he people to take more' lOo industry than 
fel81'vice. By. ooudNaiag ,some ,l~ they'may be 'able,to e'ireout ail 
mdepend8ll'i'livelihood"and oreate employment' for' marry ytO'nng mtin 
aud if, the Honourable. tbtJ Leader of the House condescends' to 8t'lCept 
thir; little diminution :in the amount of workin'g capital, I believe m8ny 
eompanieawilH)e able to cODle intoe:s:istence andoanoy on. 
, ,Mr. S. S8.tyamul1.,i:' l' oppoRe ~  'amendmellt. I do np,t welcome 
~ ~  companies. I l ,l~  to eat ~ if·.lean .get them.; 
but iri bUliiness, I .do, not like J111JshroOmc9mpanies. I am glad l ~ :my, 
~  ~  .C:~ l~~ : : of tpe ~ ~. , TT, l ~  said ~  this ()ls.w;e 
~. ~  J ~ ,  Ql a 1~ ~l  ,lfPJ.rlt. J Jll ~. Za.far All Khan pleaded 
fOr tbillc]allBe, ~ l  Jl(~  pOor.MuslimS. 
, '. ~ . ' .:' •.. I I • ~ , -, .' . . • _ . 

VN1ea f&far DKhan::l never said ,that. 
',;: ~: •. Dtla.Qlurti : Oil behalf 'of the l~ of India ~  ~ ll  
(If the pOor.e.sl, of pol,icy, holdeflj, . I want to tell him one other syllogisJn. 
~ lllJJ ~,~~IJ . J1 l, ~ not ,P.oor:. Those Muslims ~  promote insuranoe 
~~ ~ ~ afe Dot 11,ely to ~ the p,OdI:est of MuslIms. 
, ;KaulaDa Bh&1Ika.t Ali. (Citiel' of the United Pro't'inMs: M ll ~ 

aiadan Ur:ban) : The majority of them a1"6 poor . . * . .'8 .. eatya,murtt.: T ~ Muslims who promote insurance com-
.' 4: M panies are not likely to be the poorest ~  the 14ualima. 

P.. There is no point in the argumeJlt .that because Mussalmans 
al'e poor, ~ you ought torednce the amount, "My l1e'Xt ~  i'3 
dis." We cnnfitantly hear of young companies, minot companies, poor 
tompa.l1ies and so on ; but I want t.o plead the cause of one other p:n-ty, 
aamely. the policy holders. We believe that insurance is not industry. 
What is the industry in insurance' Yon take my money, and you 
invest it, and you pay up the claims when you are called upon to de ~  . 
.A man who wants t.o make. profits goes to the share market. The humble 
man who ihvests in a policy wants secnrity, and he wants to Rile that, 
Jf anything happens to him, hiR wife and ~ l .  may not be in . the 
IItreets. T)l'erefore, it. Beem!! to me that, in enacting 'insurance leglsla-
t.ion,tlie dominant consideration ought to be the interests' or the policy 
holden and the financial soundness of the company. It has been argued 
more than oMe in this HouRe, and I see a great deal o.fforce inthe.t 
IITIlUnumt, that when a new company is started, it must, ~ 1J . , 
.pend more Ol1t of its premium income for building up businesa in 
f!i4mpetitiODwith oIdl'r companil's, indigenous or foreign. 1 entirely . " ", 
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Fympathise with that view. Nobody on these ~ ~ , ,wants the ,big 
wmpanies to strangle younger companieitli, ~ .1  c'6Jnpetitlon," At 
the Name time, the Ij.riumen,t JPWit "Iso l ~  tba,furt4er,admission on 
the part of , : ,,~~~ it l1~, ~., companies : l ~ o.ew com-
paDles must spend more of. their premium mcome over bUlldlJ,lg up uew 
business, their. must have the Hound fi'Danciitl CI l~~ ot the 'dllpom3 of 
2 lakbs to bft built 'Up in. tbecourse of,tt-.fltlw yea1'8and' 'the working 
~  of li& 50.000" 'besides the depesits' ~  'the: ~ 1 T  expcmses. 
l'here£.ore, ,this BB. 50;000 is·the ~l I  which' the House, 
I Jl~  to insist; in order to gttarltntee' the' safety' ahd' the snl:l.llri 
JIl ~  of these y_»ger ooDtparues' al1dthose who depend Upon them, 
~11, the poticy holders and those,'wBo"maY'bei'eft'bebind ,by th«-se 

p9lio,wholdel'fJ.,:J Theymu.t be secure of :their ~ I dO'J?ot think, 
.t tmy oomparly is likely to be started 'ol1'other.conditions; Let US' 
remember ,also, that this clause 5 ,applies to'thoBe' who carryon the ~l 
ness of-life insur.ance in British India, a1tet,' the 31st 'da, 'of December, 
1936, We are not talking of ~ yonngcompal1ies, but we are talk-
JD.go£ comp&nit'19 to come ,into existence 'hereafter, So, far, 'we ~  

beard l ~  and some &f. them' have 'gone hOMe to this 
HOUle that,if certain companies have 'been functioning,o'nthe wlIole, 
!Successfully under ,the ~  law, we ought not' to make conditions 
mere ~  f-or them; at least' not IJIore di1Beult than is actually ner.es-
IJary. But when, we" are' eilactirtg legis1ation for the 'first time for com-
pa.nies to carry on buldness heNdter. r:'sabmit ':witbsoin'e confidence 
tthat there is nouDDecedary hardship, if tbe-House demands that they 
Hhould have' a, woririnl' capital ()f RBi 50,000. "It ~  ·to me' 'that i.t' ill 
not good for the progrellS of any busiinesl'rinthiR country, 'that we should' 
have a .lesser .tandatrdthan' is absolutely 'D<eeesBary; I am as keen' as 
any other Honoura.hleMember that'WettlT.lirt prilDlotl'! business and in-
dustry in this,oountry, although.J oo'not grant' insurance-to be an in-
dustry. I wUlt i'll8'UraDCe bulriness' to progreMs :' I want I,ndia.n com-
ranies to 'JM'og'l'8ss I and I want' the l~l  habit; to spread in 'my 
oountry. It can spread only if we suppon' the gro,.-th and de'telopment 
of sound companies. 'I, therefol't!, ' guhmit ,that' this amendment will not-
ftrVe the' i:iltereatsof anyb0dy at· all. tt will eertainly no.tserve the 
intereR1is'iof tb_t*icy ,holdeI's, imd 'ottg1it;' ~l , to be rejected by 
thiEllloll1se, :",' ,,:,,' ,.' ",',;", " . 

~~~ ~~1.~ ~. l. ~~,: 'I' hope the strength of my 
9PPOSltI0ll will not be Judged by the l ~ f>f IllY speech. I oppose the 
amendment.. ," .', 

lIIIr. M. Anaat'bIMyaD&ID AJ'Y'IiIIIU": Sil',reference has been made 
~  some, of us who have tahled a similar amendment on this subject and 
are ( ~ moving ,.it. I 'aM you to refer to Chapter IV which relat(>.8 tci 
mutual insurance COttlppjet! and co-operative 'insurance societies which 
'are for the benefit of policy holders and are not proprietary co,noernt 
stnrted for the benefit of proprietors. In the case of the mutual and co-
operfltive !IDcietieR the Amount required for \'I'oMing capital is Rs. 25,000 
lind ,not Re. 50,000. A reduction has been made. In the case of the 
insurance companies Jet the policy holders assure themReIves that, they have 
If ,substantial working capital otherwise there will be staJ"t.ed mushroom 
eompanies u.d it, will b&, dH&cmlt for ,the f)OJicY holder" to realise their 
JDoneys at the tim& the polieis,mat1!l'e., That is ,the re88O!J why we havct 
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noo. moved our ablendment and also beeause neeessary provision has been 
made in the ease of those companies which deeerve it. 

Mr. SD1'1Ya XUIDIl' ~  (Dacca Division: Non-Muhammadan 
Rural) .: I ~  thisam6udment.l . may be .in II. .minority, but I mWit 
give exprel!Sion to the public ~. ·at least Oll a matter which C ~ Il  
tb(· poor people. In .these days of ;U.Demployment, tbhere are a large number 
(If .graduateswith character an,d capacity who do not find employment ·.nor 
<10 they find .funds to start ~ .. They are capable men and p088el:8 
very good physique and capacity, but they have ~  the JXl,o,ney nor ·the 
opportunties for getting empjpyment. .When there ill io much unemploy. 
ment in the country" lam afraid;- I cannot, support ~  policy of th-k 
Hill. We find that 0111' IIcmourable friend, Mr. Sen, who made an inquiry 
into thilJ busi,nesa,also repOl'ted Ba. 25,000 as working capital. That is how 
he began. Let us Ilee now. ~~  is the motive behind this large working 
capital. Is it the in·tention t11at whoever . wants to start an blsurance 
company should. UJlpergo . some·· suffering and .sacrifice, as penance for 
starting i,nsurancecompaQy f It' he is :reqllired to raise a lakh of rupeos 
0)' Us. 50,000, it is apparent that he will h.&.Vt' to roam about the OOUD'try 
in order to collect s'llch a . large sum. But the question is-why this sum 
is necessary' This working. ~ . l of Rs.. 60,000 is not necessary for 
cl;ll'rying on 14e ~  bUfl,iv,ess because in thisbusineas we find thwt lOU 

~  the money from the,poliey holders for a certain le.ngth of time and it 
is after a long time that that mone,. beeomesdue. A large working capital 
may be necessary for ~  indu$rial movements but it is not so nece88K1'Y 
.ill the case .of the insurance business: . This provisioll has been ~ 
only to kill or stop the mushrQom companies. Now, Sir, aceordblg to this 
Bill, there is BODle ~ odour about these mushroom companies. I do not 
think the Leader of the House means by mushroom eompani611 thoseoom· 
panies which are started by. very honest and capable men who do not 
possess as much cltpital as the Bil'la 'sand. the Tata's. I think by mushroom 
C'.ompanies he Dl:eans those companies which are started by men of indi1fer-
~  character, who have no capital and who are not very sure of or anxioua 
f01' their success. They are more after starting. the oompanies and enjoy. 
ing '::'heir funds than malting them successful. I think that is what he 
means by mushroom companies. Why Mould smaller ~.  by 
honest and capable men with small capital should be penalised especially at 
thiliZ time when our principle should be to encourage middle class men to start 
b'Llsi,ness with smaller sums provided they work honestly llnd pO$Ses"q the 
wurking capacity. But here I find that honesty, capa.eity and educaticn 
i,j given the go-bye. By the Indian Companies Aet, I found that the 
industry was handed over to Birlas and TatBif and by this Insurance Bill, 
thE.' induRtry is handed over' ,not to such big men but to men like my 
Honourable friend Babu Baijnath Bnjoria. 

Babu Baijna.th Bajori& : Will the policy holders be paid by honesty, 
capRCity and education or by money , 

Mr. 8uryya It'lUDar 80m : I am coming to that. Now, 80 far as the 
}lolicy holders' interest is cOlleerned, I think by clause 26 . you have mfll.. 
eientIy provided for their safety' because the whole life fund is' to be 
deposited in ~  &Bd Trost '8e6Uritiet.; 80 you find that the 
policy holders' interest is fully safeguarded. 



i'369 

l ll~ Honourable Sir NrlpeDdra;lircar : What·is the good' of ~ 
ing a negative life fund , 

lit. II'urna K1UDaI' 80m : If.l do not instire 'any tife', there will ~ 
D(I fund, utl: 10 'nO 1018. Theoompanies-only will be the losers. Why 
do you, prev8J!t,youDg·. men gOillg, aboUt :to .... start 'iD8uranee companies. If 
they do not get any business, it .do. , .~. ~  aaybody. NobOdYluffers 
thereby. The policy holders' interest has been sccured ,and when you 
have done: that, I submit that so mucbworking' ca.pital ls DDt :nece-.ry 
for the inBurancecdinpany. It 'Will not' l~( : bc 'desirable to ~ such a 
~ l  IJUW., With these words, I IUI)port the amendment of 'my Honour-
able ~ . 

M ~ 1 ~  ( M ~,A l Chandra Datta) : The '. question 
is: 

" That 'in e1&use 5' of the Bill, ~  the word' fifty' the word' twenty·five ' be 
IUbstituted. ' , ,. 

The motiOJ! was neg8:tived. 
Mr .. J .. ( M:~  Akbil Chandra Datta) : The question 

is: 

ill: 

" That danae 5, as ,amended, IItand part of the BilL" 
The motion was adopted. 

'Cla1lSe5, as amended, wat!! added to the Bill. 
Mr. Deputy President (Mr. Akhil Chandra Datta) T!te question 

Io' That elause 6Btand part. of the BllI.'· 
iiIr . .A.manDdra. Ba.th ~..,..: Sir, I beg to move: 

tI That in aub·elaulle (1) of e1anse 6 of the Bill, for the words' market' value' 
the words ' faee value ' be Bubatltpted." .:1 .. 

Sir, I do not think any speech ~ necessary ~ me to commend this 
amendment for the ~  of the Honse. .' 

.: , 
lIIr. ~1  PreBiclaut (Mr. Akhil Chandra Datta): Amendment 

moved: 
" That ia, . J ,~  (l) of elawte 6 of tbe BID, for the worde • market value • 

the worda ' faee v!1lue ' be substitu*ed." 

, The BDuurable Sir NripGnctr& Sircar : I shall follow the very good 
example of the Mover and make no speech, but simply oppose the amend-
ment. 

Dr. P. N. Banerjea. : !:lir, I support this amendment on the grollnd 
thltt the market value of securities might change from day to day. but tho 
face value does not ~. (Laughter.) When you take the marktlt 
value, you have to calculate the amount from time to time and that leada 
to all sorts of complexity. When the market value of securities appre-
ciates, what will you do f Will you return part of the securities to the 
Insurer Y What is the proposal in the Bill Y If that is not l~. then 
it will be doing great' injustiee to the insurer. On the other hand, when 
the market value depreciates, then yon will ask the insurer to make good 
the deficiency. 
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l T~ ~~ 1J ~ a.u ~ . A ~,~~ , . l1 . l~  
•.•.... 1 • 

'" ~~. "rJf ..... erjea.: !B.llt subsequ.ently. "'hat wiUbe dOllat Imean 
~  daY 1Vhep lie m.,_ a .~ aecQrities , ,will be of ostain :value,. 
~  If ~ , ~  1 ~ l .  lv.lu&; what'do you propGleto do t  . , 
"',"'The ltouurable ... lfrIpecIr&' 8ireai' : N ~ '. . 

::, .~ .. ~ . 1. ,~ I~: , ~  ,~  ~~ .  :~~ll~  to . ~
pO$tt bY ~l .~ l.l  w..ill chaJlge from year to ~ . 

. ' ~ .. P .. N. Bauerju: There :wiU be II. pl'evieiooin tlie Bill that the' 
deposit is to be made in the course of seven or ten ~ . But from the 
yery begUlning you will not be able to compute the .oxalJIe..of . the. total 
&mOl1nt . to be reached which may be either less than two lakhs or more. 

The Honourable Sir Nripendra 8ircar : How will'tbe face value 
improve it? '. . ,. .,. ". .. 

Dr. P. N. Banerjea. : The face value . l~  Qouatant I an 
afraid the Bill introduces a great deal of.' c'OJnpl'Wtywhen lWoYD.lent is 
tDbe made by instalments. If the inBtalDient SyStemhadn()t been·there,. 
there would have been no difficulty. ' 

Mr. Deputy President (Mr. Akhil Challdra Datta) : The qUE)dtion 
~: .' 

" That in sub-clause (1) of clause 6 of the BiU, ffJl ·the worda ' market. v.lue ' 
the word8 ' faee value ' be 8ubstituted." 

The motion was negatived. '". .. 

l'tfr. Deputy President (Mr. Akhil Chandra Datta): Amendment 
No. 138. If any Honourable Member ~ not wish to move the amend· 
mlmt stanQing in his name, in all faimeM to . the Qhail' he must get up 
&nd say he does not move it. Otherwise the time of the Hou_ is wastecl • 

. Dr.··Zb.uddin Abmad : 1 do not move mY' amendment No. 138.· 
Mt::":A.ma.Tendra "80th ~ l .  : Sir, } ~  : 
" That in 8ub-clau8e (1) (0) of clause 6 of the Bill, for the ~. ~ two !Wndred 

tiJI"aand· napeel ' the words '.one hundred thoUlalld rup8ell t be' 8Ubetituted." 

I know that this R.rnendrnent also wil1 share the same fate. as my 
pre1V'iOU8 amendment. I IJUbntit that a sum of RB. 200,000' in ~  of 
life fund is ab!!Olutely of no value. WhEm 1ife funds grow, then the 
f!ecurity deposit of Re. 100,000 or RI-. 200,000 will· have "DO 'vallie IDicI will 
~ of no consequence. In case of those insuren who win not 8ccuinul8'lie 
life funds, they' will die a natural death. Consequently I appeal to ID7 
Honourable friends of l.he Congress Group to see if they. e.an,. support 
tllis amendment. . 

lItlr. Deputy President (Mr. Akhil .Chandra Datta): Amendment 
JU(Jved. : 

.. Thilt inlub-rlau8e (1) (0) of r.1aulle 6 of the Bill, tor the words' two hundred" 
thousand· nptlel ' the worn' ODe hundrtld tboUI!IUld: rupees , be l l ~.I , 

... n..t ,tOl' 1~11  (1) of elaUie 6 of the .WU. the followinr.be aubltituted I, 
!. (a). where the ~ III  _e oujtht to b. dORe. in Jife WIUtoPCtI only,-IS per. 

. eent. ot the total aaleta with B minimum of RB. 50,000 '." : '. . ., . 



Dr. Zia.uddin Ahmad : Sir, I rise to /Support . ~ , ~  
my . ~  is this that life insuraoe is, on a di1fe,re!1t ~~ l J. froID; BCei-
,denot IDsuranoo. ',Here we ha.veMt got to pay the pabCle81m.m.edt'ately. 
'From the' history of life insurance companies we find that in the til's: few 
years they get more a.nd have to. pay less, and a'ftera few yea1'$ their eapi-
'tal inoreases substantially, and therefore it is not' necessary that a big 
,dt)posit should be expected froltl them at the very outset. Sir, I su,Pport. 
the motion. . 

Mr. Suryya Kumar Som: Sir, I again rise to support the amend-
ment and on the verysamepriaciple. I find tUt this dep6llit is l1 l ~ 

lind unnecessary, when in clause 26 we have provided that the>whole 
life fund shall be deposited ~  Government or in some ·safe ,security. 
So the po!icy holder's i,nterest. has ~  made absolutely s81e. : Then ~ 
have provl(led that mushroom compames should have Rs. 50,000 asworl!.:-
jng . capital. Then wpy does this question of deposit arise Y In w.il.1AIe 
interest and for what reason Y  I do not find any reason for it. Up to 
this time there was no 'pl'Ovisi&n for the life funds beingdep08ited l~ 
Government or deposited in safe securities. Of course thafuquestio.n would 
have ariIIen only then beMuse there was no safety for the policy holderl&. 
But here we have already provided that the whole life fund should be 
deposited with Government or in safe securities ; and we have again pro-
vided Rs. 50,000 for working capital whielt is rather otoo high. Then why 
ahould such a big sum be deposited with Government .ande.nrich the G'lV-
emment exchequer' And they will pay you only 1, or 2 or 11 per cent. 
iuterest. I appeal to the House to consider this. I should also like to 
11 ear, from those who oppose this, what the necessity is for dema.n.di,ng liuch 
a high deposit when the interest of the policy holders is safe and the 
working capital is already in hand. This deposit taken with Rs. 50,000 aF. 
working capital will make it impossible for ordinary men to start any in-
surance business. Sir, I appeal to my fri8Jlds on the Congress benches to 
support this amendment. 

'Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
~ : 
" That in .\lb·elauee (1) (0) of olaWMI 6 of the BUl, for the words' two hundred 

thousand rupees ' the word. ' one hundred thoUiand rupeetl ' be 8ubstituted." 

The motion was negatived. 

Mr. 1'. B. Ja.mea : Sir, I beg to Qlove : 
" That in part (b) of aub-elause (1) of clause 6 of the Bill, the words' and fifty' 

btl omitted." 

I ought to explain that this particular amendment should be read 
'1vith the succeeding amemdmentti put in by our Group. Their effect is 
this : that we reduce the deposits for Fire, Marine, Accident and 
Miscellaneous from Ii lakhs to 1 lakh; and then as far 8.S Life plus 
three other classes are concerned. from 4i lakhs to 4 lakhs ; as far as 
no Life plus two other classes are concerned, from2i to 2 lakhs; and 
lUI fat as ~L  plus three others are t.oncerned, from 3i! to 3 lakhs. 
J'he' teflllon Why we have made .. ditlerentiation between life  insurance 
and ~  ~l l l IJ of i.J;I,surance is that in the case of life insurance the 
Uebilit,. .if! far ~ ~ ~ ~  than' in tpe _ ~  ~~ other ,classes of 
M&u1'llnee. That'1A why we did not ~ , , preVlOUIl .a.mendalent:j 
we have left the lile insurance deposit at it's original figure of 2 lakhs. 
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The ~  point is this: that the reason for ~  is to preveat cem-
panies with inadequate financial baekinK from coming into being &nli 
getting regiatered under this Act. We consider that on the whole for 
other classes of insuranee than life, 1 lakh is su.fiicient ; and therefore 
this amendment should b.e conSidered with the other amendments that 
follow as part. of a general scheme for the reduction of the depoSits OD 
the non-life classes of insurance. 

Sir, I move. 

111'. Deputy Presiden" (Mr. Akhit Chandra Datta) : Amendment 
moved: ., 
.. That in part (b) of lub-elauee (1) of clauae 6 of the Bill, tbe word. "and 11ft,. • 

be omitted." \ 

The 'Honourable Sir lfrlpendra BirCa.r : Sir, 1 oppose this amend-
ment.' . 

Dr_ P., N. Banerjea: Sir, during th,e laat half hour we have been 
advocating· the cause of the poor and the small. Now, we have beguB 
to advocate the cause of the rich and the well-to-do, and of those ~ 
can afford to deposit large sums. I hope the Government will not 
aecede to this request ..... . 

'!'he Honourable Sir NripendJa 8ircar : I said I opposed it. 

Dr. P. X; lIanerjea : Yes, but without a speech, on the ground that 
brevity is the soul of wit. I do not object on the ground of principle 
to this a.mendment, but I find that my friends did not think it ~
sary to support the demands made from this side of the llouse.· Re-
ciprocity is the rule of life. •• Do unto others as you would be done 
by". That should be the motto of our friend!\. in future. 

:Mr •. T. Chapman-Mortimer: Sir, it was not my intention to inter-
vene in the discussion  on this particular amendment; but in vie)!' of 
the remarks passed by my Honourable friend and colleague from 
Bengal, I must just make our position quite clear. There isa good 
deal of difference in principle between the position of people doing life 
insurance and people doing ordinary business of insurance in non-life 
classes. . . . .. . 

Mr. 8. Saty&murti : You inust pay more ! 

Mr. T. Oha.pman-Mortimer: No, Sir; we must pay less! In the 
first plae:e, we snggest along with the Government that you should 
demand 2 lakhs from people who do life business, and I would like to 
remind my friend that we did support him and will support .him in regard 
io extending the time limit within which deposits must be paid in the CBse 
of companies doing life insurance. 'But I should like just to explain 
for the benefit of the House WIlY it is that· you require & larger deposit 
for life business than you do fo.r non-life, . and the reason is quite 
obvious. In the case of life business, you undertake a contract which 
is going to extend thl'oughout the W'hole life or in certain cases over 
the greater part of the life of tjleaasured, and it is for that reason that 
you require to insist . that there. should be. larger 8ecwi,ty or . rather. 1 
should say larger guarantee of the ~ l  ·of the person who is doiBg 
the ~ . There is :po question at all of our .doing aomething ff# 
the flCh and not for the poor. 
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Mr. Deputy President (Mr. Akhil Chandra D.atta): The ques-
tion is : . . .' , 

" That in part (b) of 8ub-elau8e (1) of elause 6 of the BiD, the words l and 1lfty , 
l,e omitted." 

The motion was negatived. 
Dr. Ziauddin Abma.c:J,: Sir, on a point. of order: I have given in 

an amendment which is coming' on later that no insurer ..... . 
Mr. Deputy President (Mr. Akhil Cllandra Datta) : What is the 

amendment that the Honourable Member is speaking about' 
,Dr. ~  Allmad! I am talking in oonneetion with No. 145. 
Mr. Deputy PresideDt (Mr; AkhilChandra Datta) : That haa not 

yet been called. 
[At this-stage, Mr. President (The Honourable Sir Abdur RAhim) 

retmmed the Chair.] 
Dr. Ziauddin Abmad. : Sir, before 'I move' my amendment No. 145, 

I would like to have your ruling on one point. The object of this 
amendment is that no company earrying on'life ~ business 
should engage in other forms of insurance. I have given notice of an 
amendment which says that no such combination should be permitted, 
and, therefore, I would like to know whether the debateahould be· taken 
up on this amendment or any other amendment. ' 

The BODOurable Sir lITripeudra 8ircar: What is the other amend-
ment' 

Dr. ZiauddiD Abmad: No. 257. 
Mr. President (The Honourable Sir Abdur Rahim) : As this is an 

amendment which would affect the entire structure of this Bill, I should 
like to know whether any amendment has been passed so ~, especially 
in the definition clause No.2, whieh would affect this amendment. 

Dr. Ziauddtn Ahmad: If you permit me to move amendment 
No. 257 when the time comes, then I will not move this a,mendment 
now. 

Mr. President (The Honourable Sir Abdur R-ahim) : That I cannot 
allow now. I will allow the Honourable Member to move his amend-
ment No. 145 unless it is ban'ed by anything that is passed by this 
House. 

Dr. Ziauddin .Ahmad: Then, I move: 
II That Bub-clause (1) (I) of clnuse 6 of the Bill be omitted." 
The int.ention of this, amendment, which I have explicitly men-

tioned in a subsequent amendment is that no insurer carrying on busi-
nes.'iI, specified in part (a) of clause 6 (1) shall carry on the business 
specified i.n parts (b) , (c), and (d) of the samesub-c]ause: that is, 
Itny insurer carrying on business in life should not be permitted to 
carryon inRurance in the other three forms, that is, fire, marine and 
acoident. That is really my intention. Sir, this is a very important .... 

Mr. 'President (The Honourable Sir Abdur Rahim) : It has been 
pointed ont to me that clause (1) (e) has already been adopted by the-
HOURe, and clause (1) (e) saYA It where the business dOne or to be 
done includes lile insurance and !Jny one of the three class88 specified 
in (~ 1  (b), (c) ~  (d) " ~  8Q OD- That has been adopted by th& 
House. 
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. ;. "'fDt';"Ziauadbf AbmlM!'(No, Sir: : ~ ~ ~ ,. ~ . No 
voting has taken, platte on ( 6 ) • . . . . -,'. ... . ... ~. .' , 

Mr. President (The Honourable Sir Abdur Rahim) :' Is there any 
amendment to that , ' . ,'. ," 

I 

!'he Honourable'l4' NrtPenara BIrcar: No, ~. 
Mr. Preaidem (The lI~~ l  Sir Abdur Rahim) ~ Then, the 

Honourable Member's amendment is' barred. 
Mr. II. 8. Aney (Berar: Non-Muhammaqan} :An amendment 

cannot be barred, because it has not been ~ ..  .... 
Mr. President (The Honourable Sir Abdur Rahim) : I understand 

voting on the clause has, not been taken, hut ~ ~ J  has been 
adopted. I think Mr. Alley is right. I thought there was ~ amend-
ment and it was put to the vote. 

The Honourable Member oan go on with his speech. 
Dr. ZiaudcliDAhmad: T~  you, Sir. The point that I was try-

ing to impress upon Honourable Members was that there should be a 
clear differentiation betwef\n life inllUl'ance and" other forms of insur-
ance like fire, marine and accident. The last three forms stan.d on an 
entirely different footing. In the ease of life insurance, we have to 
keep in view prominently the interest of the policy-holders from first 
to the last. but in the case of other forms of insurance, the position is 
very different. Therefore, it is very desirable that a company dealing 
with life insurance should not ,be permitted to en,;age itself in other 
forms of insurance which involve grave risk and which may endanger 
the position of the policy-holders. Probably the Honourable the Law 
Member may say that Rufticient safeguards have been provided to see 
that the accounts of life policy-holders are kept separate from the 
accounts maintained for other forms of insurance. but I feel, Sir, that 
it is not a very satisfactorv arrangement, and my reasons are these. 
In the first place, you may say that in the case of life policies, you have 
long term payments, that is to say, payments are not to be made imme-
diately. but they are to be made after a lou/r period i but, in the case 
of other forms of insurance like accidents, nre, etc., the payments to 
be made are really short term contracts, and, therefore, the position 
is entirely different. Suppose a man has insured in a eompany which 
is carrying on business in life, as well as in fire, and that company has 
accepted a fire policy for. say, 20 or 30 lakhs, and ~ is a fire. Then 
the company will have to meet the claims of the fire accident. No 
doubt, there is a provision for maintaining separate sets of accounts, 
one for life, and others for accidents. marine and fire. but the company 
is the same, the directors and shareholders of the company are the 
same. I do not know if provision has been made to see that if one part 
of the c>ompany goes into liquidation, the other parts of the company 
can continue its business. Even assuming there is senne lueh; pro-
vision, if a company, whitlh is doing life ~ goes into l : ~  in 
respect of the other forms of business, . there will be very great 
nervousnes8 on the part of the policy-holders whether the eompa,Dy. 
will be able to meet the llfeclaims, and it is very doubtful whether, the 
provisions in the 'Bill willbEi able to save the' interest of tbe polioy-
holders sufficiently. In that case. a large number of polloy-holders 
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will hesitate to make payments of premiums and.Jmep! theirLpolioies' ,.uve, 
be08U1e ,they : ll , ~ that the. eOD,tllany ,!las ~ I .~  lI ~ .l  <lUi 
account·af fire ·and thlLt it will. Dot, be able. 1;0 meet tJie .life 'daims when tlusy 
are put forw&rd., T11.t is one dif6culty WihWh"I have ill mind. 
Then my second diftidulty is this,. the method of investment differs 

in these two cases. In the caBe of life insurance, the company does not 
want the money immediately. They want to invest : their capital in 
such a way as to get the money after a long interval, whereas, in the 
l'llse of other forms of insurance, they want the money in hard cash to 
be paid in full immediately all ~  place. 

Then, again, in the case of fire, marine and accident insurance; ~  

interest .is limited  to shareholders of the company, but in the cIBe. af bfe 
insurance it is the policyholders who are most interested. Suppo.:oe t&., 

company has a capital of, say, 501akhs, 25 lakhs would belong to,poliey-
holders side and the other 25 lakhs to the other three sides of the com-
pany, then in the 50 lakhs side the policyholders are interested, while, 
in the other side, it is the directors and shareholders who will be ~ .. 
It is quite possible that the company ,will iJhrest their money in profitable 
concerns-only that portion ~  belongs to other for.ms qf , ~ 
and will not invest ,the money l Il, ~ to the Iifeiusurance in th08., 
investments which bring the maximum amount of profit. If the two sides 
belong to the Iijlme directors, and, in one of them, they ha:ve ,got the entire 
interest,aJld, in t11e' other, onJy a partial interest, it is J;.ut hUJlUUl weak-, 
ness that they will look after the part in which tbey:havegot more interest 
than the one in which they have not· got so much· interest.-. Therefore, I 
am afraid that, in the manner of investment, 1 ~ 1 .  made 
to the detriment of the policyholders and to the ~  of th,e spare-
holders. "Theile 'things ~ li8. ve ~  examined, and the llOoourable the' Law 
Member will bear me out when I MY that in America after experiments 
t!leyhave come ,to the conclusion .that an inaurance,company l Jl ~  

hfe bUsiness should not enter into any other form of insurance businelll, 
but should confine itself to life ~  business only. If America 
has come to such a 'conclusion, I dO.not see "why we should not learn from 
the· wisdom of other countries. Canada also is coming to this view, and 
why should we, with all this experience, repeat the mistakes that h-.d 
been committed in the past, I understand that the British companiell 
have not yet adopted ~ particular principle, but I am perfectly sure 
tllat it will be adopted sooner or later in Britain. When we are discussina-
this Bill, 'we should lay down very definitely, if Dot for the past, at least 
for the future that companies which are started for doing life in8ur&JWe 
business should deal with that business only aDd not combine it wi-th 
other forms of insurance businC88, that, is, nre, marine and accident. I 
do. not want to penalise companies which are already in existence. Let 
theIll carry on their business as best as they possibly can. But in the ease 
of. ne.w oompaniea, which will come into existence, it would be a mistake 
tA) allow them to carry on business in both kinds of insurance business, and 
it ~ ~  be exceedingly unsafe to allow: them to do so. A. company, after 
acq:,urmg some experience in one form' of insurance, may perhaps add 
to It another form of insurance, but it is exceedingly dangerous to start 
with these two forms from the very outset. In the case 'of lifll insurance, 
payment ~  be postponed for a considerable time, but the income is 
('tlllstantly there. In the Mse of other forms of il)surance, it is onlv a 
snlill' payment, and if there ha'ppens to be no accident, the money is sAfe ; 
:L:'!dLAD I' 
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but 'if, in the beginiung, there ,iB any kind of big accident, 1 am afraid: 
that the reputation elf the· insurer will be l'Uined, and that will alBo atrect 
the ~  on the life ·side also. It is, therefore, very desirable that we 
ihould separate these two things together (Laughter), and we ought tn 
bt:come wiser by the example of America, Canada and other countriei. 

:Mr. Prelddent (The Honourable Sir Abdur Rahim) : Amendment 
moved: 

.. That sub-elau., (J) (I) of e1ause 6 of the Bill be omitted." 
The Honoura.ble Sir Kripendra 8ircar : I oppose the amendment. 
Dr. Ziauddin Ahmad: As u!Jual. ' 
The HODourable Sir Kripendra Sirc&r : As usual I oppose objection-

able amendments. (Laughter_) My Honourable friend ~  no objection 
really to combining life insurance with other business from the business 
point of view. I do not understand that he has any objection from the 
point of view of morality or health. What is his objection T It has been 
done in America and therefore that is the strongest argument for adopting 
that here. I have been in ADleriea, and without going into details, I may 
wam my Honourable friend that he need not do whatever is done in 
America. (Laughter.) My Honourable friend has completely averlooked 
sub-elause (8) of clause 9 : 

" The life msuranee fund'; shall be as absolutely the lecurity of the life policy-
hCll481'11 M th01Igh !t l : ~ to an balUrel' e&rryiDg on no other buaineea than life 
iual&1lee bUJineu ·and lhall Dot'"' liable for· an1 «Intraetl of tlUt inl1ll8r fer which 
it would IIOtllave beea liable IIa.d tile buaUa818 ot the iDBurer bll8D only that 'f liff 
i1ll1Jl'UlCe ud ~  be applied direetl,. or mdirectly tor any ~  other than 

l~ . of lite meurance.' t . 

Dr. Zia,1lddiJl;4bmlPA : What would happeD if the company g088 into 
~  in that pal'ticulBll' business' . 

The Honourable Sir lfripendra Ilrc&r : That is provided for in the 
Bill. So far as the life insurance part is concerned, it runs no risk from 
other parts of the business. 1\-ly Honourable friend started by saying that 
those are three di1rerent kinds of things and therefore they ought not to be 
combined, that you C8llnot combine 'life with fi:re or with marine. That 
again shows that logiC! is prevailing over business point of view ~ ~  
common sense. I would put an example before my Honourable friend 
which may appeal to him, shOWing that the two can be combined. Snppose 
I insure the life of a horse, then it is both life insUrance and accident 
insurance. (Laughter.) r do not want to take my speech over the day. 
I have very little to add. Talking seriously, I have not heard any convinc-
ing argument from my Honourable friend as to why two different kindil 
of business should not be combined. You might as well say that the 
man who is selling mangoes should not sell another kind of fruit because 
the interest of the mango will be in conflict with the interest of the pears. 
(Laughter.) Ido not think that is a very reasonable argument. I oppose 
the amendment. 

if; : 
Mr. Presldent (The Honourable Sir Abdur Rahim) : The questiQn 

" Thaf:sub-c1anae (.1) (f)of clause 6 of the Bill be omitted." 
The motion was negatived. 
The Assembly then adjo:u.rned till Eleven of thf' Clock on Thursday, 

thf;l. 9th September, 1937. 
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